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LEG ISLATIVE ASSEMBLY 
Thur8day. 1ST March. 1945. 

The Assembly met ~ the Assembly Chamber of. the Council. Ho,!se ali 
Eleven of the Clock, Mr. President (The Honourable SIr Abdur RahIm) III th&: 

Chair . .. 
MEMBER SWORN: 

Mr. Geoffrey 'Stephen,Bozman, C.l.E., I.C.S.. M.L.A. (Secretary, 
Department of Information and Broadcasting). 

, 

STARRED QUESTIONS AN.D ANSWERS 

(<<) OMi ANSWERS 
ENlDIY PBISOmms OF WAl1 IN INDIA 

&'ll. "Mr. '1'. S. AYbl_IUDlam OhetUAr: . Will the War Secretary please 
.tate: . 
<a) Dow many enemy prisoners of war are held in Indl", how many of them 

are lta'lians, Gennans and Japanese; 
(b) the annual cost incurred on their t~  ,and who bears them; and 
(0) in view of the food situation in the country and in view of the fact that 

Italy has been reconquered, whether he will consider the advisability of repatriat-
ing at·leaat the Italians to Italy? . 
IIr. O. X. 'l'rlndi: (a) 29,400 of whom only 6 are Germans. I regret that 

in, the interest ... of security I am unable to give separate figures in respect of 
Japanese. . 
(b) Expenditure on the maintenance of enemy Prisoners of War in India iR 

borne by His Majesty's Government. Expenditure in 1940-41 was Rs, 70 
lakhs, in 1941-42 Rs. 864 lakhs, in 1942-43 Rs. 578 lakhs and in 1948-44" Rs. 72:l 
lakhs. ' 
(c) The present policy is to repatriate to Italy only those whose repatriation 

is recommended on medical grounds, or ,is .specifically asked for by the Italian 
Government, 
Mr. '1'. S. AvtDullt1lD,lm Ohetti .... : How many such have been repatriated 

till now? 
Mr. O. M. Trivedi: About 38,000 Italian prisoners ha:ve been transferred 

from India so far, 
Mr. T. S. AviDaabllingam OhetUar: What is the total number of Italian 

prisoners here? . 

Mr. O. M. 'l'rI.vedi: I have said that in the interests of security I cannot give 
separate figureS in respect of Japanese prisoners: If I were to gi've the numbets 
of Italian prisoners-and I have alreRdy given the number of German prison-
ers-the Honourable Member could get the number.of Japanese prisoner9. I 
IUD sorry I cannot therefore give the number. .. 

Mr. Abdul Qalyum: If the interests of security did not prevent the.Honour-
,bIe Member giving the number of German prisoners in India, I want to Imo.w 
the reason why the number of Japanese prisoners cannot be given. -

Mr. O. I!. 'l'rivecU: The reason is this: it would not, be in the interests of 
se?urity to give the security grounds on which inforOlation in respect of Japanese 
pnsoners cannot be given. 

Mr. Govind V. Deshmukh: May I know whether the Italians who al'e ~ 

are prisoners of war or are they employed in different t ~  Is thn Hon-
ourable Member .quite sure that they are treated as prisoners? 
Mr. O. K. Trivedi: They are treated as prisoners, but somo of them-a good 

number of them-are at present carrying on very valuable wllr work ill "kille(} 
Rnd semi-skilled capacities. 

(881 ) 



881 LBGIILATlVB 1.88BJlBLY [IB'I Md. 1SN1 
JIr. T. S. AvtnMblltnp CJhettiar: In view of the fact :that the food situa-

ilion in this country is not very good, will he consider the advisability of trdJll-
ferring these persons to some ~  countries who can bear it? 
Mr. o. II. ~ : Every opportunity is taken to transfer Italian prisoners ' 

of war whenever possible; and I have said that in pursuance of that policy we 
have transferred as many as 40,000 prisoners. ., 
Mr. Preaident (The Honourable Sir Abdur Rahim): Next question. 

hmUll' PmsOlfBBS 01' W AB I 
1i72. ·Mr. T. S. AVSnUhlllnpm CJhetttar: Will the Honourable the DefenQa 

M;ember please state: . 
(a) the total number of Indian prisoners of war (i) in -the hands of Germana; 

.and (ii) in. the hands of the Japanese; and 
(b) how many were in Italy, and whether they have been released? 

JIl. O. II. 'J.'rlvedl:-(a) (i) 9,944. _ 

(ii) 42,874 confirmed as POW, 22,036 believed to be POWs. 

(b) 5,110, 011 8th September, 1948, of whom 778 havelleen released. 

JIl. T. S. AvtnyblJlngam Ohetttar: What has happened to the rest? Were" 
they not all kept in Italy? .. 

..,. C. II. Trlvedi: What happened was this: when Italy was invaded by 
the Allied ~  the enemy transferred most of our prisoners into other por-
tions of the teLTitory occupied by them and later retransferred them to Germany. 
So, thoS'6 who are not released a.re prisoners of war in Gel"ID:any. 
Mr. T. B • .AvinUbtJIng&m Ohettlar: Of the number shown as released, did 

they escape and came back or were they freed by the. Allied armies? 
Mr. O. K. 'l'rlved1: Some of them did scape. 

ErrmmAL PuBLIOl'l'Y WOH 
1i78. ~  T. B •. Avtnubntng&m Ohettllir: Will the Honourable ;Member far 

Information and Broadcasting please state: 

(a) the external publicitJt work that the Government of India is doing, on 
what matter and in which countries and through which agencies; 

(b) what is the Publicity Office, Foreign, referred to as s.ubject 9, for which 
the Honourable Member is shown to be ~ in Circular :No. xxxm, 
dated the 28th August, 1944; . 
(c) where this Publicity Office exists, and what is ~  work it is doing; and 
(d) the annual financial expenditure on these two items? 

Mr. G. B. BOml&D.: (a) '1:he external publicity work of the Government of 
India is handled as follows: • 
(i) News Services, Photographs, Photogravures, Pamphlets,. and the perio-

dical Indian Information-by the Bureau of Public Informatio!l; -
(ii) Magazine publioity by the Publications Division; 
(iii) Radio broadcasts by All-India Radio; 
(iv) Documentary films by Information Films of India, and News Films by 

Indian News Parade. 
-The countri·es covered include China, Russia, Afghanistan,_ Nepal, Persia, 
Iraq, Palestine, Egypt, Syria, Turkey, South Africa, East Africa, Australia, 
Fiji Islands. United States of America and Great Britain. 
(1)) It is ~ t that the Honourable Member for Information and Broad-

casting is responsible for the office formerly known as the Publicity Office (For-
·ei'gn) and now known as the "Publications Division". .  . 

~  The Publications Division is located at 15,-Rajpur Road, Delhi, and is 
Tesponsible for the magazine publicity of the Government of India. 
(d) It is ~ entirely to separate expenditure on external pubJicity 

from that on iDtt:mal publicity in the budgets of the various attached offices of 
this Department. As far as the Publications Division' is concerned, its total 
revised budget for the current year is Rs. 11,85,000 against which recoveries 
1rom sale of magazines of ";d;her over Rs. 4,25,000 'are anticipated. ( 



, STARRBD QUESTIONS AND ANSWERS 888 

Mr. T. S ... ,AviDashUingam Oh.ettlar: What are the sort of books and magazin-
es that are being published by this Department? 
Mr. G. S. BozmaD.: I think that has been answered already-a list of maga-

2:ines was tabled in reply to a previous question. 
Mr .. N. II • .Joshi: Ma.y I ask t ~ copi'es of these magazllles and other 

publications will be placed on the readingtabll'ls in the Library in the Assembly? 
• Mr. G. S. Bozman: I am prepared to consider that. " 

Mr. T. T. Krishnamachari: In regurd to the answer to part (a), may I ask· 
what is the basis on which ,his Department decides upon puhJtcity work in 
these various countries? What are the grounds on which they t-hink it is expe-
dient to enrry liD publicity wOl'k in the various countries he lias enumerated? 
Mr. G. S. Bozman: The reasons are that in n number of countries there is 

ineufficient informat.ion about India and they are countries in which India may 
very well tRl{e profitable interest. ,-

Mr. Abdul Qaiyum: Is the Goveilment of India carrying on this propaganda 
of their own free will or under directions from Whitehall? 
" :Mr. G. S. Bozman: The Government bf India carryon propaganda at their 
-own instance. ' ' 

Mr. Abdul Qaiyum: May I know if it is' a fact that no suggestion was made 
from \Vhitehall that £Iuch nropagando. should be ca,rried en abroad? 

Mr. G. S. Bozman: No· such suggestion ~ necessary. 
IIr. Govind V. Delhmukh: May I know if. this pUblicity work which is 

being carried on in those countries because there, is inadequate information 
there, also includes refutation of such propaganda and such literature as is 
against Indians and published in those countties? _ 
111'. G. S. Bozman: It is not possible for us to read everyt,hing that is put 

out in those countries. 
1Ir. President (The Honourable Sir Abdur Rahim): Next question. 
111'. T. ·S. AvlnuhiUnI&D1 ~tt :  I have not been given a chance at all, 

Sir ..... 
Mr. Pl'881dent (The Honourable Sir Abdur Rahim): The tt ~ has been 

fully discussed. ," , 

1Ir. T. S. AvlDaahUingam Ohettlar: ~t was Dot disoussed, Sir. 
'Kl'. PreBident (The Honourable Sir Abdur Rahim): Order, order. Ned 

question. • 

ESTABLISJID'G A CArrOlODlNT IN CODllJATOBB 

574. -Mr. '1' ••• AvtuaablJiugam Ohettlar: Will the Honourable the Defence, 
Member please, state : 
(a) whether there is an idea. of establishing a cantonment in Coimbatore; and 
(b} if so, perma.nently or temporarily, and what the approximate ,number of 

troops that is going to be stationed there is? , 
a.-a .•. Trivedi: (a) No such proposal has been submitted to the Govern-

ment of India. 
(b) Does not arise. 

, D:JonNTIOlf OJ'IB.&D Klulf 01' VILLAGII PmP.&I 
676. -Jlr. Abdul QaIyum: Will the Honourable the Home Member please 

.tate: 
(a) the date of arrest of Ibad Khan of vjllage Pirpai, North-West Frontier 
Province;' .' 
(b)tbe reason for his arrest; , 
(0) the different jailor jails where  he has ,since been kept and the duration 

of his detention in eacn jail; . 
(d) his present,place of detention; • 
(e) whether he would consider the advisability of Ibad Khan's transfer to a 

jail in the North-West Frontier Province; if not, why not; 
(f) the allowance which is paid at present to his,dependents; and 
(g) whether the snme is adeq.uate in view 9f the rise in prices? 

~~  I ' 
',j. ! A 2 
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'!he Honourable Sir J'rmCla Kudla: (a) 1st October, 1942. 
(b) He ~  being t~  to prevent him from acting in 8 manner l)rejudicial 

to the effiCIent prosecutIon of the wnr. # , ' 

(c) and (d). He was kept in tJIe Lahore Central Jail from 27th of Decemher 
1943 to 21st May 1944; Imd from 22nd -May 1944 to date he has been l(ept in 
the sub-jail of ~  except· for a period of about 10 days in September 
1944, when he wa;j taken to Multan for medical treatment and kept in the new 
sub-jail thflre. .  . 
(e) No, for security reasons. 
(f) Rs. 30 p.m. , ... 
(g) Yes, in view of the fact that his children are l!ving with their grand 

mother in a rurn} area., ' 
1Ir. Abdul QliJum: Is it a. fact tnat the father of Ibad Khan is dead and 

there is no one to support his two daughters and one son? - • 
'!'he HOJLOU1'able Sir Pranci8 Kudla: I do not know anything about his father. 

The' children are Hving-with their grandmother. 
1Ir. Abdul Qaiyum: Has the Government satisfied its8lf that the grand-

mother has got ample means to Ibok after these children? 
ft, Honourable Sir :rraac1a Kudla: The . Government are satisfied that the 

tJlowance paid is adeqyate: there are three ohildren !Jnder 10. ' 
Mr. Abdul Q&1yum: With reference to part (b) of the question, the Honour-

able Member stated that it was to stop him from doing acts prejudicial, etc. 
May I know if there is 8 specific charge against him or whet.herGovernment 
considers it desirable in the interests of security' not to disclOf:lB the "nature of 
the charge? ' 
'!'he HOIlourable Sir I'r&II.cis Kud1e: The Government have reason for consi-

acring his detention nece/lSll.ry. I do not know if that is what the Honourabl(t 
~  means by a specific charge . 

. Sl1J'I'BBlNGS OJ' PASSIlNQBBS AT VIlUKGAK RAiLWAY STATION 

618. *111'. JlaDu S\1bedar: (a) Has the -Honourable the Finance Member 
received complaints and representations and has he seen such complaints and 
representations in the press with regard to the ~  sufferings of passengers, 
at the Viramgnm station? . 
(b) What steps have Government taken since the last sessiQn to etlqWre into 

this matter?-
(c) What reports have Government received, and will they circulate these 

reports to the Mt'mbers? ~ 

(d) Have GovernmeQt thought of making the examination in the carriages, {\l' 
in the alt-ernative, on the platform immediately opposite each bogey, which can 
be screened off on two sides by moving partitions and of increasing the number 
of entrances between one platform and the other so that those whose examination 
is finished Clan go over to the otlM side? 
(e) What was the number of porters licensed to do working at Viramgam 

platform before the examination of outgoing passengers was adopted? 
(f) What was their number before the receM method of examination in a 

amaIi roorp was adopted? 
(g) Has the number been aince increased? 1£ so, by how many? 
(h) Have Government any information, apart from the insufficiency of porters, 

as to what cbarges the public have to pay to the porters, and to GovernmeI),t 
consider such charges extortionate? .• 
(i) ~ cases of incivility by the Railway Police and oustoms officials been 

mentit>ned either in the press or in representations to o-overnment? --If so, 
what stept;! have been. taken to ease 'the situation with regard .to courtesy and 
helpfulness by officials who Rre paid bI. the taxpayer? 
(j) Will Cfovernment ~  a clear'1ltatement of their policy on the subject 

as to whether they apprehend goods being brought in which have not paid any 
~t  duty, or whether they apprehend goods being taken out under the 

~ t control which sqpuld nat be taken out, or what is the principal reason 
why Government will not make a ~  
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"1'.b.ellonourable Sir Jeremy Ralarnan: (a) Yes. ' 
(b) The matter has been examined in the ~ t of existing conditions and the 

~ ~  arrived ~t is that in the main ,this is a case of inspiredl'nd systematic 
agitatIOn _whose obJect, as appears o.lsoto be suggested in part (j) of the Hon-
ourable Member's question, is to secure abolition of the Cordon .. At the ::ame 
~  careful consideration has been given to the whole matter with a view to 
the removal of any legitimate grievance to passengers that there might be, 
- (c) Government have had correspondence with their local omcers and do 
not propose to circulate this to Members. •. 
(d) Passengers arriving by certain trains are in fact examined on the' metre-

.' puge ~ ~  and ~ t ~  for· passing across to the ~  gauge t ~ 
after exammation are bemg mcreased. The other suggestions have been consI-
dered and found, to be impracticable. 
(e), (f) and (g). Examinat\on of incoming passegners has been conducted at 

iViramgam ,ever since the Cordon was re-imposed in 1927. Outgoing ~  _ 
have been examined since early in 1944. In September, 1944, however, follow-
ijg the remodelling of 'the' Railway' Station, the Customs arrangements were 
modified to ~ the new premises. The approximate number of licensed por-
t.ers working before the re-imposition of the Cordon was SO; before the re-D;lodel-
ling, 60; and at present 100. The recent increase is due largely to the re-
modelling of the station., . 
(h) Porterage charges, in common with many others, have recently increased. 

The present charge is three annas per head load, which, .in view of the cost of 
living, is not extortionate. 
(i) Govell?ment a;e _ ~  that, contrary to ~ ~ suggestion. contained in 

this part of the question, the attitude of local officers IS lD general both courteous 
and helpful. Any specific complaint in this regard would -Be'prOI'nptly d,ealt 
with by the authori'ties on the spot. 
"(j) Government ,apprehend both: but under present conditions the principal 

danger is in regard to the restrictions on exports. ' 
Mr. Manu Subedar: May I know whether any cOllversations have been 

etarted with the Indian States in order to arrive at some satisfactory solution 
of the problem both p£ Customs and of ports in order that the Cordon which 
is causirig such grave inconvenience to the public may be removed? 
ft. Honourable Sir Jeremy ltai8man: The matter ,to which the Honour-

able Member refers is one which, to my personal kn'owledge, has received a 
:tremendous amount of attention and consideration. I cannot say offhand at 
wJtat stage that particular matter is now, but if the problem has defied solution 
hitherto it has not been for want of trying. 
Kr. Manu Subeda.r: Mav I know if Government have seen the statemen* 

of Mr. B. G. Kher, the late Prime Minister of Bombay, ~  regurt! Jo this 
oontinuing inconvenience? ' 
fte HOillourable Sir Jeremy Ballman: I have read various PrellS cuttings 

on the, matter. '  . 

BOMBAY SUElUFJ"S NOTIOE RB WOMEN JURORS 

677. ·.r. BooBelnbboy A.. LaUjee: (a) Has the Honourable the Home 
, Member seen the notice of Sheriff of Bombay, dated the 31st January, 1945, 
regarding Women Jurors? . , 
(b) Will the Honourable Member be pleased to state under which Act it has 

been possible to allow women who are subjects of the United Statcsof America 
to serve as Jurors in this country? . 
(c) Why are the -eitizens of the Colonies and Dominions particularly South 

~  as also of the United States where discriminatory policies against Indians 
prevail .. allowed ,to enjoy this right in India? 
(d) What are the reasons for debarring subjects of Indian States and British 

India who do not happen to he the permanent residents of the city of ;Bombay 
'from serviflg on thIS Jury? 
. (e) What is the meaning of ,the term ~ t  in , this partioular caae? 
'Bow many years' residence is implied by it? 
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(f) What are the reasons for debarring subjects . of Indian atatas who are 
residents of the city of Bombay and fulfil the qualifications mentioned. in the 
notice referred to above in (8), from serving on this Jury? 
(g} What are the reasons for not .allowing the t ~ ·  Hejazis, Chinese 

and Russians to serve on this Jury? 1" 
The Conourabla Sir !'rec1a Mudle: (a) I h8vJI read tlie press cutting 

which the Honourable Member kindly sent to the Legislative Assembly .. 
Department. 
(b) to (g). Liability to jury service in Bombay is governed by l'ule. 

made by the High Court and is not the concern of the Government of India .. 
For the information of the Honourable Member I wEluld,bowever, refer 

him for the rlefinition of a' British subject to the British Nationality and StatuI,' 
of Aliens Acts, 1914 and 1948, and on the subject of Americans serving as ' 
jurors to secj;ions 275 and 812 of the Code of Criminal Procedure . 
.,. Gov1D4 V. DeahmUkh: May I know if this ·privilege i's conferred on 

women only or on men as well? 
The B.oIlourable.. SlrI'r&DCIs Mudle: Which privilege? 
JIr.CJovlDd V. Deahmukh: Of being nominated as a juror. • 
The Honourable Sir I'rancis Kudie: It is referred to ill the Act as a. 

liability. ." 
JlI. GoviDd V. Deshmukh: Is this appointment of juror intended to try 

cases in which Indinns al'e accused or American!J or Europeans? 
"The Honourable Sir !'ranc1a Kudie: Jury trials apply to all cIa.sses, where' 
they do apply. 
Mr. Hooseinbhoy A. ,LaDlee: May I know whether the Local Govern-

ments make discrimination between different nationalities over the heads of 
the ~ t of India, because the RussianR, the Egyptians and the 
Chinese are debarred? I 

The Honourable Sir Prancla Kudle: May I repeat ",hat I s'aid? "Lia-
bility to jury service in Bombay is gov.el'Oed by rules made oy ti1e High Courf) 
and is not the concern of the-Government of India". 
Mr. HOOiIeinbhoy A. LaIljee: Can the High Court make this discrimina-

tion between different races and nationalities?' . 
Mr. '1'. S. AvinaahlUngam Ohettiar: After the Reciprocity Act has been 

passed hy tl1is House, may I know whethp.r the High Court cnn ~ rule8 
authorising South Africans to act as jurors? 
The Honourable Sir I'raDcls Jludle: So fal' as I lmow, t,hat does not arise. 
:Mr. Govlnd V. Deshmukh: May I know ",hen the rules ",ere framed by 

the High Court? I want the. date and the yen.r? 
'!'he Honourable Sir Prancis KUdle: I have not got that information. 
Kr. '1'. S. AvlDaabt)tngam Ohettlar: The' Honourable Memher said just now 

~ t the question does -not arise. It is for you to decide. 
:Mr. P1'8Ildent (The Honourable Sir Abdur nahim): It is very difficult to 

say. A matter of this kind .. is really 0. question of interpretation of the' 
Law. . 

lIr. 'l'. S. AvlnaihtUngam ObetUar: The question was specifically put 
_whether after the passing of the Reciproci'liy Act the High Courts  are com-
petent to frame rules authorising the South Africans to serve as jurors. I 
want to know whether the High Court is not subject to the legislation passed 
in this House. 

Mr. President (The Honour.able Sir Abdur Rahim): If the High ~ 
ma.kes any rules, it is the responsibility of the High Court. 

Jlr. '1'. S. Avinaahlllngam Obettlar: Even the High Court is bound by 
law, Sir. 
DlUBn.lTY OF INDLlN'POLiolD TO A.BII.lDST AJn:JUOANS FOlt OFFENOES 

6'18. -JII'. HOCIIelDbhoy A. LIJIlee: (a) Will the Honourable tM Home 
Member be pleased to staile whether it is " fact that an American Oivil or' 
Militiary .Bubjec·ti cannot be arrested by the Indian Police or tried by a BrifilJl. 
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Indian Oourt for -an ,act committed by him whmh is an offence under the Indian 
Penal Code? If so, since when, and what are the reasons for this discriIriina-
tion, and what steps have Government taken to protect the Indian publio 
against such persons? _ -

(b) Do the lndian,s enjoy the saIqe privilege in America?..-What other 
~  and Asiatic' people enjoy the same privilege in America? , 
(c) Is it a fact that a European cannot-be arrested 'by an ordinary Indian. 

police constable? If ,80, why? 
(d) Is ~ a fact that a European can claim in India to be tried by a purely 

European Jury? If so, why? Oan an Indian, too, claim a purely IndiBJ;l jury 'I' 
If not, why not? " . 
~ Honourable Sir J'raIlcts .udle: (8) In l'espect of _ civilian Americaa 

subJects the poliee and courts of British India are competent to exercise all 
the!r normal' powers. The position in .-espect of members of the forces of _ the 
~~  States of ~  was explained in detail in the reply \0 Mr. Essak 
S81t s Starred Question No. 698 asked on ,the 29th March, 1944, to which 
ille Honourable Member is referred. ' 
(b) Does ~t arise, as there are no Indian, /Asiatic or .European Forces 

stationed in''''the United States of America .• 
(c) No. , 

(d) No; the ~  Member's attention is t~  to the provisiong 
of sections 275 and 446 of the Oode of Oriminal Procedure. 
1Ir. Muhammad Azur All: With reference to the answer to part (b)" the 

Honourable Member said that it does not arise, as there are no Indian or 
European forces stationed ~  the l!nited t~t  ~  q';l8stion was ~ t  
Indians enjoy the same prlVlleges lD Amenca. It 18 slmply a quest10n of 
civilians. It does not refer to t ~ Army. 
The Honourable Sir I'rancla Kudle: The only privilege is for the army. 

Ordinary Americans are subject to the law here and Indians are subject to 
the law jn America. The privilege of being tried by their own coupts applies 
only, to the armed forces. 
1Ir. T. S. AvtDMblJlngam I Ohettlar: May' I know whether an American 

civilian who has committed crimes here is subject to the law here and -can be 
arrested by the ordinary ~  
The' HOD0111'&ble Sir Francis Mudie: I have answered that question. 
Mr. T. S. AvlJDaBblliDgam Ohettlar: What is the answer? You must make 

U8 understand your answer. 
(No reply.) , 

INDIAN TROOPS TAKEN TO GREECII TO FIGHT AGA.INST E.L.A.S. 
579. *Kr. X. S. Gupta: (a) Will the War Secretary please state how many 

"units of Indian troops were taken to Greece to fight against E.L.A.6.? 
What are those regiments? 
(b) What are the casualties? 
(c) What is the npmber of Indisn hostages in Greece? 
(d) Is it a fact that the Indian prisoners were treated abominably as they 

were made to march clad. only in-underclothes through mountain passes in the 
snow? 

Kr. O ••• Trivedi: (a) I would refer the Honourable Member to my reply 
on the 14th February, 1945, to Mr. Badri Dutt Panae's Starred Question 
No. 215. 
(b) I am now in a position to give the casualtieR which are as foJ)ows: 

" Killed:-2 Officers, 1 Viceroy's' Commissioned Officer and 25 Indian Other 
Ranks. .' ,-
Wounded:-8 Officers, 1 Viceroy's Oommissioned Officer and 190 IndiaD 

Other Ranks. 

(c) NODe as far a8 I am aware, but I am making enquirIes. 
(d) It is understood that the mal-treatment of Indian Prisoners' was for 

_e moat part confined to about 100 personnel of a Field Bakery which W&8 
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oaptured almost complete. Reports from reco'Vered prisoners indicate that 
Indians were stripped. of their clothing, personal effects and boots 'and were 
fcm5ed to ~  bare.footed in t.heir under-clothing and that medical atten-
tion was refused to the sick !lnd wounded. 
1Ir. Abdul Qalyum: May I know if it is U1l' policy of the Government of 

Indio. to permit the use of IndiRa troops in civil wars in other countries? 
1Ir. O. II. TrIvedi: May I -explain the position ill this matter at some 

length? When Indian troops were moved from Italy to Greece, the move 
was made for the purpose of' following up the German withdrawal from 
Greece. Sllbsequently_ troubles broke out in Greece and as the Indian troop. 
were there, they were necessarily involved in these troubles. . .' 
1Ir. Abdul Q&tyum: May I know if t.he Government of India will point 

-out to His Majesty's Government that it. is not considered desirable in this 
country that our troops should be \lsed iu civil wors in other countries? 
. 1Ir •. 0;' II. Trivedi: As I have said the troops had no option but to be in-

~  10 these troubles because they were in the thick of the troubles. _ The 
IndulD troops were not sent from Italy to Greece to take part in civil.war, 
bllt t ~ ,,:el'e merely .se!lt to follow up the German withdrawal. When +ohey 

~ ~  and asslstmg the Greek population, internal trouble broke out, 
and Indum troops, being there, got n('cessarily involved. 
Dr. Sir -Zia' U'cldtn Ahmad: What action have the Government t,aken 

against this mal-treatment of Indian troops? . 
1Ir. 0;' II. Trivedi: We have asked the Secretary of State for India to 

remonstrate most strongly against the trentment of Intlian troops. 
Dr. Sir Zia U'dd1n Ahmad: Was any reply received from the Seoretary of 

State? 
1Ir. O. II. 'l'rlvedi: Not yet. 
1Ir. KOOHblblloy A X,aUiee: Will they BElt any compensation? . 
Jlr. C ••• Trivedi: As I said. we have !lsked the g"ecretary of State to make 

.a strong remonst-rance. 
Dr. G. V. Delhmukh: Have you suggested the type of demonatration 

that he should make .. 
1Ir. O. II. Trivedi: No demonstrat.ion. but remonstrance. 
Dr. G. V. D8Ihm1lkh: But it will ~  in demonstration. 

Prof. ]f. G. D ~: With reference to part (b), in regard to casualties, 
\he Honourable Member gave figures as regards ~  but wha,t abont the 
ranks? 
1Ir. O ••• Trivedi: I have also said, killed-25 Indian other ranks !lni 

wounded-1oo Indian other ranks. 

RELBASE OF AILING CONGB.BSB WOBXlNG COJDIITTBB MllIIBBRS 

IsO. -Mr. Sa.t;ya ]faraJ'1D. SiDha: Will the HonoUl'able the Home Member in 
view of the answer given by him in regard to the ~ t  of the Members of the 
Congress Working Committee, ~  the advisability of releasing those who 
have considerably lost in weight IPld also those who require major operations 
for their ailments? . 

fte KOIlOurable Sir 1'raDci8 .udie: r nave nothing to add to my reply to 
parts (b) and (c) of 'Mr. Badri Dutt Pande's starred question No. 117 on 10th 
February, 1945. 

1Ir. Badri Dutt Panda: In view of the fact that all these leaders of 
Conwess are suffering from one ailplent or another, is it. the intention of 
Onvernment to send them to Rome sanitorium and keep them under the 
trentment of a doctor of their awn choice? What objection do Government 
have to this course' 
The BCIIlourable Sir ~ .1IcI1e: It does not sound practical lInless 

t,hey are all suffering from the same ailment and agree on the same doctor. 

1Ir. Badll Du", Pande: ~  Pandit Goblnd Vallabh Pant ~ ~  
'fte Bonourable Str 7rancia Ibm.,: Not yet. 
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Mr. Sawa Barayo D ~ What is the difliculty in sending them to their, 

l'espective P~  ... 
The Bonourable Sir !'l'IIlcia Kudle: None. 
:Mr. ~  Haraya.n SlDha: Then why don't you send them? 
The, BODOlIlable Sir I'ra.ncfa Mudie: They are being lIent . 
.JIr.-T. S. AviDaahilinpm. Ohsttiar: Has anybody been. sent ~ 
',The BO.IlOUrabie Sir I'rancis Mudis: As far as I know. none hOI:! yet gone. 

PUBLIO RELATIONS DlIPAB.1'liBNT 

681. ·Mr. llanu Subedar: (a)Will the WarSllcretary please state when ibe 
Department of Public Relations was established for the Army? 
(b) How many men are employed now, and what is the anDual (,'ost of 1m. 

Department? ' , 
(c) Is there a Central Department only or is there a separate personnel· 

<attached t.o each  Command, and, if so, what is the separate cost of each 
Command,and what is the cost of the Central Department? 
(d) How many men are there drawing more than Rs. 250 a mopth ,in the 

~Dt  Public Rel&tions personnel of the Indian Army? 
(e) What are the qualifications of the top men? -Are they military men or 

journalists? If latter, what is their pr-evious experience? 
JIr. O ••• tt'rivedi: (a) On the assumption ,that the Honourable Member is 

Teferiing to ibe Directorate of Public Relations, the reply is that it wns set 
up on the 25th of J'une 1940. ~ 

(b) The· answer to the first part is, 811. As regards the second parl, the 
annual expenditure incurred by the Directorate is about 52'4 lakhs of Hupees. 
A 8um of about 6·4-lakhs of R\q>ees is however recovered by the. sale of 
publications and photographs. . 
(e) The D t ~ is controlled fl'om Genel'sl Headquarters where there 

ill a Central ~ t  Sections are also attached to the various Commands. 
A statement showing the expenditure incurred separately on each section is 
laid on the table. 
(d) 222. 
(e) The ~ t  and his Deputy Directors possess' high, jllll\'lllliistic 

qualifications and were journalists in civil life. They now bold m!Iitar,v r:mks. 

a •• m.,., IIMU,.,.",he ap.rtditure ineutNII ~ /Itd'OM oj ,he DWeetoro,. 'oJ PIlWi. 
, RtlGtioM aUGohed '0 Oomma_, IIc. --

8uon oj the Public: Relaliofu DirICIora'. RI. 

'Central 8eotion 

SEAC and ALFSEA 

oCeDllOrtl, Bombay 

-Censors, Calcutta • 

Film Section 

,Military Public Liaison (Punjab) 

Military Public Liaison (Assam) : 

Sections with PAIFORCE, Middle EMt-tmd Central Mediterranean 

Publicity for Indian fighting eerviccs in the U. K. 

Publicity for Indian fighting ~  in the U. S. A. 

N. W.Army -

Eastern Command 

Southern Army 

Central Command 

30.12,088 

2,08,880 

1,09,392 

12,000 

',07,406 

',89,720 

1,61,268 

4,G3,08' 
53,760 

23,400 

1S9,680 

83,580 

~  

74,820 

Total . 62,'0,0" 

Prof. B. G .. lI.&DIa: How many of these 811 are Indians? 
JIr. O ••• "rrlvedi: I am afraid I have not got the infonnation. I think 

.& ver;y large number of them are Indians. I can Met the enct information 
if . the Honourable Member wanti it .. ' 
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PrOf. H. Q. Buga: Who is the head of t6Js Department,. an Indian? 
.JIr. O ••• 'blvedl: The Director of Public Relations is Brigadier Desmond 

Young and bis Deputy Director is Col. Malik, an Indian. 
Kr .• &I1U Slibedar: What is the purpose of setting up this Department 

not only in the Centre but in Provinces and outside countries? 
JIr. O. II. Trlved1: The function of the Directorate is to publicise the 

fighting forcaB. . 
JIr. 1lan1l Subedar: Is it publicity for the fighting forces or is it publicity 

regarding the army among the civil population? 
111' •. O. JI. 'l'rivedl: I cl.m sorry. I should have said, to publicile the 

fighting forces.-among the civil. population and also publicity  directed towards. 
\he fighting ~  _ 
JIr. "l'. '1". E11.abnamaohari: May I ask whether Indians in this Depart-

ment are rarely allowed to rise beyond the rank of a Captatn? 

Jlr. O. II. 'l"rivedl: That is not correot. .. 
Prof. :.. Q. Banp: Why is it that this Department is set up, apart from 

the control that the Department of Information and Broadcasting exercise. 
over pUbliclty Department and the activities of the Govemment? 

JIr. O. II. 'l'rivedi: This is a special P t~D t t  the object of 
which, as I said, is to publicise the fighting forces· to the public and to arrange 
special publieit,y material for the forces. 
Mr. Kanu Slibedar: lsthe Department of Information and Broadcasting 

not. doing anything in that direction? 
Mr. O. II. 'l'rivedi: The Department of Information and Broadcasting is 

~  quite a lot in matters not exclusively relating to the fighting forces. 
Kr. Kanll Subedar: Why then have this duplication? 
IIr. O. 11;. 'I'rlvedl: There is no duplication at all. 

INDIA'S STlDBLING BALANClDS 

682. ·Jlr. Amarendra :Hath Ohattopadhyaya: (a) Will .the Honouraple the 
Finance Member be pleased to state if t ~ huge credit in sterling ba.lances 
accumulated in favour· of India would be available for the economic needs of 
the millions of Indians who toiled for producing the supplies for war from 
India? If so, when? . 
(b) Would this be available during the war, or would this he available 

immediately after the war, or would it be available in remote future? 
(c) Ia. the ~  Member aware of the prevailing apprehension in many· 

capitalist quarters, specially big business quarters, that the huge debt of United 
Kingdom to India might be. repudiated on many pleas? If so, does the 
Honourable Member propose to make a. ~ t t on .the matter as it stands 
at present? 

'l"heHOIlourable Sir Jeremy Bai8tt1a1i: (8), (b) and (c). I would refer the 
Honourable Member to the remarks which I made on this subject in my las. 
Budget speech. , 

INDIA'S STlDBLJ;NG BALANClDS 

583. ·1Ir. Amarencira Bath OhattopacD1yaya: (a) Will the Honourable the 
Finance Member be pleased to state if he has any seh.eme ready for realisation 
of the said sterling balance b, India? 
(b) Will the Honourable Member be pleased to make a statement on ~  

loor of the House if there is any question of revision relating to the allocation 
of war expensell between His Majesty's Govemment Rnd that ·of British Gov-
ernment in India still pending solution? '. 
(c) Will the Honourable Member be pleased to state the total amount of 

the sterling balances accrued .to the credit of India up to February 15, 1945, 
and the amount standing to be realised by India now? 
(d) Will the Honourable Member be pleased to state if any bilateral agree-

ment between the United Kingdom and India has been entered into? If 10, 
when and. on what f.erms? 
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fte BODOurable Sir 'Jeremy RIliImaA: (a), (b) and (d). I would refer the 

Honourable :h1ember to .the remarks which I made on ~  subjects in my 
last Budget speech. . . . 
(c) I would mvite the, attention of the Honourable Membet: to the publish-

ed statement: of accounts of the, Reserve B.ank for the week endiD.& 16th, 
February., -

Prof. :N. G. ltaDga: With reference to part (b), there was no reference to-
this m the speech of the Honourable Metnber. The question is: 
"Will the Honourable Member be ~  to make' a statement on t.he floor of the Houae 

if there is any question of revision relating to the allocation of war expen888 between Bis· 
Majesty" Gov:ernment and that of Britil}l Government in India atill pending aolution.!" 

We ah'eady put the question whether the Government of India were making .. 
. any suggestion to England to put a ceiling upon .India's burden regarding war-
expenditure, but no reply was given and there is no reference to the same in. 
the. Budget speech? 
The Bonourable Sir Jeremy Baisman: If the Honourable M;ember. will rE-ad.. 

my Budget' speech, he' will find that I have given the ~  to that qucstiou .. 

TUATMENT 0, INDIAN Pm:SONEBS IN GREEOE 

toM. ·Sardar KaDgal Singh: Will the HOllourr.ble the Defence Member 
please state: 
. (a), whether his attentiqn has been drawn to a press statement publishecl-
in the Hindustan Times, dated the 11th February, 1946, by two BGtiah M.P:., 
, on their return to London from Greece in which they are reported to ~ said, 
that the treatment of Indian priSonenr was abomJ.nable; '_ 
(b) whether he had made fresh enquiries about it and how far the statement 

is correct; aJid' .  . 
(c) the number of Indian prisoners so treated? 
Kr. O. II. Trivedi: (8) Yes, Sir. . 
(b) and (ol. I would invite the uttentioll of the Honourable Member to the' 

answer given by ~  today to. Mr. K. S. Gupta's st.-red question No. 579. 

A A ~  OF ALL-INDIA RA.DIO 

'+585. ·Sardar lIIaDgal Slugh: (a) Will the Honourable Member for Informa-
tion and Broadcasting please make u statement about the language controversy 
of the All-India Radio that had been going on for the last several months: 
and .. 
(b) what exactly the complaint was of the Hindi speaking writers and;:.. 

speakers who went to the length of boycotting the All-India Radio programme? 
IIr. G. S. Bozman: (a) I hllV'e nothing to add to the reply given by me on· 

14th 1"ehrull.ry, 1945 to Mr. Govind Y. Deshmukh's starred question No. 208. 
(b) The complaint;; huve been published in newspapers. I am sure the  Hon-· 

ourable Member does not wish me to repeat the arguments alrendy extensively 
debate.d in public. . 

DAMAGE BY WHiTE ANTS TO DR. RAJENDRA PRASAD'S PAPERS 

588. ·lIr. Satya Narayan Sinha: (0.) Htis the attention of the Honourable 
the Home Member been drawn to the·news that appeared in· the Hinau.,ta"" 
Time8, doled the 13th February, 1945, that, the white ants have eaten away 
Dr. Rajcndra Prasad's important papers which were locked up by the police' 
in Sodaquat Ashram, the Provincial' Congress Office? .• 
(b) If the reply be in the affirmative, does the Honourable Member propose 

to advise the Government of Bihar to return the ~t Ashram ,110 the' 
proper authorities of the Congress to' avoid further damage to the valuable-
papers, documents and books kept therein? 

The Bonourable Sir PranCia Kudle: (a) I have read the report in the Prells. 

(b) No. This matter is entirely the concern of the Government of Bihar. 

t Answer to thi8 queetioll laid on the table, the questioner being abIent. 
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ClWONAL ASSAULT BY BBlTISR NAVY MEN ON INJUTES OJ' A HOUSE IN HoWlUll ' 

687 •• JIr. E. O. -.tog: (8) :Will the War Secretary be ..-pleased to state 
t t ~ attention cif the military authorities has been drawn to an incident, 

the details of which are given below: ' , 
"On tpe night of the 31st October, 1944, J. Kane and F .. Cousins, two British 

personnel, tt ~ · to the Itoyal Navy and stationed in the premises of the· 
, Hooghly Docking Company J .. imited, close to Golabari Police Station, Howrah, 
managed to get access into house No. 19, Atul Ghosh Lane, by ~ t  a 
fencing .on the baok oLthe hpuse and started shouting "Bibi Kahan" (where 
are the womenfolk). Realising "the situation the owner of the house otfered 
to procure for them a woman if they went outside the house as it was not a 
house of ill·fame. The intruders by the time t~  the door of a room which 
was occupied by an ·lriling girl aged about 20 years, tne daughter of the hou.J8·· 
owner who W8$ reported to be sutfering ever since she gave birth t.o a 'ohild 
-::sometime ago. TIle door of the room gave in and the entreaties of the house· 
owner to sptu'e his sick child were of no avail. The father of t.he girl was 
silenced on the point of a revolver. T.he intruders ravisbed the girl one after 
-the other and as a result she was rendered unconscio\ls for the time being. 
,:.She was later sent to hospital where she was detained for treatment for about 
a month. The intruders fired a shot 'to· scare aware a crowd that ·had 
assembled and were incidentally t ~  to thfl locl\l police itation from 'where 
they were taken away by military authorities"? ~ 

, (b) Will the Honourable ~  make a full statement giving the accounts 
:-Of all charges of assaults or attempted assaults on women by Military llersoDDe}" 
that may have come to the notice of the military authorities in the Provinces 
vof Bengal and Assam since the beginning of 1944? 
,(c) Wba£ action has been taken in the case cited in (8) above, as al80 in 

ilimilar other C8ses refelTed to in (b) above, to bring the otfenders to book, 
,ilnd what special action, if any, has been taken by-the military. nuthorities 
for the purpose of aWQ.rding deterrent punishment to the culprits and prevent-
'ing the recurrence of such incidents? • 

, (d) Is it n fact that Aewspapers are not permitted t{). report such cases? 
If so, why? 
111'. O. JI. Trivedi: tu) !ll1rl ~t part of (0). I urn unnb:e to slly ~t  

the facts are as stated by the Honourable }lember-the mattl!r i;; now 81tb 
judice. At the instance of the Kayol authorities, im'estigations were .carried 
out by the Spc:cil1l Im'estigation Branch of· the ?llilitary Police, and the iw() 
persons· concerned who were Naval Hatiugs, were held in close arrest by the 
Na.va.l Iluthoritles. The case \Vas later. handed over to· the Civil authorities and 
the acclIsed wel'£J committed to the : ~ Court hy the Distri()t Magistrat.e, 
Howrah, under ('harges framed Ilnder'seetions 458 Hnd 376 of the Indian Penal 
·Code. 
(b) and 8econd part of (c). There appear' to have been 71 such cases but 

the preparation of a full statement would· involve an Ilmount of time and labour 
. 'Which J feel would be disproportionate with the value of the l'esult. If the 
Honourable Member· wants details of Ilny particular case, I shall collect the· 
information for him. In all such cases, if the cnlvrits are not caught red,handed, 
',the most thorough investigationR are made by the Military Special Invf!stiga· 
tioo Branch who work in close collaboration with the Civil Police. Ar.cord-
jog t{) available records, severe sentences havc invariably been awarded in, 
tlUch case!l lind it is considered that this exercises a deterrent effect.. 
(d) No, Sir. The inBtructions given to Pre!ls AdvisE'rs on, this "'lIbject are 

as follows: " . 
"There is no desire or intention to ronceal the fllct.. when theBE> are established; f:.ut . 

. -Govermnent reliea upon the good sense and responsibility of editors in ensul'ing that unfounded 
snd exaggerated report. are not puhlished in their columns." 
Mr. K. O. 11800': Has the Honourable Memher's attention beAn drawn 

to the recent ~ of the Bengal Legislative Assembly-where com· 
plaints were made that in 'several instances armed personnel trespassed ;'lto 
.-the houses of private citizens of Calcutta arid that women were molested? 
" 
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Mr. C. lrl. Trivedi: 1 have not seen the .proceedings 'of the Bengal .Legis-

lative 'Assembly t6 which the Honouruble Ivlemu,\lr refers; bU1r if lIuch instances 
have tal{en place' I have no doubt. that the necessary action is being taken 
by the llIilitul'Y llnd civil authorities jointly. . 
IIr. Attul Qaiyum:Of ths 71 a.IIl!t'S sent u.p to the cOlli'ts may { kllOW 

how mimy ended in conviction" 
IIr. O. II. Trivedi: I huve not got the information with me here. 
Mr. Abdul Qaiyum: Will the Hououl'llble Member get this· ibformation? 
IIr. O. II. Trivedi: Yes, Sir, I will. 

RESTBIOTION ON NEWS ABOUT STREET ACCIDENTS BY MILITA.BY LORRIE ni' 
CALCUTTA 

US. -Jl.r. E. O. Reou: Will the War Secretary please t ~ if it ie a fac .. 
that in cases of serious accident to passers-by caused by reckless driving of 
military motor lorries, references are allowed· to be made in. the Calcutta, • 
newspapers only on· the understanding that the lorries' are desoribed as "special 
type" lorries llnd not as military lorries, 80 8S to allow no idea to the readers 
about the responsibility of military personnel for such street accidenta? Whd, 
are the exact intentions of the Military authorities? 

1Ir. O. •. Trivedi: I !Jave no knowledge of this, ~ I am makillg an· 
enquiry from the (' Bengul ~ t and will lay the information on the 
table of the House at! soon as possible. 

POLICY RE PRoVISIoN ·OJ' DoLLAa CBBDITS TO INDIANS 
&89. -Mr. K.O •• eogy: (a) Will the Honourable the Finance Member be· 

pleased to state the present policy of Government In regard to the provision of 
dollar credits to Indu(ns'l . 
(b) How many "pplieations have been received so. far from Indian trade 

and industrial interests for the provision of dollar credits in order to enable 
representatives cf Indian firms (i) to proceed to the "lnited States of America 
for trade and in.dustrial purposei, (iI) to bring from ~  United States of' 
America technical penonnel in connection with proj.eCt.1I for the industrial 
development in India.? When were Buoh applications made in eaoh case, and 
• bat· orders have been passed thereon? 
(c) Is it a fact that there is a steadily growing dollar balanoe in India's· 

fa.vour? 
(d)· Who are the authorities, if any, outside India to be consulted in regard. 

to the provision of dollar facilities in India for such purposes, and what voice· 
hpe they in making the final determination of the issues involved in" such" 
cases? ' . 
The Honourable Sir Jeremy ltaI.sman: (8)· The genet'al policy, briefly 

stated, is that dollar exchange is provided for the satisfaction of needs ~ t  

to the war effort or for the maintenance of the national economy on a· war 
basis. lIP addition suoh dollar expenditure is permitted within liqlits '\8 is 
necessary to ensure the develoPI:gent of Indian ·economy in thc post-war period. 
(b) I. regret-it is not possible ~ collect the ~ t  without an expendi-

ture of time /lnd lubollr which would be unjustified. . 
(c) As I have explained ori previous occasions, the tota.l dollar earningA of 

all empire countries are surrendered to the Empire Dollar Pool from which 
each country draws d"ollars according to its needs and there is no fixerl Alloca-
tion between the sterling areu countries. 'rhe question whether there is a 
steadily growing dollar balance in India's favour, therefore, does not arise. 
-(d) The Government Of Indin endeavour in this matter .to follow the same 
general polic,'; and standard of economy as the other members of tbQ stArling· 
area, but the final decision ~ t  with the Government of India. 

Kr. llanu· Subedar: May I lmow how many applications for dollar cretiitiJ 
from industrialists, businessmen nncI merchants were rejected by Government.? 
The HODiOUrable Sir Jeremy Raisman: I have not got complete figures on 

this matter, but from information which I ~  only just received I gafher 
that according to the records of the Reserve Bank out of 54 applioations 
received 10 have been rejected, 32 have been authorised and 12 are pendi!lg .. 

• 
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JIr. T. T. Kri'bnamachari: With reference to part (c), bas ~  :S;onour"ble 
Member's attention been drawn to the statement made by a Deputy Governor 
·of the Reserve Bank some time in December that the dollar position is 
.extremely satisfactory, anti may I know ~t  that meMS that the accumu-
lated resources in the Empire Dollar 1'001 have risen, and whether.it also 
means that India will get a proportionate benefit therefrom? .  • 
'1'b.e Honourable Sir Jeremy Raisman: I am answering that question later 

. .on tliis ~  The facts are not as alleged. 

COMMUNAL·REpuSENTA.TION VIS.A.vui PROMOTIONS 

1690. *Nawab Siddique Ali Khan: (a) Will the Honourable the Home Mem-
.b.er ~  ~t t  whether ~ is II. fact .that ~  ~  communal representa-
.t.ion m servIces apply to direct recrUltment and not to promotion? 
(b) What is the criterion for appointing authorities to deciae whether a 

'particular appointment be treated as ~  or direct recruitment? ' 
(c) If some new post or new service is created in the department and 

'persons already serving in a department are appointed thereto, will the t~ 

ment be treated as direct recruitment or promotion for the purpose of com-
.munal rule? . 
The Honourable Sir FranciS Kudie: (a) Yes. 
(b) In these rules', "promotiop" is used in its ordinary sense of promotion 

;to a. higher post in the same service or from 8 lower service from which pro-
.motion is generally made to the. service ~ ~  

(c) In so fiir as a. new post is created ill an existing service, it is filled, 
in the ordinary way, from the members of that service, strengthened, if necetlsary 
. by additional recruitment. When a new service is formed, the question of 
-how the initial appointments to that service are to be mnde is one that c=m 
..only be decided on the inerits of each case, 

PRoVISION OF DOLLAB, CBEDITS'FOB INDIAN. bll'OBTS 

691. ·Kr. Satra Barafa. S1Dha:' (a) Has the-attention of the Honourable 
"the Finance Member been drawn to t.he editorial article "Dollar Credits II 
which has appeared in the morning issue of the Hinch18tan Times of j;he 18th" 
.February, 1945? 
(b) Will the Honourable Member be pleased to clarify the pOSItion of. the 

.Government with regard to providing the dollar for the import of necessary 

. goods in this country? 
(c) Is it a fact that the dollar crediiis are made freely available for British 

:'Propaganda in the United States? 
(d) What happened to the application for dollar credit in order to bring 

from the United States urgently required techniaal personnel . for industrial 
-development. in this country? 
"rD HOIIOarable Sir l,remy Balaman: :(a) Yes. 
{b} I would invite the Honourable Member's attention to the reply I. have 

;given to pari. (a) of Mr. K. C. Neogy's starred question No. 589 today. 
(c) Govemment have no "information.. • 
(d) I am not aware to which particular application the Honourable Member 

:is referring. 
Prof. If-. Q. Jl.aDga: In view of the lease-lend transactions, is it not a fad 

that. England's dependence upon dollar securities for' imm$'diate use is not so 
:great as it used to be? 
The Honourable Sir Jeremy Ralsmm: As a broad. general proposition there 

is.some force in what the Honourable Member says, but the 'matter could 1Iot 
'be disposed of' quite so simply as that.. . 
Prof. It: Q. :aanp: But in view of the changing circumstances of the war is 

it not at!'visable t·hat a representation should be f!!.ade to H. M. G. that the 
present sterilisation or conscription of India's dollar resources shou)d be given 
up and India should be given an opportunity of making whatever use she likes 
of her dollar securities? 

, t AIIner to tlli.. que.tioD laid OD the table, the questioner being t~ 
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"lb.. Honourable Sir Jeremy BaiamaD: The circumstances of the war have 
not changed to ,.such an extent as to make it possible to disperse the Empire 
Dollar-Pool. 
1Ir.-K&I1u Subed&r: Has the ~ Member any serious objection now. 

to disclose what part 0:£ the dollar pool should have gone to India and in future 
to reserve such dollars lor India even for the use of the sterling block as a gift? 
"lb.e HOIlOWable Sir JlY'emy Ballman: These calculations are not easy to 

5lake and in any case it would not be possible to make them public at this 
.tage. . . 
.. 111'. Satya Narayan SiDha: With reference to part (d), has the Honourable 
Member got any information about any app!ication submitted to Government 
~  dollar credits in order to get technical personnel for industrial purposes? 
'!'he Honourable Sir Jezemy Jtajsman: There have been quite a number of . 

applications. As I mentioned in reply to the last question I answered, there 
have been quite a number-of applications of that kind. I may say that the 
policy is that applications for the employment of technical personnel are sanc-
tioned in cases where they are required (a) for the operation of existing plant, 
(b) for the e8tablishment and working of new plant for which import licences 
have been or are being issued, and (c) to explore the possibility of establls1iing 
certain industries in India where the establishment of such an industry has the 
approval of the Planning and Development Department. . 

Mr. Kana Sabedar: Is it a condition' that applicants to t ~ Reserve Bank 
should come after they have secured an order from an exporter in the U.S. A.? 
"lb.e Bmlourable Sir Jeremy Ba1Iman: I am not sure: I would require notice 

(If that question. . . . 

~  FOB PuBLICITY FOB BlIINlIIFIT OF INDIANS IN LIBlIIlU.TED BURMA 

.592. *Jlr. K. O. Neogy: (a) Will the Honourable Member for Informa-
tion and Broadcasting be pleased to state whether any steps have been, or are 
to be. taken for the purpose of carrying on publicity for the special benefit of 
Indians at present residing in those tracts of Burma which are gradually 
being liberated from enemy occupation? • 
(b) Are newspapers in Indian languages 1!eing supplied to these areas for 

the benefit of the Indian ,population? If so, which are these newspapers and 
in what numbers are they being actually distributed in the different areas? 
(c) What is the policy of Government in regard to carrying on special 

broadcasting and other publicity programme8 for the benefit of the Iriaian 
population in liberated portions of Bunna? ' 
1Ir. G. S. BOI:IIWl: (a) All-India Radio have been running a programme 

ilince the end of 1941 directed to Indians in Japanese occupied territories in the 
}'ar East. These broadcasts contain news, music and counter-propaganda. 
material. .  . 
(b) Not yet. 
(c) Broadcasts directed -to liberated areas will include material of interest; 

10 the Indian oommunities there.' • 
Kr. K. 0 •.• IOIJ: With reference to part (b). is the matter under aetive • 

GOnBideration now? - . 
)Ir. G. 8. BOIJDUl:' Yes, Sir. 

NON-APPomTKBNT OJ' MR. Ko'l'o SmOH (SCHlIIDULlIID CASU) TO INDIAN 
,,_ CIVIL ~BB B ' 

&98. *111'. Pfare Lal1 Eureel: (a) Will the· Honourable the Home Mem-
ber be pleased to state whether a vacancy was reserved in the Indian Civil 
Service in the year 1941,  for a candidate from the scheduled castes? 
(b) How many scheduled oastes candidates appeared ill the Indian Civil 

.Service Examination in 1941, and how mnny of them obtained qualifying 
marks? 
(c) Is it a fact that a candidate from the scheduled castes namely Mr. 

Kartar Singh. had qualified both in written and in viva .voce in the said 
-examination? 
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(d) 1£ ~  reply to part (c) above be in the affirmative, why' was he no* 
appointedl 
(e) Does ~  Honourable Member pro}lvt5e to recoDsider his ca,"e? If not. 

why not? 

The HOIlOUl'&ble Sir l'r&D.cis lIudie: (a) One vacancy was held in reserve' 
fOr the nomination of a candidate of the Scheduled Castes if a suitable oandi· 
date was available. In the event of no candidate of these castes being SUOC8Bl· 
.ful by open "competition or found suitable for nomination, the 'vacancy was to be 
&led by open competition. 
(b) Seven Sclieduled Castes candidates appeared for the examination but 

ol)ly one of' them obtained qualifying marks in the written tests. . 
(c) and (d). The candidate just attained the qualifying standard· in' t_ 

open competition but the place which he seoured in the list was much too low . 
for appointment to the Service, nor did he obtain in the viva the minimum 
qualifying marks fixed by t ~  Public Service Commission for purposes 
of nomination. 
(e) No. The vacancy was filled by open competition in accordanCe with the-

terms mentioned in (a) above. .  . 
Mr. P1are Lal Kanel: In view of the fact that this· candidate waa tiM 

only Scheduled Caste candidate, who had qualified both in written tests. and 
viva, why was he not appointed? He had passed the examination and will the 
Honourable Member state why he, as the only scheduled caste candidate who 
has so far qualified in the 1. C. S. was not appointed? 
Mr. Pr88ldent (The Honourable Sir Abdur Rahim): The Honourable Mem-

ber cannot make a .speech. Next question. 

SrnLY OJ' LEGISLATURB DHBATJIIS TO AOClBlI:DITJ:D PBJIISS·COBBlllSPONDBNT8 
AND NJllW8PAPDS . 

. . 
1M. -Ill. Badli D11\t PaIule: Will the Honourable Member for Information 

and Broadcasting please refer to the reply given 'to un starred question No. 10." 
asked on the 21st November, 1944 (pages 1118-1119 of the Debates), reprdq 
eonferenoes.with Accredited Press Oorresponden,ts nod state: 
(a) if it is a fact that the Legislativ., Assembly and Council of State 

Debates are only supplied to correspondents in (,A) class and not to ~ ·· 

pondents in (B) class; if not. what the fact is; 
(b) if it is a fact that the Debates so supplied to correspondents .in (A)· 

class are also supplied to the Editors of their newspapers or news-agencies.; 
if not, what the fact is; if so, the reasons for the duplicate expenditure when 
these correspondents  have the access to the Library maintained by the Infor-
mation Bureau; and •  . 
(c) whether Government now propose to stop supply of such .mateRal in 

book form to those correspondents who have the privileges ofacce88 to-library 
and conferences; if not, why not? 
_ Mr. G. ~  BOIJIWI,: (a) ~ t ~  Assembly and Council of State debates 

are lJUpplied only to correspondents in category (A). . 
-(b) The debates are Ilupplied to editors of certain important newspapen 

e8pecially those outside Delhi for facility .Qf thejr own work. These copies are 
Dot available to the headquarters correspondents of those papers. The copy 
maintained in the Library of the Bureau of Public Information is ava.ilable only 
during office hours and cannot be remo'Ved. . 
(c)-No. Both Category (8) and (b) correspondents are entitled to' use the 

Government of India Press Room and Library attacbed to the Bureau of Publio 
Information. 
MnmTBs OJ' THE 4,OOREDITED PRESS COBJl,ESPONDEllTS' CONll'nBNOE8 

695. *Mr. Badrl Dutt Pande: (a) Will the Honourable Member for In-. 
formation and BroadcaRting pleaRe. refer to the reply to part (b) of un starred . 
question No. 109, asked on the 21st November. 1944 (pages 1118-1119 of the 
Debates), regarding conferences with Accredited Press correspondents, vi •. ?, 
"No ~  is kept of .the number of correspondents who attendei these 
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conferences", and state whetllel' lIuy t~t  01 ~  lJrQcel:ltMugs ot Lhe 
cOlllel'tlllCE:lS lirtl l'tlcorued uy LUtl oJ:lJ.Ctll't; Wllu Cluled the confemhce'! 11 not, 
\\ Hilli l11'e ~ ~  thtlrtllOr i' 
\ b) \v nui. lue the reliSOllS fol' kee}Jwg those cot'respondentlS ill cluslS 11 who 

at.ttlllUtlU tlltl cOl.litll'tll.lct;)S l>elOl'e the SIl.J ClliblSiricUtlUll tlJore reguhl.l'I.}' Uuw 

~ : ~ w l1u ttl'l;) III elliss 1 'I .. 
\0) 1.10 : ~ t t l.lUW propose to rernOVtl the cillsllitication and treat al1 

CV1&:6t1poudents equuUy jl If !lot, why uot jl 
Kr. G. S. BOlman: '(.a) Press <.Ionferences are arrauged sometimes on the 

.illitiative of the' InformatiOll OftiCtlr lind sometimes at the request of a. Depatt-
lhent of the Government of India. Generally, II. hand"out is issued at .Prest 
Conferences and notes lire maintained of the proceedings. These t ~  are 
however kept solely to ~ points about which press ~ t  are 
ill doubt. Minutes of proceedings lis such are. not main.tained. 
tb) A correspondent is accorded category 'A' or / B' privileges according to.: 

. {i) the time he ~ spent aud/or the status he ho.s attained in the profl'8sion, 
and tii) the standing of the newsPfloper or news agency he represents. . 
tc) No t;ir. As explained in this House on 28th March, ... 1944, in r6l>1y to 

!,lIrt Je) of Hhai Parma Nand's question. ,No. 655, Government are satisfied thai; 
the ~ t  helps to place representation of newspapers 01' news agencies 
• ~t: the headquarters of the Government of Indill. on a. more satisfactory basis 
aud enables correspondents to provide a more effective uews service. , 
Prof. :N. G. :aa.nca: Has the All-India Newspaper Editors' Conference or 

Association been consulted before making this classification as between . one-
class of newspaper cor):,espondents and the "other? 
Kr. G. S. BOiIDl&D: Thill class.ificatjon \yas made in consultation with the 

Press AII8-ociation. 

AOOIDENT BY MILITARY LoBBY IN ,MADBAS 

696. *Jlr. K. S. Gtapta: (a) Has the attention of the War Secretary been 
drawn to the fact that a woman waEl fatally run over by a Military lorry in 

~ Madras on the 9th .February, 1945? 
~  Is he o.ware that road accidents due to the plying of t ~  

(otherwise ~  SPecial type) are on the increase from day to day? 
(c) Is he uware that on one day in Q/llcutta some 20 road accidents were 

caused by thtl so called special type lorries? If so, what is the action tRken 
or proposed to be taken to safeguard the Jives and limbs of pedestrians?' 
IIr. O. II. Trivedi: (a) The Honourable, Member has apparently  been mis-' 

informed; no such accident occurred in Madras on ·t.Eat day .. 
-(b) and (c). I would refer the tlonourable Member to my reply to parts (a) 
to (0) of Sir Ahdul Halim Ghuznavi's starred qUf'st,ioil No. 361 of the 19th 
~  1945. , . 
• Shrlmati K. Radha Bai Subbarayan: May I ask, Sirl if the Govee:J.ment. 
are aware that a good number of these driV13rs are not properly trained and if 
they had been ~  the Police would have refused to give them driving 
lieences? . 

Kr. O. X. Trivedi: I do not I\dmit for a moment that' the militnrv drivers 
are ~ t properly trained. In fact they aJ'e trained in' a very thorough. manner' 
Ilnd )f the ~ ~  Member, who has asked this supplemental'Y question 
would care to ~ 'one of thp training eentres, r will be very glarl to tnlw her 
round. . 

Kr. T. S. AvlJWlhWngam Ohettla.r: Are thev trained just ,to run over men'? 
JIr; O. II. Trivedi: Not at all. • .  . 
Mr. B. A. Sathar H. BI8&k Salt: Is it a fad that only nine hotmdraining 

is required for. getting a permit? 
Kr. O ••• 'l'rlvedl: Tha.t is not correct. I think tile training is for ahou, 

200 hourI'. 
Mr. Jlanu Subed&r: May J know what, these large number of troops ar.· 

doing in large ~ t  like Bombay, Calctl.tt.a, MadrRs and 80 on? 

Mr. O. JI .. ~ They are doing their duty. 

• 
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Kr •• IAU Subtdll': Why should not these troops a.nd their lorries be located 
outside of these large ~t  areas to do their duty instead of in large cities where 
they commit. these crimes and wh.ere they run over people? ". 
Mr. O ••• 'l"rlved1:. I must repudia.te the insinuation. that these troopi 

oommit crimes in big cnaes. Accidents do happen, and they are not confbfed 
only to military drivers. 
1Ir. Kanu Subed&r: Al,'e tlwy fighting J apun from t ~  big cities? 

(No answer was given.)"") 

QUi lIuhammad .Ahmad. KaIm1: How many people do they kill during ~  
200 hours training? 

~  O. II. Trivedi: None whatever. 

REOBUr.rJIlDNT OF CBIIIIN:.ALS FOB W AB PUBPOSES IN AMEBICA .AND C..lN.At)A 

69'1. -Mr. & 8. Gupta:. (ao)" Is the War Secretary aware that all the jails. 
in: (i) the. United States of Ameri(}B and (ii) Canada. are thrown open to reorui" 
the criminals lor war purposes? - . 
(b) How many of such recruits were brought to India? _. 
(c) Is it a fact that cl'imes by Americans ~  on the increase due to the 

_advent of suoh units? .  . 

(d) Is thert: any mark of identification' G . on the shoulders' of such. 
recruits? . 

111'. O ••• 'l"rivedi: (a) The Honourable Member has been  misinformed. 
With regard to the United States. of America, there is a provision Of American 
law that no person who has been convicted of a fe\ony ·shall·be enlisted or mus-
tered into the military service; and there is further an opinion by the Attorn,V 
General that this cannot be waived even in the case of' persons who have been 
pardoned by the President or by the Governor of a State. 

With regard to Canada, :no tnfonnation Js available, but there are' no Cana-. 
dian units in India. . 

(b), (c) and (d). Do no:t arise. 
TBLu.s OJ' AKl:moANs UNDBB hmUN LA. w 

',598. *111'. K. S. GupW.: (a) Will tHe Honourable the Home Member please 
state whether t.he Americans are tried under the law of ~  land in India? 
, (b) How mally of them were punished l1Ilder (i) the Defence _ of India. Rules 
(ii) the Indian Penal Code, and (iii) Special ordinances? 
(c) Are the trial courtS constituted by the military or civil authorities' 
(d) Are there any special tribunals constituted .to try the foreign ~ 

If so, are there any Indian jurists on the tribunals? If not, why not? 
(e) Is it a fact that the American criminals after their release are allowed to 

_.remaiJWin Indin'! Do the Gavernment of India propose to see that such people 
~  sent back to their country on the ~  of the sentences? 

"1'h8 Eonourable ~ Kudla: (a), (b), (c) and (d). Members of the 
American armed forces serving in IDdia are not triable by British Courts or 
under British Indian Law. By virtue of the 'provisions of Ordinance LVII of 
1942 they are'triable by American Courts maintained under American military 
law. All other Americans are subject to British Indian law and to the jurisdio-
~  of Indian Courts. .. 

(e) Persons sentenced by American Military Courts to ~  than 18 months 
confinement and those "dishonourably discharged'.' frQm the service are sent back 
to the United States of America to serve their sentence or to be discharged as 
the oase may i:>e and are not allowed to-return to India. In other cases the 
decision to allow them to remain in India or to send them back depends upon 
the nature and seriousness of the offence -committed. The procedure does not 
call for any action by the Government of India. . . 

PBOFIOI1llNOY ALLOW AliCE FOB SuNOGBAPBBBS 

191. *Kr. Saml VencaUchel&m. Ohe'ty: (a) Will the . Honourable the 
~  Memb"r be pleased to state 'if a Proficiency Allo,!rince of Rs. 25 or 
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thereabouts will be granted to such of t ~ steilographers of the ~ 
who qualify t ~  in a telit to be conducted periodically by the :Fe:iertll 
P.ublic Semea Commission? _ 
(b) Was any such order issued or is being issued?· If so why? 

- (0) Why are not stenographers recruited by the Federal Public -Service 
. Commission'/ _ ._ 
(d) Would the new order apply to all t ~  in service whatever their 

~  has been? . 
(e) Would those who do not qualify in the test be also eligible for the 

allowance? 
(f) Wha.t would· be the total (lost of such allowance proposed to be granted? 
Sub-question (e) is meaningless as it stands. .  . 
Kr. Itreaident (The Honourable Sir Abdul' Rahim): Then you aon't want 

to .put this question? - . 
Mr. Sami VIDC&tacheJam OhittlJ: I want to putt the question with a slight 

modification with regard to (e) which :t think has been misprinted. Part (e) af 
the question should read thus_: 
"(e) Would thoae who do not. .it for the teat be also eligible for the allowance when they 

are much senior in semee 1" 
B~  Sir .TereDlJ' Batlman: (a) Yes. 

(b) A copy of the ordera oq the subject IS laid on the table of the Houl>e; 
In the centres to which the orders relate Government have found it impossible 
to recruit or to retain efficientstenogI'aphers on the present rates of pay t.o !ill 
the large ~  of temporary posts requireq. They. have therefore sanctioned 
this temporary allowance which will also fuduee stenographers already -in Gov-
ernment employment to keep up their standard of proficiency. 
• (c) At one time stenographers at Headquarters were recruited through the-
Public Service Commission, but aR the resllit of experience it was found more 
satisfactory to leave ~ t  to lleads of Departments and other officers. 
(d) The stenographers .covered by the orders in -the stations referred. to there-

in will I?e eligible to qualify for the allowance.-
(e) No. . 
(f) It is noil poesible to caloulate the additional expenditure which will be 

involved on this RCCOunt until the results of the first test to be conducted bv· 
the Federsl Public Service Commission are known. It is, ~  anticipated 
that not more t ~  300 stenographers will sit at the· first test. On this assump-
tion, the additional expenditure involved cannot exceed RI. -7,BOO per m8D8ein .. 

No_ D_ 44(22)-W /44_ 
.ooTDNxmPr 01' DlDI.t. 

FINANCE DEPARTMENT 

New Delhi, the 4Cl If!'lutlf"y, 1945: 
01'1'1011 M.MORANDUM 

SUBoIWI' ;-Grant 0/ a .proficiency allowance to Stenographer, in the GOllemm:ent 0/ l;ulia 
Becretariatand it, atttzched and lH,bordinate office, in Delhi, Simla, OalcvJ.fAz and BOfRbay. 
The undereignl\d is directed to aay that the Gov:ernor·General in Council is pleased to 

aanction a proficiency al10wlLuce of R.. 26 per menaem to Stenographers ~ t  on the old and 
the reviled -rates of pay) in the Central Government offices·in Delhi, Aimla, Calcutta and 
Bombay. The grant of the allOWAnce will have the effect from the 1st OCtober, 1944 and 
will be subject to the following conditiona ;-

(i) It will be granted to thoBe stenographers ollly who maintain a speed of at leaat ioo 
words per minute and ~ in each of the tilts to be ~  periodically for the purpoee 
by the Federal Public Service Commissiell. Instructions regarding the tests will 'iuue 
separately_ Those who fail to paN in any test will .cease to draw the allowance at. the end 
4)f the month in which the telt i. held. 
"  • (ii) It will not be admissible toatenbgraphers whOle scale of pay haa been improved' 
r: IIlnee tbe out-break of the war or to thOle serving. in offices in whioh a. higher scale of pay 
has been aanctioned for a certein proportion of stenographer.. 
(iii) In the subordinatE' offices eligibility for the oonce .. ion will he confined to the steno--

gTaphers of the head of the office, who are on a diltinct .eale of pay for atenographel'R as. 
luch. .. . 

,  •  t 

• 
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2. Tho.s.e who.pas8 the first test to be held in January 1945, will he granted this concession 

t ~ t  ~ t t from the 1st October, 1944, while those qualifying in. the 8ubsequent. 
tests wIll .be ~  for It from the beginning of the month. in which such a test is held· a 
new recruit .wIIl ht'glll to draw. th.e aJlowanpe only after he has qualified in the te.t, Th. 
concession Will, however bt' adnlls81ble only for the duratipn of the war, 
3. It has beell decided t~ treat the pl'oficiency allowance as 'pay' under Fundamental Rule 

9(21) (a) (iii). . 

B. C. A, COOK, 
DqJ1Jty Secretary to tllr Government' at J IIdia:' 

To . 
All D~ t t  of the Government of ~  and Secretariats iif the GO'iernor/General. 

. No. F, 44(22)·W /44. . 
C0l!y ~ to the' Political Department j the Auditor General of India; the Financial 
~  ltallways; the Central Board of Revellue; the Financial Adviser, \Var and 

Supply; the Additional FiI1'ancial A ~  (Supply); . the Accountant General, Central 
Revenues; the Crown Finance Officer; Financial Adviser (Communications)' the Chief 
Controller of Supply Accounts; the Controller of Food Accounts; the A ~ t General, 
P~t  and Tel.egraphs; the Joint Financial Adviser (Cotton textiles); the Direetor of Audits, 
Defence St'I'VICeS; thfl Direetor of Railway Audit; the Accountant General, Bengal; t.he 
Accountant· General, Bombay; the AccoIintant Gfmeral, Central Provinces and th.e Accountant 
General, Madras. 

, By order, etc., 
A ~ t t 8ecretar11 to the G01,p1'1Imcnt. of Indio.. 

Mr. Sami Vencata.chelam Ohetty:Do the Heads of Departments nOlll' find 
that the persoHnel rerruited ontside the Public Service Commission is less effi-
cient than' those recruited previously by the Commission itself? 
The Honourable Sir .Jeremy Raisman.: I am not aware of that, Sir. 
Mr. Sam! Vencatachelam Chet.ty: If not, then why this sanction of Us. 25 

£01' a test? If the Heads of Departments did not find them inefficient, why 
it if; lW(,C'RHnr.v to propose a proficiency allowance now? 
The Honourable Sir .Jeremy R&ilman: I have given the reason in my reply, 

:Sir. 
HARDSHIP AS REGARDS RETmElIIENT OF OERTAIN I. M. D. (BRITISH CADRE) 

·OFFIOER'S 

600. *Kr. J'rank R. Anthony: Will the War Secretary be pleased to state: 
(a) whethel' those members of the I. M. D. (British Cadre) who were officers 

·in the Department at the outbreak of war and who have--reached the age of 
superannuation during the war are being compelled to retire on the rank Bnd 
pension hetd b,y them at the outbreak of t~  war; .  . 
(b) whether many of these perRons" have already retired or are about to 

·retire on the rank and penHion of Lieutenants and Captains when they would 
normally have, if the war had not supervened, retired on the rank, and pension 
of A' Mnjor: . .  . ' 
(c) whet,her the !':-tme hardship has teen imposed on those who were senior 

"Warrant Officers in the 1. M, D. (British Cadre) at the outbrea.k of war;" 
• (d) it it is a fact that no promotion roster is being· maintained for the 
1. M. D.; if LOt, why not; and .  . 
Je) if it is 11 fact that t~  recruitment of ~  ~  students for .trai,n" i 

ing for the I,M D. (Bntlsh Cadre) has been dlseontmued; how long thltl dIS-I 
continuance is. to be operative? I 
Kr. O. II. 'l'rivedl: (a), (b) nnd (c). The position is that on the formation I 

·of the Indian Army Medical Corps it! April 1943, aU members of the Indian I 
Medical DepArtment in Military employ were transfel'red en block to the I 
Speciltl Medical Section of the Corps, These members became eligihle fori 
emergency ~ :  but RuhRtantivp promot.ion· to and in departITHlp.tsll 
-com"rniRsioned ranks was Rtopped. As a "esI1H, ROme of the personnel tranS-I 
fprred frof!J. t,he Indian Medical Department Are now not enjoying the salariesl 
nnd Flt,atus they would have enjoyed had. the war not intervened, and som@! 
of them might, have to re.tire from a lower rank and nt, n lower rate clf pen1 
sion thnD would nonnally have been the case. I 
J mny however !ldd thllt this m'atter is now under considerat!on.1 
(d) No, Sir. I 
(e) Yes, for the period of the war. I , , 
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Mr. :rraDk B. Anthony: Sir, with regard to the ~  Member's 
anlwer that this matter is under consideration, is the ~ Member 
aware that the Military medical authorities themselves recognise the hard-
ship that is being-caused by the present ~ t t  of the rules and t.hat. 
for some reason their rflcommendBtion . that this hardship should be done 
away with has been sat upon and if" being continued to be sat upon by. the Gov-
ernment . autnorities? Will he see that their recommendations are 
implemented? 
JIr. O. II. Trivedi: I cannot disclose the recoBlmendations made by the 

l\lilitarv medical authorit,jes but the matter is under consideration and I will 
see t ~t it is expedited. . '-
IIr. I'rallk B. Anthony: With regard to the answer to part. (e), in view 

of the admittodly acute shortage of .medical personnel ill Indio., }Vhat purposo:\ 
was sought to be served by discontinuing the training of medical pupils Who 
,haye been admitted to have formed a very ~ adjunct to the mediea:l 

~~  thIS ~ t :  

111'. O. II., Trtvtdl: So long as the Indian Army Medical Corps is in 
existence, the Indian Medical Department stands discontinued. That being 
so, there is no point of continuing the training for entering the Indian Medicnl 
Department. .. 

, BAN ON PuBLIOATION OF DAlLY SAINIK 

801. *Prof. N. G. Ranga: Will the Honoura.bIe the Home Member ~  

pleased to stnl,e: 
(II) ,,·hen the publicatioll of Daily Sainik of Agro. was stopped by (iovern-

ment, when its pres'i and other aSBociatp,d propertie!l were I>eized b,v Govern-
ment; , 
(b) whether all this was done under the Defence. of India Hules; 
(c) whether Government are paying the rent for the buildings in which the-

Sninik presR iR kept; • 
(d) whether the pl'ess and building have not been damaged during -these two 

years; 
(e) why Government are not returning'the press to the owners'; 
(f) whether Government at'e aware t.pat the Sainik press. belongs to a 

public Trust; and 
(g) whether Government propose to reconsider their decision and return 

the press to t ~ owners 8nti pay the rent arrears due on ~  Rainik buildings? 

'l'b.e Honourable Sir Prlnc1s Kudle: (a) to (g). The Government of Indill 
have t.llken 11(' action ~ t t ~· .Daily .Sninik nor have they information re-. 
gardingany action that may have heen· taken by the Provincial Government. 

. ]0'. Sri Praka8a: Is it not your ruling. Sir, that if the Defence of India 
~ are Ilbw;ed by R Proyinrial GovernmE'nt, then the responsibility 01 the. 

Central Government arises? . 

JIr. President (The Honourable Sir Abdur Rahim): If it has been left to 
the Provincial Government to enforrc the Rules, then it ill not the respomribil-
ity of the ~ t  Government. ' 

DEARNESS .ALLOWANCE '.l'O GOV1DB:Nl!IIENT ~  

802. ·1Ir. !'rank B. Anthon}: (a) Will the Honourable the Finance Mem\>er 
be pleased to ~ t  whether it. is n. fact .thn.t GOllemment P ~  in Great 
Britain, drawiilg up to £645, have beeDgraDted a dsarneiIB ~

(b) Are Government aware of tlie fact' thnt, in !lpite of thE'! temporary 
~ t -of a certain number of Government. pensioners in India, the over-

whp,lming majority (11'1;>, too old or infinn or disabled, as the re<;ult of the last 
War, to do ~  to ndd to their present insuffip,ient pf'lnsions? 

(0) Do the Government of India propose.to consider granting at leaafj_ 
similar scale of dearness· allowance to Government pensioners in thi'R country, 
particula,rly in view Ilf the much greater increase in the cost of living in India 
as compared with Great Britain? 
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fte Honourable Sir -Jeremy llallman: (a) 'I'lw 'compl(ratively 8mall clesE 
of British Government pensioners whose pensions are payable under the Super-
annuation Acts have been granted a temporary increase on pensions below 
-£645 a year. In the remainder (and vast majority) of cases the pensions 
which qualify for a temporary ~  are those below &l80(L a Je8r in ~  
case of married persons or persons With dependents and below £22<) a year lD 
the case of other persons, and the grant of an increase is subject to the im-
porhlnt proviso that the total income of the pensioner does not. exceed three 
hundred pounds u-yeHr for the former class and ~  n yeal' for :he latter 
claM. ' 
(b) and (c). I have nothing 10 add to the reply giyen by me to the I-Ian-

ourable :l\1ember's starred question No. 481 on the 16th November, 1944. 

Mr. J'r&DkR. AD.thony: Am I to understand, Sir, that the Government of 
India. is ,Dot pr('pared to extend the same considel'lltion by way of relief to its 
pensioners in this country as the considerati9n extended to ~ in 
Great Britain? What are the reasons, if any, for this differentiation? 

The Honourable Sir .Teremy Raiaman: The Government of India do not 
undertake to follow the example of -the British Government in all matters of 
this kind. What I said on the last occasion to the Honourable Member wa.s 
this: "It is 1\ fact that questions relating to ~  allowance come under 
review from time tg time. But I will not commit myself to anything in the 
nature of a promise." _ 
Qui Ilubammad Ahmad ]tumi: ~  it a fact, that some dearness allow-

ance is given to sQme pensioners, something like Rs. 3 for persons get.t.ing up 
to Rs. 40? 
fte Honourable Sir .Teremy :aaiaman: A limited amount of relief has been 

given to pensioners in India. 

Qui Muhammad Ahmad ltalmi: Once the Government have -aocepted 'the 
principle that dearness allowance can be given to pensioners, will they not 
consider ille advisability of giving proper dearness allowance consistent ,,;th 
the needs and necessities of those persons? 

fte Hoaourable Sir .Teremy Raisman: 01' the last ~  in {flY answer 
to Mr. Anthony's question, I did indicate i>ome reason!> why the Government 
of India oannot follow entirely the scheme of dearness allowances in regard to 
pensiopers. • ' 

Qall Muhammad ,Ahmad Kumi:. When was that? 
The Honourable Sir .Teremy 'R.&I""an: It was on the 16th November 1944. 

Qazt Muhammad Ahmad Xumi: Can the Honourable Member give an idea 
()f what he' said then? 

'l'11e Honourable Sir .Teremy Raisman: If t ~  Member will 
refer 10 the reply which is published in t.he proceedings of the 16th November, 
1944, he will find that I answered at some length. 

DETENTION OF MR. JAYAPRAKASK NARAYAN AND DR. LoRIA 

603. *Kr. Sri Prakala: Will the Honourllble the Home Member be pleased 
to state: 

(a) whether Mr. J ayuprakash Narayan and Dr. ,Ham Manohar Lohia  are 
~ t  prisoners uuder Ordinance 3 of 1944 or are detained under Regula-
tiop III of 1818. and the exact plllce in Agra where they are at present confined; 
(b) the amwities fhnt are pel'mitted to them in matters of interviews, 

correspondence, newspapers, books and clothes; , 
(c) if the two gentlemen are kept in the same barrack or separately; Rnd, 

if t.he latter, whether they Rre allowed to meet each other; 
(d) if it is H fact that a letter from me addressed to' Mr. Jayapraknah 

Narayan, while he was at Lahore, waS' withheld; and, if so, on what grounds: 
(e) if there are any special persons appointed to censor letters sent to aad 

by Mr. Jayaprq.kash' Narayan and Dr. Ram Manohar Lohia, or if the same 
een80r looks after their correspondence as of security priAoners generally; 
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(f) if Mi. J'u,vaprakas'h Narayan expressed 'a desire to sue ~ t for 

.his maltreatment· by the poliee and applied for an interview with his ~ er. 
Mr Jeevan LoJ l{ap.oor; and if the said application was rejected; und, if Sl). 
why; and . 
(g) if it is 1\ {act that the Government of the P.unjab .by an order prohibited 

the publication of the proceedings before tlIe High Court .of Lahore, of the 
hearing of the itabeu8 COrpU8 application of Messrs. Jayaprakash Narayan /lnd 
Ram Manohar Lohia' 8S also the publication of it.s order and  any referollce 
,"thereto; Md, if SO, whether they consulted the Government of India on the 
8ubj9ct before making the ord('r? 
The Boaourable Sir I'l'&DDiI Kudie; (a) Mr. Jai Prakash Narayan and 

Dr. Ram Manohar Lohia :1tedetained under Ordinance IlL of 194-4 tit the 
"Ceutral Jail, Agra. 
(b) They enjoy all the amenities permitted by the United ProviflCes Secur-

ity Prisoners Rules. . 
(c) They are leept in the same barrack. 
(d) Yes, beellllse thl:' Rubject mRtter eontrnvened the rilles of the Punjub 

"Government. ' • 
(e) The same eensor 100kR after their correspondence as of security prison-

erI' generally. . 
(f) Yes. Mr. Jai Prakash Narayan applied for an int·erview with his law-

yer on the clay when he was due to be transferred to Agra. As all 8lTangementg 
for his transfer had been completed' there was insufficient time to allow t ~ 

t ~  and he was  advised to -apply through the authorities of the .jail to 
which he was being transferred. He has now sent a similar application from 
jail foi' interview with a lawyer and it has been granted. 
(g) I. understand that orders to this effect were issued by the Punjab Gov-

ernment before the cOIll;t had decided to hold the proceedings in (lamora. The 
"Government of India were no.t consulted. 
Mr. Sri Prak .. :. With regard to the Honourable Member's answer to 

part (e) of the question, will the Honourable Member himself call for the letter 
that I had written Md make Rure that there was no objection'to that·? 
'1'ILe BCIIlourable Sir J'r&llCl1 Kudle: No, Sir. The decision was taken by 

-the Punjab Government. 
Mr. srt Prakll&: In view of the fact t.hat there was nothing political iu 

·~ t letter and that it was R purely personal communication on personal 
mattera, will the Honourable Member make 8ure that the Punjab Govern-
ment has not done an injustice both to the writer and the receiver? 
The Bonourable Slr I'ra.Ilc1l Kudle:' The HOnOllTable Member might try 

it on with the lTnited Provinces Government. 
Mr. Sri Pr&kala: With regard to the Honoura.ble Member'R reply to part· 

{e) of the question, are the censors instructed just to allow the words "My 
dear so and so" and "Yours sincerely, so and so" to pass through: a1id cut the 
whole letter like this? (The Honourable -Member showed a letter.) . 

The BQD.our&ble Sir ~ Kudle: I have no knowledge what instM.lctions 
the Punjab ~ t give to their censors. 

Mr. Sri Plakua: Will the Honourable Member make sure' that such 
-vandalism' is not ptactised, in which the whole letter is cut out, except "My 
;dear so and so" and "Yours sincerely, so and so" in this manner? (The Hon-
oUl'able Membel showed the letter again.) 

'!'he BODo1l1'able Sir :rra.uci8 Mud1e: I do not lmow what has been cut oull 
~  so I cannot. say whether it ia· vandalism. 

PBBKI88ION lI'OB INTlDBVIllWING DB. LOKIA TO JU8 F ATBBB 
. 8M. ·Mr. Srt PJakIia: Will the Honourable the lJorne Member be pleMed. 
to 8tate: . 
(a) if Government have received any further applications from Mr. Hirai&! 

Labia, father of Dr. :Ram Manohar Lohia, for an interview with his son or at-
ie.ali for pennis8ion to see him; 
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(b) if 'he is aware that Mr. Hiralal Lohia is a very old man aqd is ill and 

does not expect.to live long and that Dr. Ham Manohar Lohia is his only son.t 
and 
(c) if he proposes to permit the father to see the son at least once? 
The Honourable Sir J'ranciJ Kudie: (a), (b) and (c). Mr. Hira Lal ~  

has already been-given permission to interview his son Dr. Ram Manohar 
Lohia. 
Kr.Sr! PrakaIa: Thank you very much. 

TBEATJNG PROF. GoxUL LAL ASAWA ~D MB.,MoOLOJLUiD ASAWA AS' 0' 
CLAss PRISONBBS 

606. *Mr. Sri Prakal&: Will the Honourable the Home" Member be 
pleased to state: . 
(a.) if Prof. Gokul Lal Asawa and Mr. Moolchand Asawa, M.A., LL.B., 

of Ajmer were put in the "Q" Olass during their recent ~ P t  

(b) if Prof. Gokul Lil} Asawa, was given "A" class treatment during his, 
earlier conviotions because of his social status and standard of living and, if 
80, why the ~  treatment wllI,not extended. to him during his last imprison-
ment; and '" 
(c) if the Ajmer Administration has nny ruleti or convetitiolll:; with 'regard 

to classification of prisoners in jails; and, if not, whether Gove,nment propose 
to selld allv instructions in this behHlf to the lOcal administration? 
The Honouiable Sir J'rancla lIrludie: (a) Yes. 
(b) I have no ihfonnation about his earlier cOllvictions. " 
(c) The ~  are contained in Chapter 12 of the ~  Jail Mallluli. 
Kr. Sri Prakasa: With reference to the Honourable Member's' reply, to 

part (b) of'the question, wiil he make sure on the subject· and get information, 
becauEtoe, my information is definite that he was put in the "A" Class first 
and that for the second conviction he was put in the "0" Cluss. 

The Honourable 'Sir I'ranciJ Kudle: Y flS, I will make definite enquiries . 
.lIr. Sri Prakua: With respect to the Honourable Member's reply to part 

(c), will he also' give instructions to t,he Ajtner Administration to be m'ore 
careful in the matter, because it is clear that. under the rules. men of statUi! 
and education are allowed a higher classification; 'and in this case this was nob 
done. ' 

'the Honourable Sir I'rancill Kud!Al: The position is 'that with regard to 
'those put in class "e" the ~  rests with the tntl.gistrate. If a person 
does not like his eiflssification he can appeal or npply t~ a hig\ler authority. 
In this case, no such application was made. ' 
Kr. Sri Pra.kasa: Is it not· the duty of t,he Magistrate nlso t9. make a. Buit. 

able ~ t  and is it always necessary to leave it to the prisoner himself? 
The IlODourable Sir I'ranciJ Kudle: Not always. , In this case the magis. 

trate ~  on class "0". 
. (b) WRITTEN ANSWERS 

RZSTRIO'l'IONS ON SBOUBITY P ~ DB  BELEASlln !'BOM DELHI OB. AJMER 

. 808. *JIr. Sri prakaaa: Will the ~  the Home Member be pleased' 
to state: 
(a) if it is n' fact that almost all security prisoners released from Delhi or 

"Ajmer have some sort of restrictions placed upon them; 
(b) if the Local Administrations consult the Central Government or they 

have any instructions from the Central ~ t in this behalf; and . 
(c) if the orders of restriction are served on them after tbjlyare released •• 

or if they nre appraised of the fact in jail that they CIlll he released only on 
cerfnin conrlitions. and are given thl' option'to nccept the same or not? 

ft.e Honourable' Sir J'riUlcIJ Kudle: (a) 'and (b)' Thii'1 ~ not the CA.se as. 
1,pgardR Ajll1er. The noli"y to lip followed in futurE' in Delhi is under discus-
eion with the- ~  Commissioner. 
(c) Restriction orders are served either nt ,the time of release or shortly. 

afterWards. There is no question of giving an option.' 
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lJulWlONA1ENT OF ~ SABAT' CBANDBA. BOSE AND LALA SKANIU.B.,l....t..L 

. 607. '!':.r.8rl Prakasa: Will the Honourable the Home Member be pleased 
to state: 
. (a) the laW" under which Mr. 8arat Chandra BOse of Calcuttb. and Lala 
Shankar Lal of Delhi are imprisoned,' and the place or places of their imprison-
ment; , , 
(b) if any allowances are given to their families; and, if so, how much; 
(c), if it is a fact, that they have declined interviews wj,th their relatives 

because of certain ,conditions having been imposed for such interviews; and 
(d) the conditions imposed? 
'!'he HonOW'able ... 81r :rranc18 lIudie: (a) Messrs. Sarat, Chandra Bose and 

Shankar La! are detained under Ordinance IU of 1944 at Cooiloor. 
(b) An allowance of Rs. 1,000 p.m. is given to the. family of Mr. Sarat 

Chandra BOSEl . 
. (c) In August 1944 Mr. Burat Ohandra. Bose refused an interview with his-
relations. I have no information of ,any such refusal by Mrr Shankar LaI. ' 
. (<1) Mr. Sarat Chandra Bose objected to the provision of the Security 

Prisoners Rules which lays dowu that visitors who came for int,erview8 are 
liable to be searcheu. 

MANUFACTURE OF POWl!lR AulOKOL 

608. *lIr. T. T. KriJlmamacharl: Will the "Honourablt' Member for Planning 
and Development ploose state: 
(a) 'what progress has been made in the matter of encouraging the mIlDU-

facture ,of power alcohol in-India since the answer to the questions l!ut during 
the 'Assembly Session of November, Hl44; 
(b) whether the Government of India have consulted the Provincial Govern-

ments in the matter; 
(c) whether there had been any Conference between, the Government of India 

and/or Provincial Govemmellts and t,he prospective Indian distillers; . 
(d) whether Gov!'lrnment were aware that the United Provinces ~ t 

recently summoned a Conferem'p' of distillers at Lucknow; 
(t!) whether the Goverument of India were aware that the United IJrovinaes 

Government askea the prospective distillers aS,sembled at the Conference to 
consult Messrs. Lawless and Webb, two representatives in India of the Alumi-
nium t~  Vessel Manufacturing Company of London, in regard 1!0 the 
erection of power alcohol plants; 

(f) wl1ether the ~ of India are aWare that the United Provinces 
Government told the distillers that no . licences will be issued for distillation 
unless their' production was certified by the experts, namely Messrs. Lawiesl 
and \Vebb; , 
(g) whether the Government of India have IIny information in regard to 
~  ~  and Webb, their credentials and the expert knowledge they 

~  

(h) whether the Government of In,dia are aware that Mr. Moss of the Indian 
Civil Service in the United Provinct's is interesting himself greatly in the matter 
of pushing the plants sponsored b.v Messrs. Lawless and Webb: snd , 
(i) t ~  the Government of India propose to scrutinise the applications 

for licences -for erecting power alcohol plants backed by the Provincial 'Govern-
ments? 
The Honourable Sir AIcleshlr DalU: (n) and (b). ,A' disc,nssion bfU; heen 

held with representatives of Provincial Governments and the Government of 
India have constituted a panel to· report on the development of the Power 
Alconol Industry, in the country. 

(c) There has been 'no conference t ~  the Government of '-India q.nd 
prospective Indian distillers. Government have no information whether any 
_ P~  Government has held such a conference. 

-(d) to ~~  and (h) .. Government, have no f'nformation. 
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(g) Both are m&mher8 of the Aluminium Plant and ~  Co. in ills' 
United Kingdom and are reported 1;0 have ~ t knowledge of the Power 
Aloohol Industry. 
(i) 'fhe questioll of the lieensing of industry by the Centre is under 

·coDsidera tion. 

PBoPAGANDA ABOUT INDU CAlUWIID ON m' AlrlEl\IOA BY BRITISH AND INDIAN 
• GOVIIBNJI.ENTS . 

809. ·IfKr. It. S. Gupta: (a) WUI the Honourable Member for Information 
-and Broadcasting please state w bether it is not a' faot that oopies of .. Moth&r . 
India" are still distributed free in America by the :aritish Information Ser-
vice which is under the direot Supervision of Lord Halifax, est-Viceroy of India? 
(b) Is it not a ~ t that the office of the Agent General in America beoame 

the centre of guidance on anti-Indian propHganda to the various "British pub-
lioity agents? 
,. (c) Is it not a fact that such guidance notes and data are usually supplied 
by the Secretary of State for India, the Home Secretary of the Government 
of India and the Information Ofticer in the Iodi" Office in London? 
(d) Is it not a fact that oocktail .parties and tea parties are specially arranged 

in honour ~ anti-Indian propagandif!ts of the British .Infonnation Service at 
the :ffritish. Embassy in America? . 
(e) Is it not a fact that an enti-Indian editorial in the well-lmo,vn paper 

The Nation was reprinted and widely circulated by Sir Girja Shankar Bajpai'a 
:office in. Washington? Does he require n sanction from the Gover-!lment of 
Indi" to do so? If so, has he .pbtained it in this special case? 
JIr. G. S. Bosman: (8) British Information Service have never distl'ibuted 

~ t  India"; nor encouraged its distribution in any way. 
(b) No. 
(c) Does not arise. 
(d) No. . / 
(e) No. The' editorial in question, which was a factual appraisement of 

·the· then existing situation in India by a journal well-kbown for its liberal 
-attitude and sympathy with nationalist, uspirations, was sent to certain Britiah 
official!! and a few Americans in June 1943. Thi!! did not require the sanction 
,of the Government of India. The last part of the question does not arise. 

PROPAGANDA. ABOUT INDIA. CA.ltBlED ON IN AlrlEBlOA BY BBITI8H A.lW> INDIAN 
. ~BB  

"810. ·Kr. K. S;-Gupta: (a) Will the Honourable Member for Information 
and Broadcasting pleaae state if it is not a fact that theta were about 10,000 
British propagandists in the United .States who were devoting their time 
exclusively to· India? If so, how many of. them are (i) officials and (ii) non· 
·officials? 

(b) Are the Government of India aware of a thousand or more of B ~
brOOKS Bright Boys" who actively carryon anti-Indian propaganda? 
(c} Wh-st is the subsidy or remunerati<!n paid from the Indian exchequer 

··to thIS particular class mentioned in part (b)? 
, (d) How many ~  missionaries rMeived in India KaiBar-i-Hiftcl 
medals and aqch ot1ler favours during the period ranging from 1980 to 19401 
. (e) How many of those favoured have become the paid agents of the Gov-
ernment, of India. and His Ma.jesty's Government to carry on an anti-Indian 
propaganda since 1980 up-to-date? 

Ill. G. S. BOIman:' (a) The answer to the. fir!!t part, is in the negative. 
Tbesecond part does not arise. 
,b) No. 
'(0) None. . . f t' tb 
(d) and (er G:overnment do not prop?se. to A ~ the lD orma Ion us . e 

~  and la.bour involved would not be Justifiable. No such people are pad 
'by the Governm,ent cif India or, so far as I am aware, by H. Y. G'., to ~ 
on t ~  prop!lganda. 



. PO'S'fPONED STARRED QUESTIONS AND ANSWEl\S 907 
PUBLIOA.TION " INDIA A.OA.INST TRK STOBK.". 

811. ·1Ir. K. S. Gupta: (a) is the Honourable Member for Information and 
BroAdoasting aware of the publication 'India against -the Storm' in America? 
(b) Who is the author? . 

, (c) Was he honoured by any Indian University with a "doctorate"? What 
is the .name of the Indian Univ.ersity which conferred the "doctorate"'on him? 
(d) Are the Government of India aware of the fact that prepared reviews of 

the' book were sent by the British Information Service to varlous l'lewspapen 
and 'the book was also dist.ributed free all ovp.r America.? Is it at tbe cost of 
Indlan. exchequer? Hso, what is the amount contributed in t,his direction? 
lIr. G. S. BOlman: (a) Yes. 
(b) The book is writ,ten by It ct'l'tain Mr. Post Wheeler. 
(c), My information is thot It degree ,,'as conferred on him by the Osmani. 

University. . 
~  The (}o"emment of India have no infoJ'mation on the first part of the 

qUeRtion. No Sl1ms were expendefl hy the I11dian Exchequer for this ~  . . 
"PORTPONED STARRED QUESTIONS AND ANSWERS 

WRITTEN ANSWERS 

(p()stponed from 14tli February, 1945)· " . 

'INDIA'S PA.BTICIPA.TION IN lNUBNA.TIONAL MONETARY STABILISA.'l'ION FUND 
. A.ND INTIIBNATION.4J. BANK • 

W .• JIr. T.  T. KrIIbnamach&rl: Will the Honoumble the Finance Member 
please state: . 
(a) whether the. Government of India propose to formulate their policy in. 

regard to India's participation ill all t t ~t  Stabilisation Fund 
and an International Bank; and . . 

(b) whether the Legislature will have aD opportuuity of discussing the con.olu-
sions arrivea at, at the Bretton·Woods Conference at" an early date and also Bave 
. the privilege of hearing the Government of India's views thereon? 

The J[ODourable Sir .Teremy BalIm&D: I would refer the Honourable Mem-. 
ber to the reply which I gave on the 14th f'ebr\lary 1945, to Mr. Chettiar's 
starred question No. 197. 

POSSIBILITIES OF lNDUN INTIIRESTS SBCURING DOLLa CBBDIT 

~ •• 111'. T.  T. KrlahDamacharl: (8) Has the attention of the Honourable 
the Finance Member been drawn to a speech by Mr. Trevor, Deputy Governor 
of the Reserve Bank of ludia, towsrds the end oJ: December, 1944, in Lahore. 

~  he has stated that the possibilities of ~ interests securing dollar 
credit in the future are bright? .. 
(b) Is it actually so? . 
(c) Has there been R large increase In the Empire Dollar Pool and with 

it India's dollar  position as well? 
The J[onourableSIr .Teremy ltatamaa: (8) No, unless the Honourable 

Member is i'eferring to the newspaper report of certain questions answered by 
Mr. Trevor at an informal gathering of University students in Lahore at the 
end of ~ Mr. Trevor did not on that occa8ion refer to the question of 
Indians securing doUar credits abroad. 
(b) I have no information. 
(c) No, 

DELEGATION FOB DISOUSSING LIQUIDA.TION QJ' INDu'8 STERLING BA.LANOBS 

•. ·1Ir. T. '1'. KrtIhDamacbarl: Will the Honourable the Finanoe-Member 
please state: ._ 
(a) whether the Government of India contemplate Rending II delegation to 

U. K. in order l;o disouss the question of liquidatiOn of sterling balances with 
His Majesty's Government; , 
(b) if so, when the delegation is likely to leave; and .  . 
(c) whether Indian non-official interests will be as!!Ioojated with ~  deleg.· 

'ion? 
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'!'!Ie BOilourabl. Sir Jeremy Jl.ai8maa: (a) The answeris in tbe affirmatin. 
(b) No date has yet been fixed. . 
(0) 'fhe composition of the delegation his not yeot; been decided. but tbe Go..v-

ernment of India are fully aware of the desirability of including non-official 
elements in any delegation that mQy be sent for the purpose. .... 

UNSTAE,UED ~  AND ANSWERS. 

BROADOASTlNG :U:OlUVlNG LIOENOIIS OUBBlDNT AT OIlRTAIN TOWNS 

•. IIr. Lalchand lfavalra1: Will the HOlwurable Membet' for Information 
and B ~ t  be pleas-ed tOo sta.te: . 
(a), the toi41 number of broadcasting receiving licences current at t.he follow-

ing oities and towns on the 1st .Tanuary, 1945:- ' 

(i) Peshawar, (i'i) Lahore, (iii) PQtna, {ivy K8'l'achi, (v) Triehinopoly; and 
(vi) Larkana (Sind); and 

(b) what wuuld be the normal range of a medium wave radio station of 
25 XWT, during (i) ~  and (ii) nights after 8 P.x· ? 
JIr. G. S. Bo.man: (a) (i) 1,982; (ii)'8,514; (iii) 1,047; (iv) 4,556; 

(v) 1,268; (vi) 171. 

(b) The reliable range of a 0·25 kw. transmitter during day and night is ~ t 
. 15 miles, although after 8 P.M. it can be heard llt much greater ~  depend-
ing upon transmission conditions which vary from season to season. 

BOllII DEPARTlIlln MIIMOlU.NDUlI BE PROlllOTlONS ON SENIORITY OR MERIT 

27. Mr. LalchaDd lfavalrai: Will the Honourable the Home Member be 
pleased to state' whether it is 11 faetthnt the Home Department issued an 
Office Memorandum on the 4th September, 1936, on the subject of promotions 
on seniority or merit? If so, will the Honourable Member be pleased to lay a 
copy thereof on the table of . the House? 

The BOIlourable Sir J'r&Dcia Kudie:The Honourable Member presumably 
refers to the Home Department Offiee'Memo1'andum "No. 23/1/39-Esta.(S). 
dated the 4th September, 1942 (and not 1986). If so, s. eopytnereof was laid 
on the tnblE" of the House on the 8th November, 1944, in reply to his ~  

No. 160. 

POSTS 01' HlU,D ASSISTANTS, :m;rc., IN INCQMII.Tu DIIPARTMlDNT 

Ja. Sardar 'KaDgal Singh: Will the Honourahle t·he Vinance Member be 
pleased to stat,e: 

(a) the designations and scales of pay carried b:v different posts of Head 
Assistants and ubove in the"Incorne-Tax Department a.ll over India.; 

(b) the total number ofso.netioned posts, (i) perma.nent, and (ii) temporary, 
in each grade of pay; and ' 
(c) the numher and designations of Sikhs employed in the Department aa 

per above? 
Tb.eBonour&ble Sir lereJll1 Baiaman: (a) to (c). Much of this information 

Glould be ava.ilable to the HonQurable Member in the Pay Schedules of the 
Central 'SubordiJ;L8te Services. the Pay. and Cadre ~  of the Central 

~  and in t:he Establishment Lists of the different Income-tax Depart-
ments. I am sorry tha't the. information asked for .is not J;tladily available and 
ita collection would involve an amount of Mme and lahour that would not be 
justifiable in war time. 

POSTS OF ASSISTANTS, ETO.,· IN PLANNING AND DllVEI.olMENT DEPABTlIfENT 

29. Sardar lIIaDgal Singh: WiI1·the Honourable Member for Planning 'flnd ., 
Development' be pleased to state: . 
(a) the designations and the scales of pa:v carried . by, difterent posts of 

Assistants and above in an the offices under his Department; . 
(b) the total number of sanctio!'led posts (i) permanent, and (ii) t t:~ 

in each ~  of pay; and . 
(c) the numher and designationll Qf Sikh!; employed ill the various offices? 
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. Th. Bonourabli Sir Ardelhir Dt.1.al: (8), (b) and (0). I lay a. Bt t ~  
the table of the House. _. . 

StGNment 

.PLANNING AND DEVJ!lLOPMENT DEPARTMENT 

(i) Secretariat 

Designation and scale of the post 

• 1 
.A.Ii.eonts 

200-15 --500 Old 
140-10 --310-115-400 New 
iOO-l()..!....200 UDified 

. A.Ri5lant.in-Oharge 

Pay of AaaiatBnt 
pay • 

plU6 Rs. 40 special 

.superintendent. 

R •• 600-40-800 
Rs. 500--20-600 

A ~t t BecretGry 

Old 
~  

. Re. 1',000--50':'·.1,250 

Under Secretary 

RI. 600--50-1,000 plu. Rs. 800 special 
pay . 

.AdtJiur on Mineral D ~ t . 
Rs.2,000 . 

D ~t  Secretory 

Senior soale of I.e.S., 
apecial pay. 

fCeonomi8t 

Rs.2,500 

Joint SecrelMy 
Rs.3,OOO 

.secrtlGry _ 

Re.4,OOO 

-
plU6 RI. 400 

Total 
No. of posts 
sanctioned 

2 

3 

}  2 

2 

1 

2 

1 

1 

-No. of Sikhs 
employed 

3 

(ii) Office oftha IndUBtrial Adviser 
.A.Ii,tant 

Re. 120 -8 ---200--10-·350 Old 
Rs. 140 -10-310--15-400 New 

.superint.ndent 

RI. 400 -·20-500 

·.InlJutigator. 

R •• 200 -20-400 
R.8eareh OjJ/.eer 

Ra.850-·50--700 

A"i,tant Indmtrial J4.dtliser . 

Rs. 600-50 900 
.D.puly Industrial Adviser 

'RI. 1,200--50--1,500 

A B~t to t~  Adviser 

Rs. 1,000-50--1,250 

IndtUtrial Adviser. • 

RI. 3,750 .. 

·lDollldeli 3 vacant posta. 
tIncludes 2 vBCant poats. 

} 9 

1 

:3 

-.. 
4t 

.. st 

~ 

1 

Remarks 

All poats are 
temporary . 

.. 

.. 

.. 

.. 

.. 

.. 

;, 

" 
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OFFICJ:B CLASS "CIVlLIAN POSTS IN WAR DEPABTJrIB'NT 

80. Saldar Map! SIDgIL: Will the War Secretary be pleased to atats-': 
(6) the designations and-scales of pay carried· -by different officer class 

civilian posts in the War Department; 
(b) the total number of sanctioned pests (i) permanent, and (ii) temporary 

in each of these grades of pay; and ' 
-(c) the number and designations of Sikhs employed in the Department &8 

above? . 
Mr. O. II. Tri'lldl: (a) and (b). I lay a statement on the table. 

, (c) Nil. 

8laNment .1IotDinl1lM DuignalioM GM 8M,," oj PGY carried by different O;8icer Ol4H Oivilian 
, Po.'. in tAe War D.j:I(If1metll, and the 'total ntlmber oj 8a,u:tiofl,d P(Ht. (i) Pe!'fhanetll, and 
ti) 2'emporat"Jf, in eaoh oj,,,," grade. oj ~ 

Deatpation of poata Scale of pay Permanent Temporary 

~ ------------------------
8eoreWy 

AddiUonal 8eoretary 
Joint Secretary 
Deputy 8eoret __ ry 

Under Secretary 

'. 

Re. (,000 (bed) 

Re. 3,500 (fixed) . 

Re. 3,000 (fixed) . 

I. C. S. ,rale pay, "ltu R •. (00 
(Special pay). 

(i) I. C. S. eeale pay; pi... RI. 
150 (SeniOr Soale) or Re. 100 
(Junior Scale) . . 

lii) u. P. (Judicial) Service lOale 
pay, pZ ... RI. 800. 

(iii) AIIIietMlt, Secretary" ecale . 
. pay,_plu" RI. 50. 

1. 

1 

1 

1 , 

1 

1 

(iv) RI. 750-26--800. 1 

(In addition there are four sanctioned post. of Under 'Secretary now lying va.ou.t. Th .. 
arade of pay for eaoh of theBe post. will depend on the previou8 etatu8 of the peraoDl who-IlIA,. be appointed eventually). 
~ t t Secretary 

Chief Administrative 08loer 

Adminiatrative Oftloer (Assistant 
8eoretary). 
Aemnant Quartering Officer 
0Il0er SUperYieor 

~  

I. C. S. soBle pay, plus' Re . .00 
(Special pay). 

R •• l,000--50-1,250 

R8. 1,150--50-1,250 
Re. 900-50-1.150 

2 

--

'J 

1 

• 
1 

• 
8 17 

SOALlIIS OF PAY FOa VIOEROY'S COMMISSIONED OFFICERS 

81. Sardar D ~ SiDIh: Will the War Secretary be pleased to ~t : . 

(a) the scaler; of 'pay by ranks for Viceroy's Commissioned Officers in the 
Indian Army" Navy and Air Force; and .' , 
(b) the total number of Indians an.d Sikhs in  eaoh of the Forces by rank? 

Mr. O ••• Trivedi: (8) _ There are no Viceroy's Commissioned Officera in. 
the Royal Indian Navy and the Indian Air Force. As regards the Indian A.rmy" 
the ~  of pay by rank are as follows: 

Riealdar Major/Subedar Major 
• Risaldar/SubeciaT 
• Jemadar .  . 

Rs.p.m. 

*250-15--310 *Inoludea 
140-10-180 personal 
~  allowanoe 

at ,Re. ~ p.m .. 

(b) I regret -that in the int&lest-s of security· I am unable to give actual 
numbers. I In;y on the table a t~t t giving the percentages of (a) Indian .. 
,as a whole, (b) Sikhs, in the variol1s ranks in the Royat. Indian Navv and Che· , . 
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Indian Ail' FOl·ce. -As 'regards the Indian Army no statistics are a.vailable show .. 
ing the . percentages of the ~  communities, or of officers in each t ~ , 
rank. lndians form 26 per cent. <if the total number of officers and 91 per cent. 
of the total number of Viceroy's Commissioned Officers, other ranks .and enrolled 
non-combatants. The corresponding percentages for Sikhil are officers, 3,6, and 
the ~t  6,5. The percentage ~ Indians in each rank of the total cadre. of 
:Viceroy's Commissioned Officers and other ranks is llpproximately' as ToTIOWI: 

Rank 

Subedar Major 

Bubedar 
Jemadar 

Havildar Major 
'Havildar 

Lance Havildar , 

Naik 

Lance N aiJt ' 
Sepoy 

Non-combatants (enrolled) 

Peroentage 

0'1 

O'S 
1'0 

0'9 
-8-9 

0'7 

S'8 
4,-0 
5/j-1) 

18-0 

8""."..", .howing ,h. pereemag .. 01 (a) India,.. M  0 whol., (6) SUM in.1te VGriotu ronA:. oj ~ 
1 "d1G" .d '" Fore. ond 'lie Rogal India" N CI111I , 

(1) INDIAN AIR FORCE 

(i) O§lc .... 

WiDs Commanden -
Squadron Leaden _ 
Flight Lieu""teDAnM . 
Flying omoers 
Pilot omcen _ 
Acting Pilot Oflleara 

(ii) .... irm.n 
, Warrant Oflioen 
Flight Sergeant. 
jlergeant. 
Corporals 
AucraftllDen 

(i) OJlicm 

(2) ROYAL DlDIAN NAVY 

Commanders, .  _ 
Lieutenant Commanders ~  
Li.utenanta _  ,  . 
Bub-lieutenants 
Midshipmen 

(ii) Rot" 
Chief Petty omeara . 
Petty Ofllcera _ 
Leadin _ 

Below Lading 
Boy. 

Incliau 
% 

0'4 
t'4 
II-J 
5"S 
JO'/j 
0'9 

100-0 

0'1 
0" 
1'2 
1'9 
08-4 

100-0 

2-0 
U,'2 
41-S 
65'9 
75-6 

2'6 
8-85 
9-06 
73-8 
4'8 

100'0 

Sikhs 
% 

0-.1 
0'3-
1-/j 
6'0· 
J'J 
0-', 

10'7' 

~  

0'07 
~  
'II 
6'00 

I 

6'U 

O'O! 
0'08 
0-18 
0'70 
0-13 

1-11 
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RESTBlOTING GOVUNlUlNT ADrlRTISBMBNTS ~ A :D ~  (A) 

~ PA BB  ' 

32. Mr • .Anqa lIohan Dam: Will the Honourable Member for Infot'lu8' 
tion and Broadcasting please state if it is u fact that advertisements are given 
by the Central and .Provincial Governments to those newspapers onl,y whole 
-corl't!spondents are given accreditation nnd grouped in A Class, Ilnd 'lOt to 
those 'newspApers whose accredited gon-espgndents ure grouped iilB ,Class? 
If not, what is the fact?, • 
IIr. G. S. BcWnau: No. Sir. As I stated in this. House on the 5th Aprh. 

_1944, in l'eplyto Mr. K. S. Gupta's starred que'stion No. 786. advertisementa 
are given, to newspapers in accordatlce with their importance from a. commercial 
viewpoint, ordinarily judged frollltheir circulation, the quality of. news and other 
reading matter, and the type of readership. . 

RlilvIsioN IN THE DIVISION OF AOCREDITED PRBSS CORRESPONDBNTS 

33. )[r. Alianga. Kohan Dam: Will the Honourable Member for Informa· 
tion and BrOlidcusting please refer to the reply given to unstarred question 
Nc. 46. asked 'on the 8th November, 1944 ~  of the Deba.tes), regard-
ing ~t:  ill th: division' of ~ t ~  Press Corresplmdents, vil:.: - . 

The matter IS' under conSIderatIOn • and state tll.e result or the .approxl-
mate date by which. the said result will be available? 
1Ir. G. S. BoCman: The list of accredited pl'eSR correspondents entitled'to 

. categories 'A' and 'n' privileges has been revised. A copy of the list as revised 
has beep' placed in the Library. - - . 

LIST OF AOORBDITED Puss CORRBSPONDBNTS .. . 
34. 1Ir. Badri Datt Panda: Will the Honourable Member for Information 

:and Broadcasting please state 'Whether it is proposed to lay on the table an 
up to date lisV of Accredited Press Correspondents with the Government of 
India showing them grouped into two classes along wiflh the names of the 
newspapers or news·agencies which they represent anrt the date()n w;hich they 
·were given accreditation? -

Mr. G. S. Bozman:. A list· giving the required infonnation ha's been placed 
in the Library. 

PREDOMINATION OF TO PRBSS ASSOCIATION IN THlil PBlIlSS CO;RRlIlSPONDlIlNT 

. ~  ADVISORY COJilMITTJlB 

_ 35. Kr. Badri Dut.t. PlUlda: Will the Honourable Member for Infol'llUltioll 
:and Broadcasting please state:, .  . 
(a) If it is a fact that the members of the pJ.·ess Association have pre-

domin.ated t.he Press Correspondent Advisory Committee ; if not, what .the fact 
is; • 

(b) if it is a fact t~t the P~  Association is a body not registered under 
any law and has a. non-statutory  establishment (lnll receives a subsidy from 
the Government; if not, what thefnct is, and how its accounts stand; 

(c) the number together with the result of application!; from newspapers or 
news·a.gency representatives for accreditation to the' Government of India 
decided by the Sub·Committee; and 

(d) if it is a fact that the new accreditation was also divided amongst the 
members of the said Press Association; if not so, what the fact is? • 

Kr. G. S. ;aOIJD&1l: (a) The required information was given in this House 
on 5th April, 1944 in my reply to part (c) of Mr. Ananga Mohan Dam's question 
No. 815, to' which I would invite the HOllourable.'Member's attention. 
(b) The Press Association is ~ a re¥istered ~  It. receiv.es no subsid.y 

from Government who have 110 mformahon regardmg ltS lllcome and expendl' 
ture. . 
(c) 16 a.pplications were l'eceived. Of these, 14 were accepted and ,'2 
.  d ..-
~  -. (d) I am afraid I do riot understand this part of the question. If "the Honour-
able Member means that a&creditation eitber in cntegory A or category B,il 
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• .,'Corded to those correspondents only who are ~  of the Press AssoeiatiQQ 
the reply is: 'No. Each case is consi<!ered Or). its own merits'. . 

ClwI:BS REGISTERED IN DELHI CITy POLICE STATIONS. 
86. Kr, Badri D~tt Pande: Will the Honourable. the Home Member pleuse 

lay on the table of the House a statement of the crimes registered ~ th,_ 
Delhi City Police Stations during the .preceding three years together With the 
:results of investigations made thereon by the Police.? 
-.rile JloDourable Sir J'rancla .1IeUe: A statement is attached. • 

B til"""'" 
c_ Pe!'8OU 

J ir 

". 
11 

• ~ .a 
Year 

I 
~  , i .S,! :I 1 ]a 1 J ! 11 

.... 
1 

02 8.;:;- ~ '1 

• l ! ~ i1 ~ jl5 . 8 { -< ~ to) 

-----
1942 . MOil 878 711 188 4U5 128 870 2,121 1,137 1M 
n., . 3,808 1,382  1,114 248 708 164 l,as&. 2,1532 1,8S8 IN 
UU ,  . 3,521 1,-0915 8115 200 1,114 198 1,114, 1,137 1.528 4" 

Tbe above figures are COl' the City polioe It;atioD8 only. iDoludiDs Qarol Bash. 

INORll:A,SE IN CaulES IN DJl:LHI CITY " 

87. Kt. Badrt Dutt Pade: Will the Honourable the Home Member plea" 
state tae reasons for th\:' increase in crimes in the Delhi City dur:ngthe pre<!ed. 
ing three years? . 
fte Honoura)):e Sir !'raD-cia Jludle! 'l'he main reason for the increase iJl 

crime is the extraordinnry ~  of population. 

\ SHOHT NO'l'ICE QUESTION AND ANSWER 
l'ARTICIPATJON BY INDt.\. 's AGENT GENERAL IN PROPAGANDA ABOUT INDIA IN AKBRlOA 
JIr. T. S. AViD&8biliDgam Oh,tt1ar: WiH the .Foraigri Secretary please 

state: . 
(a) whether his attention has been d"awn to Mr. Amery's answer in . the 

12 N Commons that ~ t  Indian A'gent General and the ·B. I. S. will t.k. 
OOl( wlo.:t.ever steps t ~  judge neces8ury to deal ~t  the mlltter" if6., 

the statements. made bv Mrs. Pandit in America; .. 
(b) ~t  the Secretary, External Affairs .. has not repeatedly said tha' 

the Agent General t~  no part in any political propaganda; and . 
(c) if so whether he has protested to the Secretary of State againat tha 

Indian Agent. General being .used for propaganda purposes? . 
Sir Olaf ~  (a) Yes, but the 'Honourable Member gas failed to quote 

the whole of what the fiJecretary of State is reported to .have said. He added m 
effect that the Agent General and the B. I. S. would take into account Bucb 
assessment as the American Government might already have made of MrI. 
Pandit's'inaccurate assertions.. .' 
(b) I did .not make the .atament attributed to me by the Honourable Mem, 

bel' in answer to previous questions in this House. The trend of my an8"'" 
to questions on this subject was that all the printed pUblicity issued by' the 
Agent General was based on material sent from .India and pUhlished in thi. 
country. This of course does not imply that it is not perfectlv. open to him to 
state correct facts and dispel false impressionR on any issue, whenever he judg91 
it to be necessary. It is in fa('t on (){,CIlSton bis duty to do so. 
(r.) Does not arise .. 
Kr. '1'. S. AvID •• hllingam Obet"ar: Will the Honourable Member pIp-a •• 

Atate wha.t is t.hp machinery which the Agent Ornt'ral 'hilS at his disposn.l to 
"state the correct facts"? 
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Sir Olaf CarOl: ~ call ml1ke a speech, he"'can issue a t t ~t  he can do-

anything \\'hich ~ .open to a diplomatic reprE:st'ntative to do, He can also' 
work throllgh tht' [nllinn Infomwtioll Service. -
. JIr., T: S. AvtnNhntn,&Dl Ohettiar: May I ,knew wheLher the Agent. General" 
Is pubhshmg any book!! or IS ~ magRzines (lr doing anything of that" sort 
to sta.1:t! the correct facts? 

B1r-Olaf oaroe: I have never heard of thE" Agent \lClH'ral ~  any 
books: I do not know whether the HOQourable Member hilS. _ 
.Kr." T. S. AviDaahUiDgaui Ohetttar: Is there any machinery h.y which he mm' 

publish books? '  -
Sbo Olaf O&roe: He can, work through the Indian Information Service and 

put out publicity material. But, as I have often said in this House and as 
bile Honourable the Leader of the Bous(· has also said, what he sends oui-. 
through the Inclian InformatiolJ. Service in the way of {>rinted propaganda is-
what has already come out in India." -
JIr. -T. S. -AvlDuhllIDpm Ohettlar: Is he in touch with the British Govern-

ment ill pu.tting out snch literature? ' 

(No answer was given.) 

MOTION FOR ADJOURNMENT' 

FAILURE TO cOtTI\TERACT ANTI-INDIAN PROPAGANDA IN BRITAIN AND AKERICA 

]Ir. President (The Uonotlrablt" Sir Abdur Rahim): I hRve received a notice-
from Mr. Kazmi saying that he intends to move 11 motion for the adjournment 
of the House to discuss the failure of the Government of India to counteract the 
filthy and dastardly propliganda carried on against Indians 'in the United King-
dom and the United States of America as disclosed by -Sir Bhatnagar, 
Director of Scientific and Industrial Research, Go,'ornment of Indin. in his-
address to. tht< AIl-T ndia l\f anufnct-nrers' OrgullisR tion ,jlnd reported in 'fi'le 
Amritn Bazar P.J.trika, -dnted the 27th February, page ii. 
This is not an urgent matter within the meaning of the Rules and -Standing 

crniel's and I therefore disallow the motion, . _. 

THE' HINlLU A ~A  DISt\BILITIES REl\WVAL BILL-contd. 

Mr. K, Anf11thua.J&D&Dl AYJanga.r (Madras cede-d Districts and Chittur,r: ~ 

Non-Muhammadan RUMI): Sir, the-oth",l' day I was referring to the second P8'l't: 
of the Bill, which seeks to validate inter-suh-caste marriages. I have already 
-drawn the attention of the House to the fact that sllb-caste marriages are.not 

~ No shaatt's has ever laid down that sub-caste marriages are invalid 
undertbe Hindu Law. Nc; decision of any cow:t has till now laid down that 
such sub-caste ~  "hre invalid. Therefore this nttempt ~ introduce Q 
mp,asura of tbis character in thi&l Assembly for the PUrpOil8 of validating 811ah 
Bub-cnte· marriages, as though they had been invalid till now, is absolutely-
unnecessary and 8upel'flaous. -
.  _ I shall guot-e the authoritv of Mr. ~  SarkaI' Sastri in his latest 
edition of Hlndu Law, the edition which was published in 1940. At page 122-
the learned author says, "There is )10 text of Hindu Law prohibiting inter-
marriage of persons belonging 10 different sub-divisions of ~  same tribe or 
"Hma. In the Madras case, Inderun VB. Uamaswami. tim Privy Council has 
upheld the inter-marriage between two ,sub,divisiolls of the slmle cast-e··. Agatn, ' 
later on, he hilI;; said. "It has, however, been clearl1'laid down that such inter": 
marriage is valid". Therefore there ill a-bsolutely no-prohibition against itiler-
marriage between sub-divisions of thE' !'lame caste. , 
-My HonouraDle friend, ~  has moved t ~ Bill, has chosen the wrong 
remedy and hilS come to a wrong place. He has misconceived his remedy. AfI. a 
matter of. fact; he has -tried to cover up his indifference 81! 8 reformer outside the 
Assembly by his  lectures here, inside this Assembly. His legiUmate place is 
outside the Assam'bly. Let; him go and tell persollS who are reformers like 
himself and let. them all go to the country at lKrge and t~  them that there is 
absolutely no prohibition in the shastras against marriages between members-
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belonging to diiTt!rent sub-ca/tes of the same caste. Let him 'not be an arm-
chair reformer. 
JIr. GovlDd V. Delhmukb (Nagpur Dhrisinn; NOll-Mupammadan): 1 am a 

fighting reformer. . . 
iii. il. Anantaaaayaum A1YlAlar: No, It cushion-nluiir reformer" . 
Dr. G. V. Delhmukh (Bombay City: Non-A..fuhammlldan Urban): Why dOli t 

you do it? '. '. 
JIr. K. AD D ~  An&DIar: I do so and I have always ~ ~ ~  in 

my individual ~ t  as also In, my capiicity ~  a ~~  to ~  professIon I 
belong, that there .is· absolutely no hnl' und 110 mvahdlty attaching to any ~

riage between one member of a Bub-caste and a member of another B ~  

I have alwllYs said it and. shall ~  do it. } ~~ t have better authol'!-f.J 
than the words of our anment Rlshls and the Smrltles and therefore abythUlg 
more is unnecessary. Conservatism' is not ~ to ~  country nor to the 
Hindu faith. Conservatism has' a hold on people s mUlds e.verywhere. Only 
I> few d,ays Itgo I saw 11 picture called, ~  English withou.t Tears"; where the 
. grand-daughter' of a nobleman wanted to marry 0!le of the ~t  of, t~  

household. . The grandmother was shocked to hear It, she almo.st .famted, .. ,Ie 
swooned that is what we find; if it is not caste or sub.caste it IS clas!) und 

~ ~ t reigns supreme ill European society. My friend Mr. t ~
Mor1limer wants to sit in.a Committee to decide my fate so far 8S my ~ . 
jp concerned. He will do well to withdraw, My Honourable friend Mr, Dalal, 
has ,withdrawn so graciously. He has not got into,the net which bas he.en so; 
beautifully sped by the twin brothers. . , 
Dr. G. v. Deahm'ilkh: Mr. Dalal wallt£,d to be on the Committt!c and t.hen' 

he has withdrawl1. . 
Kr ••. ADaDthasa),uam Ayyaqar: ~ better part has preyailed over hi!u. 
An lJOIlOurable Kember: His better half hns prevailed over him, 
JIr ••• AnanthuaY8D1Di AYYUlgar: Now Jet me .come to the. ~  

Christians. I know, the practice among 'Roman Catholics, suppose a Brahmil1 
becomes a Christian, or a Vaishya becomes a Christian, or a 'bon-Bru.hmin-be-
comes-a Christian, he continues his caste instea.d <>f belonging t<> the Christilml 
community. Brahmin Christians marry only Brahmin .Christians, ~ · 
. Christians marry.only Vaishya Christians, and so on.. They carry their caste to 
tbe end of the world and they will not intermo.rry. Is there 811Y prohibition 
. "mong Christians against such marriages, does the Christian Marriage Act invali-
date such marriages? You may pass legislation to. bring 'about unions like-

'. that,' but if they refuse to marr,Y can we force them? Let my Honourable friend 
go immediately to· Trichinopoly and try. to convert them. Here the Vice-
Chancellor, I do not find him in hiB ~ t  to bring about a marriage. 
Sir Muhammad Yamin Khan (A81'a Division-: Muhammadan Rural): Vice-

Chancellor of what' . 

JIr ••• ADaIlt.haaaY8Dam Ananlar: lle is the Vice-ChAncellor of Agra Uni-
vers!ty. He. went out of the .way, ~  t ~  do Ilot tt ~ t  any §Ther 
motive to hLm-:-wanted to brmg apoul a mamage t~  a gl1'l and.. a ~ 
which marriage according to Hindu Shastras is prolribited. He wanted to in'tro-
duce a reform in Hindu La1\'. I wish to ask the Honourable Member whether, 
if that girl hJld wanted ~  marry her brother's Ron, he would ha.ve been a 
party to it.? A re there not prohibited degrees of marri!;loge in every community 
~  everywhere, and because there is Q greater degree or prohibition in my com-
munity, . is it Gpen to an Egyptian to come and tell me that because among 
Ptolemys of Egypt, brothers married sisters, my children, brothers and sisters; 
-should marry ~ t ~  Is he prepared to let a brother and sister 
marry. in his community? r ailk the Vice-ChaDcellorto confine himself to the 
limits of the University and not. come to ~  Assembly and preach to me. I 
am proud of my Hindu law, practice and reli,gion nnd t wiD invite my Mdelim 
friends and ChristiAns who reaollv belonged to'my community flo come back to 
niy religioll. I wir.h to try and carr'\' conviction to them. Let them not forget 
their ancestors, 'My Honourahle friend Sir Yamin Khan has perhaps :lome 
... from the sam.e Gotra "to whJch I belong. All our friends corne from our, Goti'aa. 

• 0 2 
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(Mr. M. Ananthasayanam Ayyangar.] . 

rou "re notSemitiCIl or anybody else, you are ab Aryans. _ We all belong 1;0 
the same race. If we take some other faith, we do . not change our race: il a 
Negl'o or an Assyrian embraces Islam he does not become an AraD. EqusUy, if 
I change myrtjligion, do 1 become anything different-from my brother wlio 
continues to be a Hindu? 80 far as marriages are concerned, it is a question 
of consanguinity, affinity, it is not a question of whether sub-caste marriages 
. are allowed or are not allowed. It is a matter of conservatism. Where sui.>-
• divisions by birth do ~t t ~  the way of marriage ill a country, property, 
wealth, and other cOllsldershons stand in the way. The t ~ t reformers of 
the West want to destroy the present 89<)iety of class dorninanre, so that l11ti-
mately they may establish a classless society. That is how your politics "are 
going on there. The reformers must go to the. people and preach. One word 
of caution I would give-to my Honourable friends, the twin brothers j if they 
"'ant to go and tell the people 1 want to carry t·hip reform amongst you, they 
must put on vibhuti, they must become· orthodox mell. Hove 'you not 1Ieon 
Jnpmhers of the Salvation Army addre!lsing peuple like this? They Wear a dho,ti 
and preach. My Honourable friend fOl: whom we have got the greatest respect, 
she 18 n,?t 8'n ardent-reformf'r, but she is a refGrmer inperself, I am referring 
to my frlend Mrs. Subbarayall-l will call her Mrs. Radha Bai beCAUse in theBe 
_ days of women's rights, why should WE' ~  her to Mr. Subbarayan . 
.b Honourable .ember: Srima-ti Radba BaL . 
JIr, •. ADaDtbaaaYaDllP ~ : Even shE' does not go into the country. 

Muat.nia Gandhi himself hAS changed his dress. He was f:K'customed toO 
foreign dress. foreign language, he hali now changed his language, he wears 
only a loin cloth, and anybody who does not know him will take him for B 
villager. That is how be commands the respect of the· tnilliollsof this country. 
1'n&t is a social reformer, although a politician he has carried soolal refofDl to the 
very doors of the people. I must !Uly, Sir, I belong to a very orthodox fA-mily 
and ~ t  I will multiply this • very , to the Nth degree, I belong t.o the' 
Ramanuja Sch')O', but still I have changed, and that is -what Mahatma Gandhi 
hilS dorie. 'That is the way of the reformer. My Honourable friend, Mrs. Renukt\ 
Ray was quoting from a book published by Raja Ram MolIun Roy. Raja Ram 
Mohun Hoy is a great soul, he is a great! refonner, J am justly prourl of him; 
I only want that Mrs. Renuka Ray should fo11o\\' his footsteps. This is how 
he carried reform into the ~ t  He first addressed himself to some 
'of the overgrowths on the Hindu COll1111Ullity. He addrtlssed himself to Sati, 
v,'hich does not form part. 1)£ Hindu precept or ritual, I do not. know how it 
!came into being, possibly it wa!:! copied from t·he Assyrians or Sumerians or the 
Babylonians or even Egyptians. In Egypt when the king qied, all his retinue 
must also be .buried with him, so t ha t he may have his retinue, his wife with 
him in the other world. There is no authority for it in the Vedas, there is no 
authority for it in the Ramayana. Dasaratha had 350 wives, but not ;)ne of 
them-ascended the pyre with..him. Somehow this practice crept into the 
Societ.y, and that practice was rightly abolished. with the aid of'legislation. 
Raja Ram Mohun Roy ~  Mlrvice to our .commumtl': he knew the various ~  
things which had crept mto the commul1lty: and whICh t~ t :  ~
ing minds were prepared to accept. That 18 the reform he did. He trIed to 

~ out the ingrowt.hs and overgrowths. 
Next let me come to the Widow Marriage Act. Widow marriage is perII.it-

ted by later Smrithis, and there is no prohibition of it in the earlier Smrithis. 
Here I refer to a passage which mea.ns t.hat, when a man -is lost or goes away 
. to foreign parts .and it is not easy to geti at him and when ,he is deAd or when 
he becomes an ascetic, or when he' become .. an otiwaste and when be becomes 
a eunuch '. . . 
... G. V. Dl8hmukh: Then where is the divorce? . 
JIr. K • .bIIlthalaY&Dam AYJ&DIu: I will come to that cbapter: fortunately 

'VOll have not introdueed ill in ·this ~  . '- . 
. 1Ir. PreSIdent _(The. Honourable Sir Abdur Rahim): Will the nonourable 
Member confine himself to this Bill? •. 
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~ ••• .lDaD.thUaY&Il&ID Ayyulgar: My friend wants to drag me into other 
matters. Thert,fore J SAy thp.re is nothing absolutely in Hindu law to prohibit 
widow re.marriagt' alsc .. Oircumstllncl'S later ou made it necessaTy to ~ 

it. Can anybody say thllt purdu.. is 8 necessary elelflent of the Muhllmmadan 
religion and that those who ·hbve discarded pu,!'da are bad? Tbere is absolu_tely. 
nothing of the IInrt. But in human nature therecllnnot be a revolut.ion-there 
call only be evolution, and therE-fore pradices,creep in which have to be thrown 
out". It Clannot be done merely by forcibly removing the p1.trda if a lady. goes 
about wearing <inc,-she will resent ~ t by telling her and educatoing her 
and getting her ~ remove it. Therefore I request my friends immediately to 

~ their dress and wear a dhoti and put on vibhuti and go into society, .. 
. Ill. P ~t (The Honourable Sir J\bdur Rahim): I do not think the Hon· 
ourable Member need indulge in thesE\ personal remllrks. 
Mr ••. .baDtbaaayanam AYYlDgar: Let the reform be camed out in this 

fashion .. ' This is not the place for such reform. And there is no need' for 
reform in this ma.tter-it ill not ~  , 
Now, let me come to "he first part .of this Bill, which relates to s&gotra 

marriage. I ha.ve slreadS said what l\ gntrl\ it': gotra is the name of the rishi 
01' the common ancestor, from whom Q number of ,people have descended. The 
common anceator might hM'e been very rE.'nIoter-hl\ need no& be within 7 degrees. 
The number is not a. blind one, It is hased on principle. Marriage amongst 
members of the same ~ t :  is prollibiu!d on the principles of eugenics. So far 
8'8 the Hindu community is concerned, they do not want in-breeding very 
closely; they do not want' out-breeding either, that is, going beyond tbe :t ~ 

cular caste .. Inside the coste and outside the gotra-it is tha.t t ~t is wanted; 
and I am sure that it is that which hilS preserved this ancient community. 
What is the 'age oiother communities? "Americans-t.heir age is 200 ,or 250 
years-are now the dictators of civilisst.ion: thcy say that you musb wash your 
teeth every morning: my ancestors learnt to do this long long ago: they washed 
their teeth and hathed regularly, ~ others have learned this only recently 
8'Ild wanbus to nave these t ~  now I Prohibited degrees are t ~  in all 
la.ws. .... . 
JIr. BhuJabha1 I. Desai (Bombay Northern Divisiolls: Non-Muhammadan 

Rural): But they are not in dispute in this Bill. 
Mr ••• AluuithMaYlDam AJ)'IDgIl: Sagotra is a prohibited degree of mar· 

riage--not £01' 7 degrees bllt to the ~t  degree. I will come now to the variOUiI 
s'Ystems, how this is in consonance with the 8et'epted principles of every system 
of religion.. I am aware of only one instance where a son manied his mother 
in Greeee-uJld 110 bod,\' ~ t  .it. it is wrong and the maD committed suicifle 
later on .  .  .  .  . . 
Dr. G. V. Deahmukh: Oedipus, -you mean: they did not k"now. 
Mr ••. Ananthasayanam .Ayyangar: N:one of us have got that complex. So 

~ as brot·her al.ld sister are concerned, it WIIS the practice ~ the Ptolemys 
in Egypt, but eVl'n that, was given up. Let mE' take the. Muhammndsn reli· 
gion .  , 
Kr. President (The Honourable Sir Abdul' Rahim):. The Honourable Membor 

had better confine himself t·o this Bill: thllt' is quit£.> enough. The discussion' 
has been going on f·.)r a long time and many Member!! have already spoken. 
He must not wander into a discussion of other laws. 
1Ir. K. ~t D  AYYlllgar:· Is' not thIS rdevant to the dhcussion, 

Sir? • 
JIr. PreSident (The Honourable Sir Abdur. Hahim): No; it is not. 
Kr. II. A t ~ Ayyangar: All right" Sir. It is wrong to SErY that 

a. man shall not mArry his mother or grandmother or great grandmother-and 
h" cannot mllrr,Y his daughter or granddaughter or  grent granddaughter 

Kr. Bhulabhal I. D8I&i: He will not he alive I 
1Ir .•. Ananthalayaum ~ : A nltlll call ,lfllrry bis gl'anddsughter 

Mr. Bhulabhal·l. DtIaI: Not to the Nth degree. 
111' ••• ADmth&Iay&II.&IIl An'IDIU: ~  it is prohibited.. ~  faz as 

hiB sisters are concerned', he is notallowcd t·) marry ~ sisters. ThiS cUn be 
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justified on the principles of ulood reJation&hip ~ ~ D ~t  ut. me 
OOme to affinity. ·If a man marries a wife and the wIfe ~ he 11 ~ e!ltifiled 
to matTy the mother-in-raw in Muhllmmadan law. What IS the prmcJple of 
blood relationship or cOllsanguinity involved ~ t ~  It is only affinity. My 
ancestors made a similar injunction snd why should I not have great. ~ 
for them? Why do you ~  Aparb from affinity, even ~  ~  ~ :
ed as an objection for marriage under the Muhammadan law. Thls cert&lnly 
cannot be justified on the principles of blood relatiom,hlp. Therefore I do nob 
merely oppose this measure on grounds of sent.iment. I am .prepared to oross 
8wOl'ds with my iriends on scientific principles. I believe science has410t :yet 
discovered that heredity does not continne beyond the 7th degree. They.have 
-been making researches and Mendel's law applies: with respect to ~  
they have found that qualities persist to t ~ 7th degree: they have Dot yet dIS-
covered that they do not persist . 
Dr. G. V. Dllhmukh: Persist t t ~ is Me.ndel's law. 

Mr. II. DA.Dthasayanam Ayyangar:· I am glad of t~  correction. My lriend . 
quoted . Darwin. Darwin ~  a number of animals and so· far. as the 
human kingdOm is concerned, Darwin's law has been t.hroviIl· to the ·winds. It 
:~ unfortunat·e that Darwin's law still prevails in the West; war is the result 
."$f Darwin's t ~ survival ·of the fitte!!tr-the law of the jungle. But ~ 

want to live harmoniously with the rest of the world .. I recognise the oneness 
of the, whole world and uuiverse, that t,his it! only a manifestation of that power, 
ahd therefore I would like to join hands with all. I go as far as possible to 
find out if there is kinship or cOOflanguiuity of blood· mid therefore I want to 
avoid" it,. It has been said that this legislation is not to use force but only 
enabling. Are you prepared to have enablUlg legislation permitting brother to 
marry sister? Why? We do not do that because we know it is improper that 
.a sister should mll'l'r'y her brother, and I am .not prepared to leave it to chance. 
I say it shall not: M.y desire to prohibit improper alliances is equally strong 
about this matter. Let the man make his research and find there is absolutely 
no trace of blood relationship between the common .ancestor tmd the different 
persons belonging. to the same community. And after all is said and -don.e, 
how maoy sagotra marriages am performed? Is there a general cry in the com-
munity that if you bar sagotrae there ~ J:O hU!lbands for daughters and there 
are no wives for these boys'l M.y lIon0u!'ablJ friend Shrimati Radhabai said 
that. it il' bec:luse the eircle iSlJarrow that bridegroom prices Ilrcbeing al<ked. 
1 say, with all respect,· that the men are not·to bllmle so much as the women. 
My Honouruble friend should advise all ·mothers not to Ilsl< for bridegroom 
price .. I know how the man usually answers wlien he is asked about this .. He 
says: "What can I do? I know your difficulty, 1. hlfVe daughters myself. There-
-fore please ask my wife: she ~ t  a small gOlden pot or a small beautliful 
necklace me.de of aiamonds. That is all that she wants". Therefore this is 
not due t.o the narrowmg circle of relations or D"Jarriageable people, but on 
account of thl': pril'e which we have to PIl.V for this English language which we 
have acquired at some cost; and we are converting into cash the knowledge of 
English that we have got t ~  this bridegroom price .has come· into en.t-
ence. It is not only in the llindu community but in all other communities that 
iu has come: if you want to give n dnughtl'lr to Q loan whom JOU conlJider good 
in his position, thetl the man Pl,lts a miu·ke.t value upon himself. I am afraid 
this has affected all communities, Christian!! and ottIers; in some shape or 
other they have all got to pay ~ if they want good husba.nds for their daughters. 
~  is independeht of the sagotra marriage. 

The prohibition of sagotra marriage is also intended to bi-41g abcrut purity 
()f the race. Much care;, taken to see how race horses are bred. The pedigree 
is calculated and eBorts are made'to find out who. the psrents are. The same 
practice obtains in the case of cows 8fidstud bulls. The seed is more precious 
than the field. It is the proper seed that brings aI;out the purity and the 000-
tinuity of the·race. -
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Have you ev.ilr heard oC a ~ t  AmericIAn man being lynchbd ~  baving had. 

: a.nything to do with a Negro woman" No. Take the other ease. When the 
Negro man approaches a. white wornlLD. he is lynched. So. Sir. the purity ot 
. the raCe depend$ 'Won tpe purity of the woman. Whatever my friends may 
· SRY. marriage is ~ sacred institution. It is not intended merely to satisfy 
.. sexual pleasures of the individualR. That is purely incidental. There is an. 
· innate beauty about it. .  - . 

Take the case of a man and a woman. They BTe beautiful and apparently 
there is nothing wrong with them. 'l'hey are liie beautiful potatoes. What! 
happens? TIley heget children which develop patches' of syphilis. There is 
nothing wrollg with the parents aud yet the offspring a·re affected. 
I am not op}t>sing t ~ Bill for thE' snkE' of oppm,ition. My father was & 

Sanskrit pandit. I am ijot opposed to reform. Nor do I believe that God has 
placed a full stop on all reform for aU time to come. I belong to a religion 
which says. that 8S necessity arise\, there will arise n propMt from time LO . 
time to teach mankind how to ~ Tht·ref!Jl'e I am 1\1 process of e\'olutfon 
· {i'om time to time. -

Dr. G. V. Delhmukh: Tlwt time hns nrl'i\'ed now. 
111' ••• AnaDtbuaYIDIm Ayyangar: I do not agree that Dr. DeBhmukh Ii 

an avata1·. 
Now, sagotia marriage is prohihited by .l'I-1nnu ,in. Chapter If I of Manu's 

.-Code. He deals .with the prohibited degrees of marriage and ~  also mentions 
the disqualificati<:>ns of the bride and bridegroom who should not enter ~  the 
rparried state in the interest!! of proper progeny; .  . 
111'. Srt Prakala (Allahabad' Rnd Jhansi Divisicms: NOIl-l\luhummndnn 

Rural): He deals with many forms of marriage lind many t.ypes· of 80ns : ~  
Mr ••. AlWLthaa&y&D.am AY1qar: This ~ what it ilays: (This is in 

regard to families which ~  be avoided):· 
"The family which hall omitted prescrilH,d t~ of I'eligion; thMt which has Jll'oduced no 

mille children: I.hat in which the Veda has not he!'n read; that, which halt thick hair on tbe 
body: and thOBe, which have been 8ubjectto luemorrhoids, to phthi8i.. to dyspepsia. to 

~  to tepm"y Ilnrl to elophantiasis.' . . 
These are the disqualifications which have been laid down. 1:hesp. were all 

. prescribed in the interests of society': . Sagotrn ~ were forbidden beoause 
they will produce affinity of blood which may not he useful for the purpose of 
produeing proper lineage. • , 
I have received severa) opinions 011 t his Bill. Inasmuch as my ;isters here 

. have spoken I would likp to plnce before this H'}1If'ltl t.he opinions of. thOBe' 
women who Ilr(l a.gainst this Bill. I shall place before you t>he views of the 
Hindu Women's Association of Calcutta of which the President; is Lady Sii'cBT. 
wife of Sir N. N. Sircar who-was Law Member of the Government 'of India 
and who wus :1\1 HOH()lIl'able ~  of thiFl Ailsembl". If s1e were R Memb'3r 
of thif; A ~  !'he eould give us a proper leRd in thi's matter. MylToflollrable 
friend Mrs. Suhhnrayun did 1I0t refer to the opinion of this ARS(}('illtiOI1. 

Shrimatl K. Radha Bai Subbarayan (l\:Ttulura ami Hnmll(111 ('1/"'. Tilllll'velly: 
Non-MuhammlJc}fm HIII'IlI): On n point of pCl's()nnl ·explnnntilln. Kit·. J ..tid 
refer to t.heviews of women who l:pposed the Hindu Code. 

111' ••• .&D&nthuayanam A"IDCar: You' did l1(,t gay to what category they 
belonged, whether they were ordinary women or eJ;traordillBTY women whose 
views are. entitled £0 conqideration. If my friend _ was in favour of one set of 
opinions. I teU this Houst1 there iR another set of opinioTl!:! equally st-rong which 
opposes this Bill. I shall read a few lines from the opinion set by Ml'tI. S. R. 
Chatterjee, who is Honorary Secretary of the Hindu Women's ARsooiation. of 

:. which Lady SircBT is the President. 
"If the ~· · ~ t  marriage had been propf'rt:v-('ollified, perhaJls' not ,,"ud. -hntln would 

have been done-at leapt, in the near future. Th.)fte ilupulsive or jto-ahelld young people 
who want f.n avoid the restrictions of. the · ~  l,.w, can well take advantage· of Ae' 
III of 1872, t~ at.· pl"!lICrit, or its COounterpart, '!liz., the 'civil mllrl'iagt' 11.188 ~ t  .. by t.he 
draft Corl... If 110. wht Was th", necessity of cHluting the ,!,cramental ~  ~ t  such 
all-Hindu ~  iis divorcp., re.marrialff' of w'ivell. Fagott-a marriage or m8rJ'1Bl\'e ~t ~ ~t  
. We emp.haticaUy I'ecnl'd ·our t ~t against the introduction of luch heterodox rmnl;lplel IIIW 
"t the Hindtr law of rnarrill'!e." •. 
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They oppose the very codification of Hindu law. This must be left to societ.), 
as it progresses from time -to time. Whenever sucb need arises and the society: 
feels strongly that a change is urgently needed in the interests of the race,. 
society will have no ~ t  to adjust itself to cbanging times and new ideas .. 
Under the Arya Marriages Act, the Arya ~ t  Drought ubout· a number of 
marrillges between persons belonging to ~ t cBstes. There was a question of 
the validity of such marriages in the Nagpur High Cow:t and othel' High COl.\rtll-
and the matter was brought up in this House. bv the Honourable Sir N. ~  

Sircar and this Assembly vlllidated and legltlised thOSE! marriages: If the com-
munity wants sagoh'Q marrillges this A ~t  "hll c:crtainly ratify the proposal 
but as it. is there is only n solitary person here and there ~ t  in favoul" of this· 
proposal. Even where there is no objection. sub-caste marriages are not going-_. 
on. I do not say that the Mover of the motion is not· a Hindu. He may hav-& 
crossed the bounds of religion but tht' ordinllry people are still opposed to sagotrn-
marriages and there is lot of opinion against such marriages. 
I will answer one or two questions raised by my friend Dr. Deshmukh. Re-

laid that Rama and Sits belonged to the same gotra., I have tooled' into the-
Ramayan and I find that the position is t t t ~ on one Side gives the-
lineage of Sits and V8.shista gives the lineage of ltama. There is nothing ~ 

oommon between the two. Therefore it is wrong t.o say that they belonged tOJ 
the .same gotra. 
Kr. Sri Praka8a: What about· Krishna? 
Kr. K. AD.anthasayt.JWD AnanIa,; Krishna was bom at Muttra. He mar-

ried a lady in Vidharba. 'rhey do not belong to the same gon. 
Dr. G. V. Deahmukb.: I"referred to KriRhnn's parent-s, Yasuda,'  and DevoId. 

M.y friend is distort.ing everything thnt I said. 
JIr,'K. AnallthalaY&D&Dl AyYanapr: My Honourable f.riend forgets that lwen-

in his speech some Honourable Members interpOsed and he ,had to answer them. 
In the same way, I am answering my Honourable friend MI". Sri Prakas8. r 
am informing him that Sri Krishna and Rukmini did not have the 88me gotra 
and so far as Devaki and Vasudeva are concerned, I do submit they did not; 
helon£!' toO the Rome j?ot,Ta. T f;hall ~  to only one more instnnce of marriage. 
and that is the marriage between Arjuna and Subhadra. They were related to· 
each t ~  Arjuna W88 paternal aunt's ~  to Subhadra; Rnd Subhadra waJI 
maternal uncle's daughter to Arjuna. I ~ t t,hey as husband and, wife did' 
not belong.to the Same gotra. ~ . 
, AD. BOAourabl. Kember: There iR blood relationship. 
Kr. K. Anantbalayanam Ayyanp,: I am answering that point also. Why 

should you be in a hurry? My only excuse for taking a much longer time over' 
this is that the Bill is. of a far reaching character. Regarding the marriage 
between Arjuna and Subhadra, it is true that such marriages between maternal'" 
uncle's daughter and nephew do take place in Dravida country to which I belong. 
-AI society advances particular customs are developed in each part of the country. 
If the customs are bad and injurious to the harmonious growth of soeiety, then. 
luch customs are weeded out, good customs have the sanctiono! law. So, I 
was submitting that such marriages between matemal uncle's ~  and' 
nephew have the sanction of law basedon custom in Dravida country. But such 
1Damages are illegal in Bengal. They are considered incest in Bengal and all 
o.er northern India. But in the reet of India they are considered legal. What 
I am suhmitiing is to allow customs to grow which are good for the soil. Do· 
no. try to implant one custom from ~ part of the country or from one commu-
nity to another. India is a ~ ~ t t  We all. of us ~  to the ~  
race and to the same Hindu religIon. Yagnyavalka IS the smntl text Whlch'ur 
followed from one end of the COUI;1try to another.. In this country, this text 
h,.been differently interpreted by various people. One school in Bengal, another' 
In Mithila and 80 on. Thus there are four 8chools. If a person from the South: 
wants to marry to another person in the north, there is _the ~  Marriage-
Act, pa .. ~ in 1928 which enables people to marry. He and she mud botln 
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belong to the Hindu religion. There is absolutely no difficulty. They ought not. 
to be, related to eaa.b other within the prohibited degree, that is two degrees. 
If they are beyond two degrees, they oan warry. How many people ~  

adlantage of this Special Miarriage Act? Very feVl'. That only shows that societJ 
does not1want to take advlLntage of that law. Why 'do you want to introduc& 
another egislation. The one is a sacramental marriage and the other is, a. 
registered marriage. If people want sacramental marriage, let them have ~  

If some others waut registered  marriage, let them have it. Why do you want 
to duplicJte laws.? The Hindu Widows Remarriage Act was passed, but it was 
not universally adopted. Why don't you bring a legislation to make ~ com· 
pulsO!j'? Such absurd measures won't appeal to Hindu society. Likewi8e, what; 
is the good of emphasising something or t ~  to pass an Act ·similar to t~  one 
which has tl.ot been accepted by the commumty at all? Therefore, I submIt that 
the first p6i'tion of this Bifl is unnecessary and uncalled for, there is no demand. 
for it in society. It is uncalled for and it is ?o ~ ~  at ~  On the. t ~  hand 
science will prove sooner than later that It IS lllconvement and ~ t() 
healthy growth of society. Then, Sir, the ~ ~  part is misconceived and the-
earlier part is unnecessary and therefore thIS BIll ought not b find acceptance-
at the h.lnds of the House. 
Mr. N. M. Joshi ~ t  ~ : The question be now put. 

IIr., President (The Honourable Sir Abdur Rahim): Sir Asoka Roy: 

(Mr. Bhulabhai J. Desai and Sir Muhammad Yamin Khan rose in their places 
t ~~  . ~ 

The HonO\1l'able Sir Asoka Kay (Law Member): I have nQ objection to the· 
Honourable the Leader of the Opposition speaking before me. I am entirely 
in your hands. 

Ill. Bhulabhai J. Desai: Let us hear the Government views. 

IIr. Pr881dent. (The Honourable Sir Abdur Rahim): The House would. 
certainly like to hear Government views. The Honourable Member can pr.oceed. 

The Honourable Sir .Asoka Boy: May I ~ my position clear? I onl.v rose. 
because I heard somebody move that the question be now put and l did nOG' 
want to 1056 my chance of speaking. If you think that I should -speak now, I 
will do so. ' 

Ill. President (The Honomt.ble Sir Abdur Rahim): I cannot compel any 
Honourable ~  to speak. But it is jufJt as well that the House should' 
now know what the Government attitude is. 

The Honourable Sir Asoka Boy: Sir, the motion before the House is the 
fourth motion moved by the Honourable Mir. Govind Deshmukh for reference-
of this 13m to the Select ComIllittee. His three previous motions, Honourable 
Members will remember, were withdrawn by leave of ,the House. On the 
occasion of the third motion which was mOTed on the 10th November 1948' 
Mr. Govind Desimukh did not Beek leave to withdraw until t~  the t ~ 
had been fully debated and I had the 0ppQrtunity of explaining the grounds on 
which Government would find it necessary to ~ the motion. The first of 
these grounds was that piecemeal legislation sholild not be undertaken when 
comprehensive legislation was.on the anvil. Now, Sir, I readily admit that I am 
now on much less firm ground in advancing this argument than I was in Nov-
ember 1943. Since, that date, the comprehensive Hindu Marriage Bill, prepared' 
by the Hindu Law Committee, has indeed been referred to a Joint Committel'l, , 
but subsequept developments have-rendered it improbable that the Bill will be 
proceeded with. I refer, Sir, to the publication for opinion by the Hindu Law 
Committee of 'the comprehensive Hindu Code designed to replace all previoul 
measures prepared by the Committee including the Marriage Bill.' In these, 
circumstances, . it is clear that no question can arise of proceeding further with· 
the Hindu Law Cqmmittee's Marriage Bill pending a decision whether .Govern-
ment should introduce the comprehensive Code as a Government Bill. N()o 
decision on this question will be possible until the proces8 of consultation witll 
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publio opinion initiated by the Oommittee has been completed and the Com-
rilitiie6 has made its ~ to' ,Government. This in itself will involv-e sosne 
cieJay, and I !eel that Government 08n no longer use \he faet that cQmprehensive 
measures of Hindu law reform are under contemplation in the immediate future 
.8 an argument for opposing individual BUls dealing with particular incidents 
of the Hindu law, and that their tt t ~  any·such Bill must be determined'· 
-on considerations specifically applicable to the particular Bill in. q ueetion. 
On the merits of Mr. Govind Deshmukh's Bill I pointed out in my speech 

of the lOth November, 1948, that ~t was now settled law that marl'iageFl between' 
: ~  t ~ to ~ t subdivisions of the same primary caste were not 
mvahd and tnat It w!l.s therefore sub-clauge (a) only of clause 2 of the Bill which 
. involved any change in the existing position. I also ,,!>ointed out that· the sub-
dause in question embOdied a more radicfl change in the existing law 'than 
that which had ·been proposed in the Marriage Bill prepared by the Hindu Law 
Committee who, while professing to apply the doctrine of }lu:tum ."ald to 
marriages between Hindus belonging to the same gotl'a or pravarR, had 'decided 
after most careful consideration that in so far RS sflCramental, marriages were con-
'C8med the ban on such marriages should stand. In this connection I advabced 
the argument that with the Special Marriage Act available it was unreasonable 
for Hindus desiring to marry within the same 'gotra or prBVBrn to demand 'such 
'Change in the law as would-legalise the sacramental foIm. of such marriage". On 
this point I confess I have been very muc9 impressed by the a,titude of my 
Honourable friendMr. Sri Prakasa, and r :no longer desire to press _this particular 
argument. My main ground, however, for resisting sub-clause (a) of clause 2 
was the fact that Hindu opinion was sharply.divided on the merits of the pro-
posed alterations in the law, and that orthodox sections of opinion were hotly 
_ -opposed to the proposal. If only for this .reason, Government cannot lend their 
support to the 'motion before the House. _ They have, .however, while resel'Ving 
'COmplete freedom of action in respect ol. the t~ t  -to be adopted in ~
quent stages, decided not to appose the motion on which .official Members WIll 
therefore abstain from. voting. _ 
I ehould like, however, to say a ~ words on the BilJas drafted. Miy 

Honourable friend the Mover-said that he did not wish to interfere with restric-
tions of other kinds like prohibition of marriag& among' sapind8s. But the Bill 
as drafted dcies not seem to make that position clear. -I might also point out -to 
him that the Hindu Law Committee have prepared a 1resh draft of the provi-
'sions regarding ~ in their dl,"aft Hindu Code, and they have Inade. alter-
native stlP,"g'estions regarding sacramental marriages. One of the alternatives 
_ provides that there will be no bar to sagotra marriages provided the parties are 
not within the degrees· of relationship prohibited by, the Chapter on Marriage 
and are not sapindas of each other. I, presume my Honourable friend the Mover 
does not wish tio -go beyond what has been suggested by the Hindu Law ~ 
mittee in the alternative suggeetion I have just referred to. " 
·Sir, I desire before concluding to refer very briefly to some of the speeches 

made in this House. My Honourable friend Dr. Deshmukh in the course of 
what has been described as ... a violent speech made a charge that discussi.on on 
this Bill had .beeQsystematically and from Seesion to Session prevented' in this 
Hou,se;' ~  he also charged me with having threatened and bullied a.nd ~  
third-degree methods to his brother ~  ~ t  by the waY-IS hls elder 
brother' and I do not believe that Mr. Govmd Deshmukh asks for {\ny :protec-
tion ~ anybody, much less from his younger ·brother. Sir, J shall ignore the 
charges made against me pel'9Onally which my Honourable friend should haye 

~  by this time W.>es know, I hope-were, to say the least, unfalt. 

But he· seems to' be entirely ignorant of the fa.ct that this Bill, had been p.n 
several occasions -discussed at length in tliis House. I confess, however,. we 
nave never had 8 speech in the past on this Bill from my Honourable frlend 
Dr. Deabmukh·and we have never had 8 speech of such inordinate length as 
mv Bonourablefriend made in tlfii House. I haTe been 109king up the debatei 
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and I find that apart from the Mover of the motiort at least about a dozen, 
Members of this House had participated in ~  previous discussions which had 
taken place from time to time on this. particular Bill. However, Sir, I presume 
even Dr. Deshmukh himself will be satisfied with the very full discussion we 
have had on this occasion. I ,,"auld like' to say a few words about my Honour-
able friend Mrs. SUbbarayan. She told us that she had come over from her 
sick bed.to speak on this motion. I was glad to see her in the House and to 
hear her speak on the motion, more so beeause it appeared to me that she had 
risen frOin her Irick bed to make an attack on me. But the worst charge she 
could think of making against nie was. that I had failed to cultivate or acquire 
the habit of speaking on. the ~  of the Government of India in vague 
language when on tour. When ·Mrs. Subbarayan was making this charge my 
Honourable friend Mr .. Joshi interposed with an observation which assured me 
that there were certainly other Members of the House who did not take a 
serious view of my conduct in observing si1eMe during my tours. 

There wae a charge also that discussion on the Hindu Law Committee'. 
"'Marriage Bill W88 curtailed by me. I entirely repudiat,e that charge., Govern-
ment was' also blamed by my Honourable "friend for the procedure followed by 
the Hindu Law Committee. All that I can say is that'it· is open to t~  Com-
mitteeto follow its own procedure, and I am sorry that Mrs 8ubbarayun should 
hhve sought to lay the blame on Government for the nctiom; of the ~  

Sir, I do not desire to deal at,length with the various other speeches made -
in the course of this debate; but I think you will be s!ltiefied and every' ¥ember 
of the HOUle will be satisfied that the debate has clearly shown considerable 
diversity of opinion amongst Members of this Rouse and that: r submit, woul.d 
fully justify 'he attitude Government have decided to take With regard to thIs 
motion. Sir, that is all I desire ~  98y. " 
SI'h SuDder L&ll Daga (Noniinated Non-Official): Mr. President, I riSe to 

oppose the ~t  of my Hcnourable fliend ~  D ~ ~ ~  reference ~  0., 
Select Commitltee of his Bill. to remove celtaID logal' dIsabIlitIes under Hmdu 
LfIW in respect of marriages t ~  Hindus, particularly to'legaIise marriages 
between persons of the same gotra lind between persolls belonging to differenll 
.sub-castes. ' 
Sir, as a Sanatanist Hindu, I cannot but euter 'my ~t  protest against 'the 

Bill-which attempts to interfere wlth two of the main principles of marriage 
amongst Hindus. Marriage, according il) Hindu conception, is' a sacrament. 
Marriage between persons of the same gotra. and maniage between sub-castes 
are not, permitted. The adoption of such un·Hindu principles into Hindu Law 
of Marriage ca.nnot be tolerated. I cannot but op'pose this motion in respect 
of II Bill which seeks to introduce such radical changes into the Hindu .Law 
Qf Marriage. It is really an attempt to tum sacramental marriage into civil 
marriage. ,  . 

-~  'Honourable friend, tpe' Mover, and those who think with him, contend 
that the provisions in question are n'ot-'elisential and can therefore be removed. 
But, Sir, may· 1 ask, ~ they really competent to say so? Are they so fafui-
I,iar with the V88t HinduShastras IU; t·o bE' able to judge correctly in this respect? 
.I ~ t  say, no. Heligious heads of temples and :\fllths .IIJid leame'd 
Pawlits versed in Shastras and obber competent. persons of the kind alone to my 
mind can pronounce upon their validity. Their firat duty, if I may say so, 
should ha.ve been to approach thlrreligious heads and seek their opinion. 

~  I a)so feel that ~t t  of this type should be beyond the scope of a 
secular body such as this Honourable House. As an orthodox Hindu, I am Q()t 
prepared to accept. any interference by the Legislature with the laws and prac-
tices laid down by' our divine sages and saints. Mr. President,. I hne to point 
out to 'my Honourable frlends that my view on this point received support from 
strange guarters. Even in' England lind 88 Jate as 1919 a eepare.te body of 
experts was fQrmed under'the "Church o)f Assembly Act" to deal with matters 
of religion. 'fhey. were left outside the scope of Parliament, That Act receiv-
ed IUpport .from promiDent persons like Lord Hugh Cecil and Sir ArnoJdWiI.r>n. 
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Even if we, Sir, apply the canons of secular legislation t,o this matter, the 
radical changes proposed by the Hcnour&ble ),fover Itsve 'lot the "lightest sup_· 
port of the vast majority of Hindus whom they will dect. Nor are the provi-
sions to be changed, so shocking and. widespread evils, 4lS require removal. On 
the other hand. the proposed changes, on the very admission of the Mover will 
affect only a limited number of go-ahead people in a few particul.trr localities. 
And, Sir, with what object,? 1"or the purp0l'e of expanding the field of choice 
for brides and bridegrooms, Rud to make chUdren aud grand . children happy.' 
With all deference to my Honourable frienos, it . haTdly justifies' changes in 
respect of even a mere secular matter, . 
. Now,. Sir, let us examine how my Honourable lriend, t.he Mover of .this 

'motion, wants to get t.his matter t.hrough. He has proposed a Select Committee 
not of Hindus alone, but in lorder to get the Select Committee's report in his 
favour he. has included in his Select Committee a large 'number of non-Hindus. 
I feel that it is not fair to change the fabric of Hindu marriage system through 
I1on-Hindus. . 
Would a Muslim member do so? My first apswer is tbey'wiIl ~  Secondly,· 

they dare not. In the Central Haj Committee, do they ta.ke a Hindu or a 
European member? No, they tR'1fe MuslimI' onl.v. What prevented my Hon-. 
ourable friend to take Hindu Members of t,his House only a"nd to co-opt Hindu 
PanditR to assist the Select Committee? I appe(\l to the non-Hindu members 
of the propose a Select Committee not to lend themselves to tbis and I am sure 
tbat they will be the last ~  to do so. 
Does the position improve by the proposed changes being made permissive? 

In my opinion it does not. Permissive soqial. legislation, . like 4aws made in 
advance of the ~ t  of thos.e affected thereby, bring in t'heir t ~ more 
evils than they seek to remedy. Hindu Widows B ~ Act, Civil Mar-
• riages Act, Sarda Aet show the obvious evils of such legislation and the ~~  

difficulty of enforcing its provisions on an unwilling and unsymrathfrie com-
munity .• 

In conclusion, I earnestly request the Mover to drop this Bill at any rate 
for the time beiog. and trust to the vitality and adaptability of Hindu religiou8, 
legal and social systems, to meet the urgent needs of the commimity for centur-
ies by absorbing new ideas and discarding old ones. I would beg of the Mover 
ana his t ~  such as his brother Dr. Deshmukh and Mr. Sri Prakasa not 
to take it amiss, if I tell then!.. that it "ia. far better that they should proceed on 
the democratic principle of working from within and of col1verting their ~ t 

minority into majorit .... by appealing to the heart and conscience of the Hindu 
public.- I -say emphatically that no amount of legirdatidn as sought and ho 
amoUI!t of p'ressure from an uu'tside l\utJIority will serve their purpose. Whether 

~ likes it or ~ caste ~ t  ill Hmdu Socie.ty-or for the matter' of that 
in every society in one form or .anothel'--Cannot-be ignored and will have to be 
tolerated. Those who wou1d like to. get out of what they .call disqualifications 
-ere at liberty to do ~  but only by WAy (,f civil mlm'iages where Hindus CRn 
declare themselves as such ~  Dr. G0ur's amendments to the Civil Marriage' . 
Act. But it will be B sham ond a mockery to call such marriages !'acran·.ental. 
, Sir, I oppose this motion. .. 

Kr • .Ja.mnadu II, Mehta (Bombay Central Division: Non-Muhammadan 
lturaJ): Sir, I am not opposed to marriages hf'tween agn&tes for thooe who 
1 want those ~ ~ to take pluce. I am only opposed t.o the Bill 
p.M. before this Homm; in this Connection I submit -that the right atti-

tude ""'ould be to judge every question by the 01:)' light of ree.son, not by pre-
conceived notions. ,. 
Sir, I am born and hl'ought up in an orthodox Hindu family, but I am 

grateful to Almighty that I have got liberal education which enab1.es me to take 
fl rlltiollalistic view of Rocinl. eoonomic and political questions. I judge this Bill 
not simply by blind faith in the scripturee:, or any other Authority, or any Cl,ode. 
but by reOiOJl only. (Interruption.)· You can never fail when you appeal to 
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i"t!IlS011 and t · ~  I :>hall ask the House ~  judge thiEtquestiou· solely by the 
dry light of reUO;OIl. 1 have profound veneration for the 8hastras, 1 ehall cer· 
t,awls !Ja.y respect and attention to everything that COlhes from Manu Rnd othbr 
la w-giVl'I''', but ultimately, 1 shall use nothing else but the lIod-givtln privilege 
.Qf applying Hly own reason to the' proposition before us .  .  .  .  . 
Mr. Sri Praka8a: Love will drive away till reason! 
Mr. oTamnad&s 11. lIehta; If I agree 'with it then there is no diffioulty. If 

I do not agree with it, with profound respect I shall take my own hne. ~ 

is I think .the only right attitude to i1dopt. I am entitled to ask my friend Dr. 
~  tv adopt thut attitude, because if 1 remember aright, he was a 

member und President of the nationalist. AS8ociat,ion in Bombay. I.think he is 
still a member of the Rationalist Association. 
Mr. Sri PrJkall: That is why he is a Rationalist! 
Kr.lamnadaa 11. lIebta: First of all, as has been pointed out and as hAs 

been also lI(huitted ill the Statement of ObjPctl; and Reasons, the second pari 
. of clause :2 is lint ~t t  becuustl such Ularriages are nlrea'\ly valid' in law. 
They do not require Any :: ~ ~  ~ t  that you do not believe in 
Hindu iReligiotl. All that hA'S beeu swept a'40uy lind not IIDy Hindu who wants 
to marry a person belonging to a different sub-cabteo£ tha same caste is 'lbeo-
lut-eIJllt libertJ to contraet that marriage. The ct.'ntroversy rages round Claulle 
2{a) 81ld on that issue I wish to make certain submissions for the cOllsideratwn 
·of the House. 
Ai; I said tV-ell the marriages bet,ween agnates are not ill law prohibiti:'d today. 

'rhose who feel that the field of marriage iii restricted and that their romance 
for an agnate <:lIlL only get t ~ t  by ruarriage, are free to Ularry. They 
oCan do so under the present law, because if you sufficiently l<4,ve & WOlllan the.n 
these restrict.iolJs will 110t worry you. , 
Dr. G. V. Deshmukh: Even marriage is not neoessaryl 
lIr. oTamnadu 11. Kehta: That may bl> the experience of my friend, Dr. 

De&hmukh. I am confining myself to the question of marriage and I do say' 
that ii you have really sufficient afierti"D for a girl and sbe id an agnate, there 
is nothing in law or. commonsense to prevent you frOIl)o marrying. . 
We hRvP,the story of Pandit Jagannath, one of the most learned of Sanskrg 

poets marryiug an yavan4>girl outside the Hindu society. He married a Muslim 
woman. That means he married entirely outside the Hindu fold and the ShJstris 
of those days boycotted him until he was able to prove that an honest marriage 
is always sanctioned by ~ He did this by praying to the sacred holy river. 
He did this by praying to the sacred holy river Ganges to !;t;stify 
that he was not at all tainted by the. marriage with A Muslim 
girl. Anybody who wantS' to marry an agnate has the example of this Pahdit 
Jagannath WhOSB case was far more serious than any difficulties that obtain .. 
today. As The Pandit prayed, the holy river Ganges mOWlted and mouuted 
till she reached the place where Pandit Jagannath and his wife ~  sitting 
and thereby declared him to be pure. 'I'he other Pandits had to withdraw 
their objection and he remainea n perfect Hindu for the rest of his life. I 
think no one in the reforming SBction of this commwlity will dare to chRUt·nge 
tbis historical fact. . 
Dr. G. V. Deahmukh: Do you think that is reasonl 
lIr. Sri Prakua: How does the river ri.,e Ilnd risel 
Kr. Presldent (The Honourable Sir Abdur Rahim); The Honoursble Member 

can continue his speech after luncl1. . 
The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-a8sembled after Luncr ai Half Past Two of the Clock, Mr. 
Abdul Qaiyum (one of the Panel of Chairman) in the Choir. 

Kr . .Jamnadas •• Mehta: Sir. whr.," the. House rose lor the luncheon interval 
I was submitting for the consideration of the : : ~  .. ' ..... . 
111'. Sri Prakasa: The river Ganga WII'R also nSlDg at that bme.· 
lIr . .Jamriallas •• Mehta: I WBS referring to Jagannath Pandit who hving 

married a non-Hindu wQman, appea!ed to the holy river ~  to rise and 
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purify him. As one slob after anotbel' ~ t  QY that great Pandit, the 
sacred river rose, rose and rose at eYery sloka until his body was washed by 
the sacred waters of the river and-the Pnndit was purined. There was nothing 
objectionable in the murriage of the Pundit with the }'avani girl,' because the 
marriage was perfectly honest. 
Mr. Sl1 Prakaaa: Is it not u f:rct that h(· went down .step by step? 
Mr. JloIIlD&daa •• MehtA: No, that is not so. You Ijve on the banks of t,he 

Ganges and are so·ignorant.· _ 
111'. Sri PrakaIa: I deal with the Ganga every day. ' 
111'. I.mudu •. Mehta: Familiarity breeds ~ t t in 'your case. Though 

YOIl l1l'e too nellr \'011· al'e too flJr: those who lire nearest to the Church are farthest 
~ God. I do.' not think that there is any objection ut all in the case. of an 

honest ninrriage with II. ·Ya.vnl/i, I not, understand why IllY friend Dr. 
DeBhmukh andqis elder brothel', Mr. De!lhnmkh, insist. on a BiU being passed. 
There is nothing in the Bill-which is not. today permissible. I. say ~ 

that the object .... of this Bill is not to mnkl":"-n"iarrfages oe.fween agnates valid, 
because they are valid under the Special Marriage Act but· to pose as ~  

my friends wa.nt to have the kudos of being socilll reformers',md show that others 
81'e reactionaries. In the Hindu scriptual text and in the authoritative Hindu 
literature there is no prohibition against anybody who wants to ac"t according 
to his ~  There is one particular text, which I ~  which says: 

"SArUtirA, bAift7UI 17M'itirAi b"'inlUl", etc. 

Whicl;tmeans that the Vedas differ, the Smrities differ; not 011e s'ngle riHhi 
or muni is there ~  views are categorically imperative 011 anybody. There-
forE> if you really want to ma·", an agnate, here is .my authority for doing so. 
Why do you want the sanction of this puny Legislatu1'e? There 'is absolutely 
no necessity. :You have got complete lreedom and «!omplete authority in the 
·sbastras. .' 
Dr. G. V. Dllhmukh: I .. et .us have the authority of the Legislature also . 
. Mr. oTa,mnlliU .M •• ehta: It is not that you want any such ~  

,because it is aJreadythere but becRUfe you want to pose as refol'Jllers. There 
is a verse of Kalidasa's which it1 another nutborit.y: 

"Satamhi ·8fmlle1la pade,Au t:a,tu.thu Pranumamanta karalUl pravrutayah." 

It ~ thld for the wise man-and the goOd maD,' wherever ffiere is a COD-
flici of opinion, wherever there is a doubt ~  authority is the voice of their own 
consoience. 
Mr. Sl1 Prakua: Is "Sttkuntttlu" a sacred book? 
111'. l&lDDadu JI. Kehta: I did not say so; but it is a very good book a.nd a 

better authorit,V than the supporters of this Bill. 
, There is nothing in the Hindu s«!riptures or Hindu law, os it is understpod, 
except custom, which has now become the reosOn for this Bill. Therefore I 
beg of· my ~ to desist, because thEW have no grievallce. There is, on the 
other hand, a relll grievanoe or the majority of the orthodf)x Hindus against your 
intruding into their joint family life. . . . 
Kr. Sri Prakua: The Civil Marriage Act interff'l'es with the joint family: 

in fact it breaks it .. 

111'. Jammadu •• lIehta: Though I like this discussion across the Benches 
I am not going to yield my place. My friends have a grievance that the agnates 
are not today a.llowed, under the Hihdu law, the right of marriage but if those 
wh9 are :fired with the zeal of reform want the right, why should they care for 
'this customary law? . . 

Dr. fl .. V. Dtahmukh: Is. this mlly n pope of orthodoxy just as ii is a p086 
of reform in the case of others? . . 

Mr. oTamDMU II. lIehta: I think, Sir, I ought ·to be p1'<>leeted. These infer-
ruptiOns interfere ,,:ith the Chair's dignity." . 

Sir, there is ovendleiming oppt'Sition from'the orthodox Hindus a.nd my 
friends would do well u,dQ !lome propaganda nnd education among them SO that 
~  may ~ to this change in .the cus'tomary law. Let my friends ~  
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what happened in ot.her.coimtries. They cannot be ignorant that. in England 
. a man was prohibited from marrying t.be sister of bis deceased wife. 
Ib. Sri Pr&iu&: It ~  a very old story; 'l'hey are allowed now. 
Mr • .Tamnldfs ~ ~ t : It took thPDl 300 yeHrS to c.hauge public opinion 

to permit the ma.rriage between the decdsed wife's sister-and the widower. In 
tbe case of England it meant 300 years for R nation with only 40 millions oi 
people. Here we pave 400 willibns 'of people. Therefore on ~ purtl)y arithme-
tical basis it should be 3,000 years. 
Dr. G. V. Deahmukh: Dating from what date? 
IIr. oTamnadaa II. lIehta: From today or if you could persuade public oJliaim 

earlier. I t,here£ore submit that the impatience of my friends is altogether UD-
justifi'Zd. Besides, what is a reform? Why nre you ~  tliatthis Bill is • 
refonlling mea'sure? Every' change is not always for the better, simply ~  
you chalige it. does not become a reform. A reform must he sQapetbing con--
structi;ve in the life of a comm\lnity which puts it higher in the scalf} of huma-
nity. ~ is merp)y a change. My ~ t  sish·r; Mrs. Ray, described, in 
her zeal for supporting this Bill, the orthodox people as not giving .equal rights 
to women. This Bill is not a ~ t  of equal rights for women. This is a 
question of equal rights between men and women and I am opposing both. I 
do not want a .mun to marry un agnate-and rt'main in a joint family. In aD 
orthodox joint Hindu family. an agnate is considered a t~  ulld (he unhap-
piness that will be -caused in that faDlily if one of its members brings ill to it an . 
agnate as his wife can better he-imagined than described. And why should he 
do so? His reform consists in trampling 01\ the liberty of t ~ This means 
coer'c!ion of orthodox people who 'are today undet', the strol)g conviction that a. 
marriage with an ~ will be a great, calamity to the joint Hindu family. 
That is my reason for opposing the Bill and' yet I am allowing agnate mar-
riages. Let them marry under the Special Marriage Act: 
Then, Sir, I aiD sorry that some of the ·speeches made in su.£port of the· Bill 

were somewhat unhappy in tone and in language. My friend, Dr. Deshmukh, 
started ~  So ,great attack on the custott], called it monstrous, he called some 
of us as pseudo.Sanatanists, and he qlaimed to stand before us as the champion 
and embodiment of ·zeform. If auybody rends bis speech, he will find tlfa, 
while Dr. Deshmukh opened in gran,d form, wlllm he was about to C91Dplete his 
speech, he climbed down at, every sentence until he ,made the most abject appeal 
to the Law Mel(lber and to the-House. Let him read his speech. I do not 
see what is the advantage of first attacking people who have honest t ~ 

of opinion and then falling at their feet. I am' Borry that his sp"eoh broke down 
utterly as it was about to complete although it started in a high -and migMy' 
style .. 
Then, my esteemed sister, Mrs. Subbarayan, spoke with a feeling, the since: 

rity of which I appreciate. I respect . her views, what-she said she is fully 
entitled to say; but.I do submit to her whet.her it was-neC8sslllY to make such 
a cruel attack on the Law Member. I do not t.hink in the speech which the. 
Honourable Sir Asoka Roy made he has shown t.bat he is opposed to any change 
in law-h.is private opinion he has never forced on us-I think the real.difliculty 
is you do not know what his opinion is, 3I1eI fliat is .. Dot a. subjecb matter for 
levelling an attack on him. We must give others as much credit for sincerity 
and -hones\y as we claim for ourselves; . 
But I say, Sir, Government should take a more vigorous tt t ~  I am nQt 

satisfied with the attitude of the Law Member, he has taken up an attitude 
. of neutrality. I think" Sir, Government are bound to consider op!nion of 
the ma.jorit,y of the Hindus, and if they liud the majority of the HiniIu5 are 
against a measure of this kind, they should delinitely oppose it until they find 
that the opinion of thp. majority of Hindus is in favour of this Bill; Sir, I do 
not know why t ~  ~ B  of !;orne of my fe,Jlow ~ Bt  always descends on :the 
poor Hindu commuDity. There is a custom among some of our countrymen, 
. our Muslim brothers, caJledpurd-ah. Well, some of us might ~ t ~  gClme 
of us might a.gree. Some might think that women should· be an owed to see the 
light of the day, but 80 long as it is their religion, .sO long as it is their ~  
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praG1iice observed by ~  it is not my business to interfere with 
them. -I will ask my friend Mr. Deshruukh to try ang ~  with this 
.custom if he dares. Chairs will rise in this 'llouse. ' I 
, A1L HOII01Uable lIember: There are no chairs. 
Mr. JunDId .. II. lIehta: 'rhere' Bre enough of them, and they will rise in the 

.. ky. 
Mr. Obalrmla (Mr. Abdul Qaiyum): The Honourable Member is arguing with 

the Members opposite. 
Mr. JamD" .... lIehta: 1 do feel as a Hindu that the removal of purdah 

is far more necessary than the marriag.e of agnates, but I' do 110t think Mr .. 
Ji)eshmukh or anybody in this House 'or ouf;ijide-will dure to bring a Bill for 
removing purdah and be safe tomorrow morQing. Such is the· strong conv;ctlion 
_and belief of-.ur Musliin colleagues t·hat my friends will never have the courage 
to bring before this House SUGh ~ t  It is the poor Hindu community 
which is found to be the target of the reforming zeal of some men, of whem 
some have already broken the Hind,u lawtf by marrying outside Hindu JOm-
munity, some have married among castes wliich are not pe,rmissible, and c;ome 
have married m Europe. They know nothing about the lfmdu society. They 
know nOthing nbout the-keen feeling amongst the Hindus on these matters, 
and they .simply talk reform in the Hindu community because ~  cannot do 
anything else .. _ .  '  , 
Sir, I have bWO more observatious to ~  I find that my friend Mr. 

Deshmukh has packed the B ~ t Committee with people who ~  support him. 
I am not a candidtrte for the mmnber"bip of the t ~t Commitliee, I assure 
you I do not, know why my friend Dr. Sir Ratanji Dinshaw Dalal's nume. 
although he has refused to be a member, is Iltill being retained. ,  . 
Dr'. Sir bt&lljl DilDahaw Dalal" (Nominated Non-Official): I beg that nlY 

name mav be struck off. 
JIr • .Jamna4u". Jlehta: He has the courage of his conviction. As soon 

11S he realised that he had' made a mililake he frankly a.greed to stand out anl 
nei interfere with the social cUiltom,,; of the Hil!dus. I would ulso beg of my 
fellow MURlim Members to desist from being on the Select Committee. 
An. BOIlOQrI,'ble Jlember: Why?' , 
Mr. oTamnadu II .• ehta: Because "Agnate!; and Sapindas" are ideas beyond 

their 'knowledge. With very grell.t respect I would request them not to. remain 
(In the Select Committee. ,-' 
Sir Syed Ban AU (C:ties of the Unit·ed Provinces: Muhammadan Urban): 

Mind your ownb·usiness.· :-
1Ir. Jamnadae JI. Jlehta: It is my ~  -to tell the Honourable Member 

that he !lhould not dare tQ interfere _ in my business. It is, my business, I lim 
minding it. You cannot say that! this is not. my business .• It-is my business 
and T wanl the Government and our Muslim friends not to support this BiH 
and not to rema:n neutral, .  .  . ' . 

Dr. G. V. D ~: This is, not a Hindu BRnghatan HOllse. 
lIr. JalDD&d .. JI .• ahta: This is n legislative body and everybody can ex-

press his opin:on humbly, and I am only requesting them. ,Even a cat may 
look at the king. Why does Bir ~  Ali think' that I am not minding Illy 
bU!liness? I am minding my own business and because I am minding my 
business I do entreat him, if he is a member of the Select Committee, not to 
remain on it. ' ,  " 

" .An Honourable Jlember: He is not. 
Sir Syed Jl.ua.A.I1: That is taking a very short view of things. 
" -.r. Jamnldaell .• ehta: Then, you have excludB'd ,genuine Hindus like 

- . Pandit NiJakantha Das. He is a scholar -and a professor and a student of Hindu. 
tlocial and ~  affairs, and he has been quietI, passed by because.,. . '. 
1If. GoviDd 'Y. Delll.mllkh: A man who says t ~t Sanskrit is aconglomerat:on 

d all .dialects  and not a p,!-re language r 
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liz . .Jamnadu II. Mehta: He is a man with a rberal mind anu he can Qe 
• .expectcdto bring to beat on .. this Bill in the'Select Oommittee,. jf al all t ~ t 

~ t  is passed, a more liberal oU'\tlook. . Apart,. ther?fore, from the ~ t  
of th:s B:lI I do say that 'the WHy the Seleot Cotnmlttee'ls composed shows t~ ~ 
.the t ~ arid supporters, of the B:ll are a.fra:d to face the opinion of genume 
'Hindu leaders. My friend, PanJit Nilakantha Das, is an accepted Hindu leader 
of great. eminence by all his people. ~  on the ground of merit and on 
I the ground of imprQper constitution of t ~ Select Committee" 1 think the Selt'ct 
Committee itself :s bll.d. Lastly, I once more appeal to my frIend Dr. Deshmukh 
not, to press his moti0n. (Interruption.) I ean only express my opinion, 1 
':JIm not asking ~ to marry an agnate. When I ask II. Ulan to marry an 
agnate, I mean wpen he had an opportunity, not othetrwise. ]f he has the 
opportuni.y I do not mind. (Interruptions.) 
Dr. G. V •. Desbmukh: 1£ he' has Dot, he must create I: 
lIr. ,..,14 .. 'x, '.uta:. That is .his lookout: I must mind my OWll 

business. However many the t t t ~  may be, I am game for them. 
Dr. P. If. BlDlIljea (C,dcutt.a SullllJ'bs: NOI),j\fuhlunmnrhlll Urban): ']'here 

is no time limit; there is plenty of time. 

~ • .Jamnadaa K. Jlehta: The law'on the 'subject haR been pronounced to, 
bE' the law. in fa.ur of those who want to marry agna'les. The law ;s in-their 
favbur. Now, has' the" selection field for marriages among Hindus beoome so 
suddenly restricted that they want to extend it to agnates? No. There is no. 
-difficulty in agnate marriages if people want t ~  It is not .thot there :Ire 
r:ot enough g;rls in qUllntity and even qua[ty. 

. "!'he HonoUrable Dewan Bab&dur air A .. BamUwami ' KudaUai' . (Supply 
MemJ:,er): In numbers and quality-,-not .quantity! • .-

Xl'.' .J_D"'a •. K. Kaha: I 'agree with you and aocept tIle ~ Dt  
Quan.tlty and q).lahty go so much together that I was betrll.yed . into us:ng a 
·sOleClsm. I thank the Honourable Member ~  Supply for correoting me. The 
SupP.ly Member supplies the r:ght word. In the PUBjab and in my presidenoy 
.and :n many other places the difficulty is that. the g:rls do not get husbands, 
!lot t ~t .there are not enough ~  a.nd lhat therefore the choice for the Dl8ll 
~  so Itmlted. They oan marry among agnates. if they want. The Jaw .allowl 
It, the ~  permits it wherever it ex'sts; and at least ·for those who have 
the reform:ng zeal, these little d:stinrl,ic,>l1s should not matter. If I were free 
to marr:r and if I were willing to marry, I would not be deterred by thi, 
custom ,If. I wanted .. 0 mar.ry an Ilgnat.e. Why should .these people force on 
au :unwillmg commun:ty, against the best traditions of their race -an aut,hOo 
rity for ~ t  .. marriage which ts not ex:stent today? Sir, I ~  not 
the mamages WIth agnates, but the B:l!. 

1Ir. D. E. Lahlrl Obaudhury (Bengal: Landholders): Mr. Chairman I have 
just had a whisper from myleft; hut I can safely say that 1: oppose t ~ motion 
on prinoiple. . ... ' . 

The Bonourable Sir .AIoka. Boy: Please speak up: we cannot hear you. 
1Ir., D. E. LaILIrl Ohaudhury: I Ylas just ten:ng the House that I am 

opposed to this Bill on prinoiple, because I consider that this House, as it il 
conlpos.ad, .has -absolutely no' r1gh,t. to legislate a measure which would affeot 
l\ . partioular community. As' a matter of fact at the outset it may be argued 
that this -is a merely permissive piece Of legiS'lation and there is no ~  

in it. Still, I must judge it froJn my own angle whether, th's House is com-
petent enoug!?-to deal with a m.atter where there may be serious oontroversy; 
und from the ~  up to twa moment, which were delivered here, I have 
found· that there is a oonsensus of opinion against it, though it is said to b. 
n ~  measure. J do' not think J shan be. contradicted if I doJlbt 

t~ t  has been a demand for this legislation. It haS' also been pOInted 
~ t by different. speak.ers and asked on wbose behalf this legislatiog' has been 
'llirought forward. It may be that there are' some sporad:c cases here and there, 
t1ut that does not ~ t  that B ~t  measures should be brought belo" 
~  D 
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this House. I know that popularity is 6 commodity which ;.s ~  at a very 
high price; but sometimes when it is made cheap, it does not pay .n t~  long 
run, though it may have a temP9rary glamour. Aut what I wR.nt to'. ~  
upon this House is th:s: ~ t  we should bring up a ~  like thiS whICh 
~t  wounds t,he feelings of all those orthOdoX people In our country who 
hold  views quite different from my :aonourable fr;end. the author "of the Bill. 
But as we aU know this comitry of ours has been unfortunately the victim, 
of so many invasions and so many aggressions,. but stilrI can tell this with a1) 
t ~ emphas:s. at ~ D~~  ttlat'the :S:indu ~ t  has : t ~ ~t  
eXIStence owmg to t~  rlgldlty of the Hmdu SOCIal laws; and that r:gJ.dltJ_ 
.hould ~ be shaken ~ easily by simple popular catchwords in the na:tp.e of 
social 'reforms. It may be just. a passing phase-th:s cry for so-called reform; 
but I doubt very much whether this is advance or setb!lck, it will Qnly be. 
judged by, tbe posterity, But the question now· is, whether we are competent 
3 to enact a measure of this kind,· when we do not know, our oWn 
1'.11. future destiny.. Among the' Hindus, mat:riages are regarded as, 

lacramental. 'The sacramental marriage may be a -superst:tion or a kind of 
oOnservatism, in its ideas. There i!'supersotition in other communities also. In 
• this House, since the enactment of the Sarda Act, there • have been 'lnGY 
friends .who have been ~ jubilant, about social reforms. They think that 
the best way of doing that is to enact legislation but they do not know how far 
'leg:slation wi1\. bring about the object. they have in v:ew or what it will do to· 
uplift the social standard of the nation.· To many of us marriage is a sacra-
ment and we do not want any infringement of _that sacrament, which will alter 
. its character. As my fr:end 14r. iJamnb.das Mehta pointed' out, the Special 
Marriage Act'is there and anyone who wants these marr.ages to be performed 
ean do 80 without any obstacles in his way .  . The question is whether a claim 
in this behalf has come from the Hindu community Itllelf. We ·are in -a very 
unfortl¥late position and I frankly' confess that making religion the basis 'for 
franchise is at the root of the evils today. That is why there:s a race of 
communal numerical strength. What we ~  is ,that the numerical strength 
does not add to the strengbh of the community. In this Honourable House, 
the late lamented tala Lajpat Rai used to occupy the seat which is now 
occupied by Dr. Desbmukh. I put him a question in the lobby whether 
numerical strength -adds to the, strength of a nation or no·t. At first he 
agreed. He said. 'Gertainly, it is numerical ~t  that counts'. 'Then I 
pointed out to him 'Why in that case China wi.th it!; huge populat:on is a 
third rate power and  England with such a small populatitm is a first class 
power'. Then he saia that it is not majority but integrit1 that counts .. You 
must comb:ne numerical strength with integrity. A great Russian poet said 
that knowledge was power and power was knowledge and unless you have bot,h 
knowledge and power. .  .  .  . 
xr. 0haIrma.n (Mr. Abdul Qaiyum): The Honourable Member is straying, 

from the principles of the Bill. 
Mr. D. K. LahJrMJh.a.udhury: I am trying to keep. myself within the Hmits 

elf th:s particular measure. What I want to point out is whether this House 
is competent. to pass this legislation which will bring (orth strong ~ t  
from the community concerned. I am objecting to this measure onfunda-
mental grounda. I do n9t want my religion and q sacrament to be. intf-r, 
ferea w:th by a body which cannot command a majority of support from my 
('ommunity. (An Honoura,ble Member: "Question".) You may questioft but 
the anS'\1Ver is clear. I challenge any HQPourable Member f.o tllke a plebiscite 
on this subject of soeial legislation and you will not find many men to supporl 
a Bill 'of this kind. I· say it is absolutely detrimehl.a.l ,to-the interests of those 
who h?ld a different view fr.om the author of t,his B!1l. It is n?t.a mere {patter 
of ,80C18l reform It practICally touches.our ,heart and conviction. After n11 
i' sllpcNdiaion is to be juch!ed .from one particular point of view, it has ;lOt 
110 be judged also .from another point of view. We are discussing this subject 
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in e. light-heat· ted fushioll in t·his House.I.would like t t ~ t~  ~  case of 
En land ~  even the King c.ould llO,t lllllrl'Y"a. woman of IllS choice ~  ~ t 

~ t' b.' k'ngdom I remember Earl Bald'wln who wus then the Irem,e'1' malD am IS··' .  . t th . ge 
of En land sa:d to the .King 'Your Majesty. your ~  IS no e ~  
(If an gordinary citizen of England, because your wife w;II become the Queen 
of England'. He quote.d the rues of Shaktlsp-.re: .• 

"Thy will is llot thy ~ ". 
For Ye yourself is subJect to your bIrth 
You ca.n not canoe thinga all ordinary people do .  ' .. 
l<'or in your choice depend. the safety a.nd health of the country . 

.. ' Sbrim&ti It, Badha B&i subway.: On a point of. inforPlation? Is there 

sagotra marriage in England? . '., '. All 
Mr. D. It. Lahiri Ohauclhury: It'IS not a ~ t  of Sagotra marrIage at ~  

What I'want to empnasis"e is t,his: that iii). a 'country like England wbe.l'e tbe.rebls 
no question of gotra or pr8vara eveD t ~  marriages are not dealt 1D .8 hg t·, 
hearted mauner. . 
Jlr.,..Sri Prakaa&; We are ~ t  for ordinarv people!, 
Kr. D. It. LahirfOh&uclllliry: I know 'you are legislating for ordins.ry pe6pfe:., 

These sagotra marriages are valid RIpong. t ~ Kayasthas. Will my ~  
friend let me know how many marriages have taken place. ~  them? " Will ' 
Mr. Sri Prakilsa give me the statistics? It i$ already permissible ani I wadt to· 
know how ~: marriages have taken place. I can just inform my ~  
friend that in spite of the existing cust.oms amongst Kayasthas permlttmg 
sagotra-marriages, 'there have not been many .marriages. , Then why are .you: 
insisti,ng at this stage that tbere is a demand fol"-such. reform,. Has the Hmdu' 
community as a whole demanded it? I do not think the authol' of' the Bill hils' 
been able"to put, before the House that amount of opinion which is decisive to' 
support the measure. .That is the reason why some are. dealing with the ques-
tion of marriages so Iight-heartedl),. Marriage is II saCl'ament in Hindu society. 
In other countries, it i'B not so. My esteemed sister Shrimo.ti Radha }lai 
Subbarayan questioned me whether there was 'gotra in England. There is no 
gotra in England, but all the same. marriage is regarded as a very serious 
question that the King had to lose liis throne: because of his marriage. In Hindu 
society where marriage is regarded as a sacrament, why should you disrupt that 
society by bringing in legislation of this character? (Interruption.) Why should 
you go on changing cuS't<>ms and usages according to your sweet whims?' H 8\"e 
you placed any facts before the House which derpand this kind of legislation? 
My esteemed friend. the Honourable the Law Member has clelU'ly pointed out 
that even the Government are not-in favout' of t,his piecemeal Jegislation . 
.An Honourable Kember: He did not oppole t ~ measure. 
J1rL D. It. Lah1ri Ohaudhury: Strictly ~  his speech waanon-

.. committal. I quite appreciate that. He may be ne\lt.ral, he may' be against ..9.r 
he may Be in fllvour. My only question is whether the tMe has come to bring 
about a measure of this kind which will not only affect our community but which • 
will ~  Hi:t;ldu society to the very foundations by attacking sacramental 
marrHlg'es. With the.se words. I oppose the measure. ' 
Kr. ·Bhul&bhal J.De8&l: Mr. Chairman, it is 'my duty to say a, few· words 

on this Bill which' is ~  the llouse. l do so not merely because I belong 
to £he Hindu faith. but because the grourids on which discussion has strayed 
~  heen 110 diffused and have' been so wide of the mark that I cannotngree • 
~  most of. the grounds that have bee,n advanced. If I vote in support of 
thIS matter, It should bE.' clearly understood bow and pnder .what circum-
stances I do so. For, indeed; in the first instance, I want it to be clEiarll' 
understood that those who sponsor Bills of this ~ t  reforming 1'I0cial 
, code of any particular community, pave no right whatever to stand on the 
f?oting that t~ ~ particular code is bad or the very worst in all human associ&.-
~ t  socJebes. It has almost become the fashion with some people, as 
~  every other code founded either on' a sacred book or on any other book is 
sac!ed. but that we, poor Hindus, seem to be the only targetll ~  a reform 
which is already overdue and which is so late. I thoroughly dislike the idea 

•  L • D ~ 
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. of being told that when all so(Ual' codes necessarily arise-very often like' all 
religions-they either become so sacred that they cannot be altered or that 
they are so bad that they must be immediately scrapped and altered. I 
wish to disavow the way in 'which ridicule is pOured 011 every siilgle item which 
a particular individual as a t'eformer wants changed. It. is a thing. against 
which I wish-to enter a very emphatic protest. I ·do believe myself that all 
-social codes have necessarily' a foundation on some fa.ith out of which ~  
grow. A time must necessarily come when the growth is out of all proportion 
to the original foundation from which it -arises, and a' time does arise when 
human society and human reasoll, begins .to· think that what was regarded 1I 
the logical. outcome either doee not suit society and the environments in which 
we live or that the veq logi" of it does not support the growth itself. That i. 
an IApproach which J fully appreciate,: "but I do not appreciate the approach of 
diose who seem to' rid:cule our institution. I am born a Hindu and ain a 
Hindu and I think that .tht' civilised basis on which the Hindu code has 
gt6wn would, if properly studied, be the real 6f!ty of the world, that it is 
extremely chdlised is not to be proved by merely 88serting it. If you con· 
sider the Ioundations, it may well be that the time haft • come. when you may 
regltrd mar;iage oot as a sacrament but asa contract. That is a matter of 
opinion. But nobody can be bold enough to assert that ncramental basis of 
marriage is something which may only stand r:dicule, that ia what I want to 
protest against, or that the manner in which Hindu society developed t'ither 
-in ~  matter of marriage or in the matter of inheritance -is so ~ t  
wrong that everything else is' right. It is true. that we have a system of 
succession in which we have got a series of heirs to the exclusion of the llilxt. 
It may well be that society may consider that 'a plurality of heirs based on 
some other ~ t  may be more suited to the present state of society. 
Bu.t ~ me say !his that I am no party to a'D.y legislat,ion, or in the name of 
legIsla¥on to a kmd of ~ t  which is almost inherent' in many of the 
speeches that-are being made on these occasions. 
I am c.()mil.1g back to the Dill, tlJ,.t· ~  narrow subject with which it deals: 
"This Ad; may be caned the Hindu Marriage DiAabiIitiei Removal Act, 194. . 

· Not,,!itblta';ldinlJ '.1 custom, rule or interpretation of the Hindu Law, a mal'l'ilqre wbM:b' 
• othenrl8e valid, Ihall not be invalid bliealJle : • ~ 

: ~ is between Hindus belonging to the II&me gotra or pravarj or 

(h) it is between kindul belonging to the different IUb:diYiliODl of the l!&JIle cast .. ;' 

So far as this narrow issue is concerned, one need riot t ~ condemn 
.H:ndu faith or the Hindu syst.em of marriage, .nor be a refo11ier ~  a !Btion. 
slist ilS "lome of my HOllouftLble friends have saId here. In every faIth, it, may 
take time but· t ~~  is no reason why some people ~  not, in advance of 
t.ime;, ~ t  pul;>lic opinion .on matters on which it may be ~ ~  that· 
• .ociety should change. I adVlsedly use that word· and do not call It progress, 
if my Honourable friends do not like it who are opposed to it, but those who 
stand for ehange can justify it on· reasonable grounds having regard to the 
society in ~  we live and the Conditions of ~ which have altered t ~ ask 
for change.' 1'hat.is the only ground on which I propose to support the 
measure. Let it not bl:! understood that I stand for utter eradication of either 
HiBdu faith or IIindu. society or Rinducode based on shastras. I think the 
process that has been followed is a very. wrong prooess and it is time that ~ 
do not' follow that process.' We' have a particular measure, as such, that it 
]'equires the support of the House, and because it is a change, I iubmit, it 
should-be done. But if it is to be made into a Hindu mission, then it is a Bill 
which I cannot support. It is a-zeal which I deprecate.' At the same time, 
I do d.f:lsire that any change that is requirQd in our system of life sheuld be 
hrought about' because very often the survival of these matters ~  very 
difficult consistent with t ~ in which ,we live. Many of my Honourable 
friends seem to imagine that this is a Bill which is going to do a.way with pro· 
· hibition ~~t agnate marriages: Thos8who understood in that way did not .. 
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ullderstand the words, !/ognate and sagotra at all. Tbt' t,wo things are entirely 
different. There are two things in Hindu law, prohibition a.gainst ctmsanguin. 
eous marriageB. That is not affected by this Bill at all. I believe t ~ 

modern science has shown that so far as possible, you must not marry within 
such near degrees either of blood or on marriage because it is said thedeterie· 
. ration takes place in the condition physical, mental and moral. ::But that has 
nothing to, do with this poi.nt. T'herefGre we must confine. ourselves to the 
point. I stand for 110 prohibition of such agnate relationship marriages, which 
is perfectly valid. But gOtra ,is a matter which stands on a different footing. 
It may well be that ~  some ancient time it was a tribal or some other connec-
tion which was described as a relationship and which was valued and respect-
ed. It you learnt with ·another uJlJder the same guru you were known as guTU-
bhaiB .. It '.wus I> relationship whioh was respected and in fact Hindu law 
recognises a gurubhiii among distant heirs: But it is' a very different proposi-
tion from that which makes a marriage undesirable because the man and the 
woman stand within the prohibited degrees of marriage by reason of consan-
guinity. In faet i believe that so far as one's gotra is concerned it is a matter 
'of condition. At the time when t,pe sacred thread is given the gotra to which 
you belong is whisp'Elred 'into your ear,-mine is Kashyap, I was told that 
some remote aiJeestor of mine had learpt under the same guru with the 
ancestor of another and so we belong to the same gotra: It is a relationship 
which is purely traditional; which you cannot trace and which you cannot 
give any hhltorical rea80ns for. It must st.aud on a different footing from 
blood relationship. Therefore I want the House-to realise that it is ~ the 
case that by passing this Bill they will be encouraging agna .. M marriages; 8S 
some of my HOllourable friends erroneously described it. PravarR, of ~  

stands on a very much lesser footing than that .. In oAr words, these rela-
tionships are purely traditional; t ~  time has come when we cannot even 
trace its origin and so cannot allow this fetish to , continue." When it was 
.near enough in time, when the tradition had not grown Rrid the common !1Urlt 
eould be actually traced; there WBS a certain degree of sancMty and sentiment 
'which I can appreciate. But., Sir, maDY centuries have gone by. Some of 
my Honourable friends mentioned books by. learned people. But can anyone 
find out from any of these book.s the gotra. to ",hich 4I belong? I defy them 
tIQ do it. Therefore sagotraand pravara stand on a very traditional kind of 
relationship, and there is notbing irreligious or unsanctirponious if you tio 
away with it. The time in fact has arrived, when YOll con ~  do away wit,h 
that kind of tradition in the matter of marriages; and that is ali that is soufl'ht. 
to be done. Let the isswe be judged on a purely logical basis. We are ~ t 

~  on ~ or on' some ~t  pr.inciple; we ore not making 
~  worse than It ought to be; we are not preventing a sacrBmenta), 

marr.oge; let there be no wrong issues about it. All that is said here is that 
a Hindu marriage which otherwise might be invalid bv reason of people belc)l1g. 
ing ~ t ~ waditional ~t  ~  ~  be valid notwithstandihg their 
relat.ons}up; ~  as I SOld, thatrelahonslllp goes so ~  back into the hoary 
past that It cannot be kaced, except ~ ti'adition. 

That is the first part of the Bill; the second part relates to marriages 
~ t  nerson!! belonging to different sub-divisions of, thl:' same Cflste. It is 
now universally aecepted that Hindu ~t  was divided· ;nto divisions lor it. 
own seH-preservation. That, is the only gr(}ul).d on which my friend Mr. 
Munshi Rnd many otherR, whORe historical tomes I hll\'e read, seem t.o suppod 
this particular matter. They soy there was 0' time in -Hindu society when 
their ,-ery self-preservation required. these narrow bonds in order th.t there 
might not be u foreign. inroad, fort'ign either ill its origin or in its influl"nee . 
. But now that. time and space have for all pra,litical purpOses been 811nihilatP.d 
we cannot hRve "those same conditions-of tfe in which we lived at one time. 
And the-tim-e has now arrived when we !\hould holdly say that any marriage 
between members in . a ~t  should be valid. What is there irreligious 
about it? We are not saymg that f,"'o members of t,he sub·coRte may marry 
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even if they are withfu the prohibited degrees. All tha.t we ,say is t~ t .people 
may marry within the caste, so as to remove one of the th10gs whloh IS out 
in our face by the rest of ·the world. We will then have not more than four 
lub.divisions of ~ among whom· mil.rriages would he lawful: I do .not 
know of any law or principle .01' reason why, apart trom any questlOn of faith, 
a marriage aDlDng persons in the same sub-caste should not. be made lawful. 
These are the only two matters before the House and I want them to be 

judged entirely on their merits. It need not be said, and it should not be said, 
that we are enoroaching on the Hindu faith, IDndu religion or Hindu society, 
I nope and trust that friends who .re ~  howe.vel' learned and t ~ 
they may be, will not stand for this, which in Europe and Amerioa and ,every· 
where else seems "to be the one olitstanding and <?ft.repeated sin. I believe it 
is a sin that we have divided and created' inequalities between men and women 
belonging to the Hindu faith, ~  great faith to .which I belong. I believe it 
is a sin,' and I believe the least we can do is to see that this kind of inequality 
does not stand, in. the name of faith, in ~  name of sanctity or in' the name 
of religion, Therefore it is that I appeill to my Honpuratle friends not to 
make wrong issues but to judge this Bill on it!!;; merits.·Let them see if there 
is . anything in it which goes' against' their conscience-r do not ask them to 
.vote agaiBSt. their conscience-or I\t\;vthing against their ~  I will reason 
with them and show them that they ar(> wrong. In future whenever any 
qU6s.tion ,of' social reform comes before the House by way of legislation let us 
not Imagme that we are at ,the bottom of the lndder and we alont! Me the only' 
persons who deserve to be. reformeq. It is an attitude of m:nd which will 
drive people exactly to the contrary . course; it will drive people to support. 
wrong thmgs:. n. n*y be that others have taken a longer time, but time is 
. not the test 10 th1,8 matter; otherwise there would be no wisdom in this world, 
Merely because other people have t-akEln 300 years, Ahould we therefore take 
8,000, -as an Honourable friend said? He m;ght make it three million-I 
w:?uld, have ~  quarrel with him .. Let us judge and learn by the accumulated 

~  0(, time. I always thought that lesser Ilnd lesser time waR the only 
way mwhlch we could make any lise of all this in the past. 
Sir, I stand. not merely for the validation of mllrriages among people in the 

sub-divis:ons of a caste but among all people in tbe Hindu faitb and the dooqer 
that is done the better for us. 1 support the motion. . 
)[r. ~  Kohm Dam (SUl'mu Ya.Jley cum Shil1ong: Non-MuhammadQn); 

Sir, I have only to say a !ew words to my Honourable fliend, Mr. Deshmukh, 
who wants to carry out t~  smHll refol'rn in the Hindu lociety. Nobo'ly is 
against reform, and everybody has got the I'ight to advance tbe cause of the 
society I1s he thinks best. But I wish to ask one' 'queation: Is there any 
insistent demand among the Hindus outside this House for this reform? 'l'be 
reform which my Honourable friend wants to introduce concerns the marriag. 
es among the Brahmans ....... it is •. a small ch:mge. It is not pro1a.ibited among 
allV other section of Hindu society, except Brahmans. D ~ he want to intro· 
uu'ce this change, which is being opposed'by a va.st lluR1ber of orthodox Rindl,lS, 
onry for this small section of Hindus-the Brahman,:;? Even from the "Itand-" 
point of expediency I would ask him not· to do so. If my Honourable frien. 
is a reformer, if he has the good of the Hindu society at heart, he shou1l1. firsJ; 
educate the people in this country,' and he should create public op:nioll in 
favour of this reform. But at pree:ent may I asle him who w\lnts this reform? 
I am sure be cannot show me t!l good number. So if this reform is not wanted 
by a  large section of the people, what is the m.enning of introducing th:s legisla-/ 
tioD? I t,hink it is a hasty legisla.tion, and such hasty legislations do more hat'm 
than good. 1n this 'Connection, I would like to refer iny" Honourable friend to 
the Women's Right to Property.Bill which 'was passed in 1937. Everyone in 
this Honourable Jlouse knows what. kind Qf difticulties and complications it 
-has led .to. The reform was not good. .1 would. advise'my Honourable fr;l!Ind 
to think the matter in all its aspects and thelf'introduce the reform. Thingll 
whioh are far more important ean wait, but this small reform in the Hindu . '. 
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society ~t wait:- This' is something whioh I ca.nnot understand. 
Honourable' friend, Mr.' Deshmukh, wants to help the .Hindu society, 

If my 
I think 

be had better wait. ,  ' . 

.My other reason is t ~ the Government have app6inted the Rau Commit-
tee which is touring the country and is collecting all sorts of opinion. They 
have got this question also on their list; it is included;n' the Draft Hifldu 
Code. ~ says: 
·"S&.-:ramental marriage not to be deemed invalid in certain' caslis-
No Bacramental marriage sball, after it has been completed, be deemed to be, or ever to 

have been, invalid, merely by reason of one or more of the followisg caUlel, namely :-
(a) that the pllrties to the marriage did not belong to the Bame cute; 
(b) tha,!. the partiee belonged to the I8me gotra or had a common pravara;. or. - . 
(c) unless there was force or fraud. tbat the consent of the bride's guardian in marriage 

waa not obtained." . . 

~~ There ara' oiher things olso: . Wl,at 1. tlIean to say is that a 'comprehensive 
. Hindu Code is soon comfug 'Out Bnd those legislators who have the good of the 
--country at heart do really wani that this piecemeal legislation should not be 
introduced. A comprehensive Hindu Code . Wa9 thought Jlecessary and, 
thereforet the Government were compelled to appoint 8: ~ tt  This 
Committee is touring the country and is taking the evidence o! learned 
people, people 'who have read the Shastras, and also those people who wa.nt to 
reform the sOciety from their paints of ' view. We should t ~  procef'd 
.steadily. '. '. . 

. The!1' .Sir, there. is one thing which I \\'ould Eke'to Mint out. My Honour. 
;able fnend, Mr. Desai, has said that gotl'a has something to do with. the 
spiritual ~ I do not know whether I have understood him aright, but 1 
think gotra. "",ferR to ~  t ~ t may be dista'nt t ~  
not to any relation of disciple and spiritual guide. What the Hindus want 
is the purity of blood and it, is for this reason that marriage in the same 
-gotra and pravarll> ·is prohibited. In this connection, I would refer the House 
to the ~  of certain scientists-I have. already quotedfbese in my speech 
'OJl tbe Hmdu Marriage Bill. Dr. S.M. Berwis (Washington) who is BD 
-authority. on t.he subject, ~ : . 

~  ~  me authority to aay that over ten per cent. of the deaf and dumb, 
'and over five per cent. of t·he idiotic in our .tate institutions are the offspring of kindred 
parents. . The frequency of im.perfecti,?n of the children of Buch ~  hal belln noticed 
from the time of Moees or earber and II proved by the fact ·that all the great moral codes-
Hindus, Mosaic and Roma_have all forbidden such. unions." 

Sir, there is another opinion. also. Dr. Frederic W. Pr:ce, M.D., F.R.S:, 
in his "Medil.'ine" quotes the view oLDr. Eric D ... Macnawara: 

~ t  of parents Ims be4!n suppoeed to be a caule of mental ~ in children· 
.uch all'idiocy, imbecility, feeble·mindednell, moral Imbecility, degeneracy, and oligophronia, 
~t  This is aleo tbe view of Dr. Fletcher Bea.ch, Shuttle-worth, Osler. Bavile and malfl' 

4therl. ". .' I -

What 1 mean to say is this: c.ollsallgnineous marriage was prohibited not 
.only on account ·of relig:ous reasons, -but .because 0: scientific reasons also. 
'Those Hindu saiuts who have la.id down a.ll these rules were not inferior to the 
ln6denlscientists. Therefore, I say, that when tnere is a difference of 
.opinion in this House a.nd outsi.de and \vhen a ,vast majority of' Hinen .. 
do not. want thifl reform now, I do not see any reasQn why my Honourable. 
iriend shouW not withdraw this Bill and wait fOJ,' a comprehensive Hindu 
,pode which we hope will be ready within the next few montlJs. I am aU 
out for refonll in the societv, but reforms need not be introduced without· tak-
;ing intI) consideration the effects which it will have on the Hindu society 9S a 
whole. The· Rau Committee is going into this question Rnd I only warn my 
Honoumble friend not, i10 be hil.sty hi' these ~ t~  because hasty legiHl?tit:s 
do not produce good results, Tbey say that It IS ~ small change whlcn 11 
needed for the 'ad,ynneement of the Hindu society, but it is. so small that iii 

t ~ only a small section-of Brahmans in the society. Even so, do no' 
iintroduce 1Ii1a'HI m'lall chanse for ~ ~  ~  and I don 'tthink 'that the .. 
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plogress of the Hindu society as a whole will be t ~ t  in auy way. Sir, 
With these few words 1 wouJd request Ill, ~ fl'ieud, .Mr. DesJunukh, 
bot to press this Bill. . 

Jhulv1 Muhammad Abdul G!IaD1 (Tirhut Division: Muhammadan):- 'Ebe 
question be now ~  . .. __ 
1Ir. OhairmaD (Mr. Abdul Qaiyum): 'fhe question is: 
"Th.t the questidn be now put." 

The motion was adopteq, . 
Kr. GoYIDd V. D :~ 1 have to thank the Leader of tbe Congres, Party 

for having _ explained the soope of my Bill and having lent his support· in the 
way that hfl has done. 1 'have 'been charged by. some of the Members with. 
leveral t ~  }'irst of all that lam an arm-chair reformist. Let me assure. 
Illy friend that from 1921 1· have been do1ng nothing except putting myself in. 
olose touch with the reformists and orthodox  people and I have been a believer 
in working whole-time either for reforms or politics, and if you were to go through 
the newspapers in my province you will see that I ha·ve been' agitating about 
this question. ... . -' . 
Let me tel! you how r brought this legislation. There was a good ·deal of, 

agitation in my own province and 1 remember to have presided over ~ conference 
called the Kanwa Brahmin Conference. in the year 1926 at Khamgaon and one 
whole nigpt 'in the' Subjects-Committee was dev?ted for die discussion ·of only. 
one subjcct-whethel' there .should be a marriage between persons of the sub-

~  of a casttl. Af.ter discussion in the open pC/'I'ishad we arrived at the 
decision that marriages bt;ltween persons of the subdivisions of a caste should be. 
·considered ,·alid. After two years there was the All-India Brahmin Parisbad at 
Aliola. Discussions took place for·three aays ill the Sanskrit and in the Marathi 
language. There was a great discussion on this question ot marriage between 
persons of sub-castes ofa caste; eventually this resolution about marriages. 
between' persons of subdivisions of a caste· to be valid was passed. After that 
there was a ~  by a mandai, CJ.Illed the Dhtlmla ~  l\»Il!!tI, a body 
well versed in aU the Shastras. Men like Prof. Kane, translator ofSmritis and 
Mahamahoplldhyuya Phatak and others held a meeting ut w:Jich. a number of 
B ~  were invited and they passed two resolutions. one was t ~  

marriages .between persons of subdivisions of a caste. These were conBiaered. 
to be valid; and the marriage between persons belonging to the SBme gotra were 
also to be considered vulid. The.,' further 8l\id that .th,-?ugh \\'e have come to 
these decisions, it is necessary that there shouTd be legislation to that ~ 

and somebody should try to get them put on the Statute Book. It wal\ after 
that  that I brought this Bill. , 
So you cannot say that the province was Dot .educated and that t ~  was ~  

agitation over this question and that it ~  thrown like a bombshell on certain 
persons who have opposed this Bill. As for making this motion of reference of 
t.he Bill to Select Committee, it is not we, who support this Bill, who are hasty. 
This Bill was introduced on the 13th February, 1941, and cir.culated on the' 
29th April. 1941. . Then a questionnaire was issued by the Hau Committee with 
regard to inter-caste nmrriages and marriages between sagotl'8s. It was found 
nom replies that 80 per cent. of the answers were in favour of sagot.ra marriage ~ 

the bar to be reIpoved. So we had public opinion behind us. Afterwards,' I 
received public opinion on my Bill also.' _ 
It will be found that about SO-to 00 per.cent. are in favQur of this Bill. b 

need . not be said, as suggested by Mr. Ayyangar, that this Bill was not sent to-
the Pandits and others and their opinion not solicited. It will be found from 
public opinioh on my Bill that religious boJies such &S Bharat Dharma Maha-
mlWdal, Benares, with its Branches, and the All-India Vamashram Swarajy. 
S_b with its brancher all over Indi,!-, and, the Shri ShaukaracharyllB of Dwarka 
and ~  gave ~t  ~  Tt is a different t ~  whether they 
agree with the Bi11 or not, but the question remains that this Bill had' received' 
.p much.publjdt! as ~~  and nobody caohl,."e any l1'Qtmd: to say. tl1" thi" 
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Blll,is· being passed through withod\ any public opinion ~  Bought either from.. 
orthodox per!lons or persons .who are educated and can think and reason for· 
themselves .. Apan from the pubJic opinion received by the House on my Bill. 
part 2 of'the H"lDdu Code. namely. marriage. was introduced and circulated for 
public opinion auel the Bill was published in the Oazette of lnd a, May, 1942. 
On that also ~  opinion has been received and again you find that the per-
centage of public opinion that supports that the disqualification of sagotra be 
removed is a high one. It cannot therefore be said that sufficient publicity has· 
not been given before this motion was 'brought be'fore the House. It is for more 
than four years that this question has been agitating the country. The mattera.-
connected therewith have been discussed in Bengal, Madras and in my province· 
in particwar. .' 
It has been said: Where is .the demand? But public ()pinion shows and the 

history I gave that led me to bring this Bill to the House shows that 'there haa 
been a great public demand f9r a Bill like this. . 
Now might I SIlY V;'hile I am on this point here tha.t a ~  ~  B~  by 

the Honourable the Law Member in his speech thut there has been a confhct of 
opinion and therefore the' Government \vas justified in assuming the attitude· 
that it has done. Bnd it was suggested, Sir, in tl,upport of this argument that. 
ladies' organisation hendl!d b;V L{1'dy Sirenr WIlS against. this removal ofdisquali-
fication of !'ingotru. 
JIle Honourable Sir AlOka Roy: 1 did not, refer to any ladies' association. I; 

• never also referred to Lady Sircal'. 
Kr. GoviJld. V. Delhm1lkh: i 11m sorry. For the benefit of my friend 
The Honourable Sir AIOIfa ltof: I left ladies alone! 
JIr. GoviDd V. DeahDiUkh: You did a good thing .... 
Let me inform my friend. Mr. Ayyangar, that there have been five ~ 

against one giving a contrary opinion. I had given him all the references to my 
BpeecheEl ~ thi." SUbjEct, in my speech when I made t.his motion for 1eferenc" to 
Select Committee. If he had gone through his brief I would have thougU 
better of him, whereas he comes here and talks at random against any .one andl 
without any sense in· -it., He mentioned one body agTinst the Bill. But there· 
are now six bodies of ladies who ~ in favour of the Bill which I am Bponioring,. 
I will give you·the names. One is MYS ¥ahila Samaj. Bombay, Bhagbli Samaj. 
Bombay. the Bombay Presidencf Women's Council. then the Arya M!1hila 
Samaj, the Association of the All India Womell'S ·Conference •. Bombay. the, 
Bhatia Sri MandaI Women's Indian Association. Madras, and the All India 
~  Samaj; that ought to satisfy you ,.,-hen you say that the ladies are against: 
thiS reform. " . 
Mr. K. Ananthuayanam A)'yUC&r: Are they all pureR Hindu ladies -\ssoe-

ciations? 
lIr. QovlDd V. Deahmukh: How do you know that they Sl'e JlClt purct\, 

. ladies and PUCCB Hindu ~  too? 

. It ~ ~  soid what is the use of having n Select Commit.tee when pCllpll)" 
like Mr. Kilnkliutha Das are not there. In spite of t,be faM t"at both  he lind -
Mr. Manga Mohlln DAm were6lgainst t.his Bill; I llad.put down the names of 
both these gentlemen in A mot,lon for Sele.c.t Committee prev'ous to the ~ t 
one. I wanted £0 have the opinion of everybody -and .J did not want to exclude 

t ~  in the last Select Committee which I hAd propo!Ced. In t.hnt I huct 
I'llgf!'eRted t.h" LAmes of MI'. Nilnkant\1a Das nnd Mr. A. M. Dam and Bhai Parma 
NantP. Wf'll T mnde this new motion fOT Select Committee mv friend' 
.\Jr. Ni'Rkanthn DaR wat:; not· here and r conlct not put : ~ ~  name' witho1lt 
the consent. of t.he Member conc.erned. • 
,PancU\ lfilakantha Das (Orissa Division: Non-Muhammadan): I was present: 

that day. .  .  . 

. Kr. GoVind V. Deabmukh: I cannot trust you now. He madtl a speech the-
other day opposing my Bill and the next dal lie told me that. he had wanted too 
support my Bill; On a fonner occasion the Honourable Member spoke RQl!ie-
thing and then turned round a.nd aek4!d me as'to what he spoke. I could haft 

• 
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understood 1um if he had asked me as to how me spoke. I am not· going to .. rust 
him. 
Pandit Bllakalltha D .. : The Honourable Member has no right to . slander . 

·me like this. On a point of order, Sir. the Honourable Member has practically 
,slandered me 'and I request the Chair to ask him' to withdraw his remarks. 
Mr. Ohairmo.n (Mr. ALdul Qaiyum): ,There is no point of order. Will the' 

Honourable Member resume his seat? Let t~  Honourable Member,·(Mr. Govind 
¥. Deshmukib) proceed. 

Mr. GoviDdV. Deahmukh: ~t has been said ,hat part (b) at section 2 is ~ 
'necessary, beC'.&use the law is clear. I want to show that in spite of tbe fact 
-that the law is clear t ~ question of the legality of marriage between persons of 
.sub-castes of a cast.e have always been raised. As far back as 1869 the question 
.about the marriage between persons of sub-castes of a caste was decided (Muir's 
•. Appeals. page 141), and yet we find that till the year 1937 cases in this ~

. .tion have been taken to the courts. Then there is the fluctuation of opinion. 
I think it is better to have it embodied in Ii Statute to make the matter clear 
.As to those who say that the law is clear, that the shastras are clear, that thEire 
are no injunctions against marriage between persons of sub-divisions oillcaste, 
I would only tell them that they might llrofitably read paragrapli 16"On page 9 
of the Opinion received on this Bill from the Bhal'ath. Dharma Mabamandal, 
Benares. The .Sankaracharya Mutt of Kumbakonam is also against: the reYer-• 
-ence is on page 28: The opinion of the Hegistrar of the Madras High Court is on 
page 6. He also wants that this t ~  of marriage among sub-divISions 
• ,should be made clear. I am pointing out to you t ~  the ~  of 
.having a clear provision in a Statute regarding marria;es between persons of 
,subdivisions of a caste to be held valid. 
,As regatdo; the provisions of the Bill. they ha.ve been explained to a conside:."-

.able extent. Those who thought that the sapinda marriage was not excluded 
'wanted some argument against this Bill. The Leader of the Opposition-the 
'CongressParty-explained that the sapinda marriage has been excluded. Vor 
;a valid marriage what are the things that aTe necessary? 
The' JIoaDara1Jle Sir .lao"lIoy: There must be a man and a woman! 
Ill. Oovlncl V. Dubmukh: For a valid marriage the parties must belong to 

the same vamam. '.I,'here must be identity otcaste bu.t there must also be other 
'things which make the marriage valid. The parties to the marriage should not 
·be.ong to the relationship called sapinda. The gotras must be different. The 
SQpta Plldi must takEl place. The persons Olay be of same caste, may not ~  
sapindas and may ~ gone through all the forms of marriage b.ut they may 
not have . bhinna gotra·. The marriage is valid excep.t for one factor and that 
js sagotra. It is to cover such cases that section (a) has been introduced and I 
,cannot understand what reason anyone can' have against t-he d1'afting of the 
'Bill. Sir, I \hink I have expla.ined the provisions 'of the Bill and the necessity 

for the introduction of the Bill. I hope-the House will support my 
-~  motion. -But there is one thing I would like to say. An argument 
... beeD advanced that the Code is there and "hy do you want this Bip!. Let 
me say one' thing about it .  .  .  . ' 
JIr. Ohairma.u (Mr. Abdul Qaiyum): I think the Honourable Member hall 

explained it several times. 
Mr. GoviDd V. Duhmu.kh: I have riot explained this point. I t ~ the 

Law Member might follow a precedent which I will bring to his notice. I had, 
introdllced a' Bill dltled Prevention of Cruelty to Animals Act (Amendment) 
Bill to prevent the practice of Pho1Jka on milk, animals .. 
iIr. Olia1rmaa (Mr. Abdul Qaiyum): The Honourable Member will c.ontine 

himself to the provisions' of this Bill. H.e is straying away ftom the subject 
matter of tRis Bill. ' 
• JIr. GovIDd V. Deebmdb.: I am ~  citing a . precedent: Government 
had' not brought in a Bill to prevent th1s cruel practlCre. A pnvate Bill was 
.brought in by me, public opinion wlis consulted, and when tae stage WIS ~ ~ 
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for submitting it .to a Select Qommittec Government brought in a nlore compre-
hensive measure. I withdrew my Bill and Government went on 4.h its own 
Bill. A .procedure like that could be followed. The fact that the code is there 
• should not come in the way of this Bill being referred to the Select Committee. 
That is the one thing I ~ t  to say. 
JIr. Ohairman (Mr. Abdul Qaiyum): Dr. Sir Ratanji Diushaw Dalal stated 

that he beggeu tpat he-may be allowed to withdraw from the Select Committee. 
Therefore, I am omitting his name. The question is: . 
"That the Bill to remove legal disabilities under Hindu Law in respect of marriage 

between Hindus tle ref rred to a Select Committee consi8ting of the Honourable Sir Aaoka 
&ey, Mr. N. M. J?Blii, Mr.·Lalchand Navalrai, S.ardar S.ant .Singh, Mr. T.  T. ~  
Mr. Amarendra Nii1h Chauopadhyaya, Mr. KallaBh Blhlrl Lall, Mr. Ananga. Mohan :Jam, 
Mr. G. Rangiah Naidu, Mr .. K. C. Neogy, Mr. Hooaeinbhdt A. LaUjee, Raa Bahadur N. 
Siva Raj, Mr. T. Chapman·Mortimer, Mr. SriPraka8a, .Shrimati K. Radha Bai Subbaray .. n, 
Dr. G. V. Deahmukh, and the Mover and that the nnmber of Members whOle presence shall 
be nece .... r;r. to constitute a meeting of the Committee .hall be five." 
The Assembly divided: 

AYEB-22 • 

Chattel·jee, ~t  Dr. J. C. 
, Chettiar, Mr. T. S. Avinashilingam. 
Chetty, Mr. Sami Vencatachelam. 
Chunder, Mr. N.· C. . 
Deaai, Mr. Bhulabhai J. 
DeKhmukh, Dr. G. V. 
Deshmukh, ,Mr. Govind V. 
Ohi8luddin, Mr. M. 
Gupta, Mr. K. S. 
Hegde, Sri K. B. Jinaraja. 
Joshi, M.r. N. M. 

Kailash Dihari Lall, Ml 
Kri8hnamachari, Mr. T. T  : 
Kushal Pal Singh, Raj ... Bahadur. 
Lalljee, lh. Hooseinbboy A. 
Piare Lan Kureel, Mr. 
Ram Narayan Singh, Mr. 
Reddial', MI'. K. Sitarama. 
$ri Prakaaa, Mr. 
Srio.,astava, Mr. Hari Sharan Pra8ad. 
Subbarayan, Shrimati K. aadha Bai. 
Thakur Singh, Capt. 
:~  

Ayyangar, Mr.· M. Ananthallayanalll. 
Bhagchand Semi, R8'i. B .. hadur Sir Beth'. 
Dag .. , Seth ShfjOd .... 
Daga, Seth Sunder Lall. 
Dalpat Singh, Sardar Bahadur Captain. 
Dam, Mr. Ananga M9han, 
Das, Pandit Nilakanth ... 
Gauri Shankar ,Singh, Mr. _ 
Jawahar Singh, S .. rd .. r Bahadur Sardar Sir. 
Kamaluddio Ahmad, Shami·Ql· Olema. 
Lahiri Chlilldhury, Mr. D. K. 
The motion was adopted. 

Maitra, Pandit Lakshmi Kanta. 
Mehta, Mr. ~  M. 
Misra, Pandit Shambhudayal. . 
Muazzam Sabib Bahadur, Mr. Muhammad. 
Pauue, MI'. Badri· Dutt.. '  . 
Parma Nand, Bhai. 
Haghubil' Narain Singh, Choudhri. 
Ralnayi.n-Prasad, Mr. 
Sliahban, Kltau Bahadu' Mian Ghulam Kadir 
Muhammad. 

Sham La!' Lala. 

Ka1l1v1 Muhammad Abdul Gh&Di (TirhLit Division: Muhammadan): Oq .• 
point of ordei', may I crave the indulgence of the Chair to pennit the Honour-
able Members Who have '.en no'tice of intrpducing a few 'Bills, which will take 
. a few minutes only, to in trod uce their Bills, and then. you ma y' be kind ~  
to take up the other items? .  . 
JIr. Oha.l.rmlll (Mr. .. Abdul.Qaiyum): 1 am afraid the ~ of the day 

will have to be. taken up in the order in which it is laid down. 

THE INDIANEVIDENCE (Al\IENDl\.fENT) BILL 
Qui Muhammad Ahmad Kumi (Meerut Division: Muhammadan Rural): 

Mr: Chairman, I am ~tt  items 2 and 3 on the agenda and taking up No. 4:. 
I move: 
"That the Bill further to amend thl! Indian Evidence Act, 1872, for t ~  purp;,sel, 

"be continued." . 
Mr. ~D D  (Mr. Abdul Qaiyu1!ll): The question ill: 
"That the· Bill furthel' to amend the Iridian ~  Act, 1872, for certain purpose •• 

be continued." 
The motion was adopted. 

'rHE ~D A  PENAL CODE A D~  lULL 
(Insertion of new ,'ection 93A)' .. 

Qui Mublimmld Ahtnld Kuml (Meerut Division: ~  Rural): 
Sir, "I do not move items Nos. 6 and 7 on the 'agenda. 1. am movlllg No. e. I 
move: 



~  LBOISL?nVE 4SSBKBI.Y LIsT MAR. 1945 
L Qal.i Muhammad Ahmad KazmL] •• 

"That tte Bill further tAl amend the Indian Pellal Code (lnurtion 01 Ilew ,ectioTl 93A) be 
~  to B Select ~ D tt  conaistillg of the Honourable Sir Aeoka ltoy, Sir George-SPeDce, 
Sir ~  YamlD K:han, -Mr. MU!1IlUllllad AzhBr, Ali, Mr. K. 0 . .Neogy, Mr. Lalchand 
NavalrlU, Mr .. P. J. Griffiths, Sal'dar Sant Sil).gh, .Mr,. Amarendra Nath Chattopadhyaya. 
Mr. Abdul QalYum, Mr. Badri Dutt Ilande, MI'. Uovind V. Deahmukh anll-tbe Mover Bnd 
that the nqmber of members whotle presence shall be nece8lBry to ~t t t  a meeting of the 
Committee ahall be five." 

LAt this stage, MI'. President ('l'lie HQnouruble Sir Abdur Itahim) resumed 
t,he Chair. J 
Sir, the object of thia Bill, as would" appear from theStatelllent of Objl!ctB 

and 'Reasons, is to give ij;eedom of pUblication to speeches in this Honourable 
House. In&ide the House no doubt the speeches delivered-are privileged 8I?-d DO 
ac,tion, civiJ or criminul, clln be taken ill respect 'of such speeches. Then we have 
an ~  agency publishing these speech_es and those speeches as published ":'Bre 
also Dot actionable t:ither ~ D  or civilly. But the question arises when u. 
Member chooses to publish his OWQ speech, or rather, which is -more pertiIlent, 
when the press ot any newspaper takes'up the publication of any. MembeJ:'s. 
speech in his Paper. So far 8S the present law goes, the--.protection does not go 
.to the _man who publishes that speech. The official receniis protec.ted, but jf 
you copy the ~ record, you are not protected. That is the position. It is 
rather ..inconoeivable why the official record _ of the speeches which can be used 
by any persQn and which can be read by any person, should be 8 protected 
document, while a copy of that document, can be held to be actionable either 
civilly or eriminally. This 'meaus a NerY. great handicap not only for the Mem-' 
bers of -this House but also tQ the public tn general, because we as representa-
tives of various parts of India come, to this place to give expression to OUr views, 
and we want to convey to our constituents ",ha't Wf! have said ,here, and our con-
stituents want to know what We have done for them. But, as soon as one 
takes up the riuky task of letting his constituents know what he said here, it ;s 
possible that the Member himself or the Paper who publishel it or the printer 
who prints th;? pamphlet may be run in either civilly or criminally. Of cour;;,), 

~  takeR the_ trouble of going to the civil law in these matters-it is. mostly 
the criminal law18nd the crimiJ)al action that is taken against tne person. A 
case of this kind occul'1'ed in this very Assembly. The late ~  Krishna Kant 
MaJavi;\'a published his speech in, his own Paper called the Ahl1Ylldaya of 
Allahabad, nnd that Paper was served with a notice by the Provincinl Govel'll' 
ment and t~  was demanded. In that. connection nn adjournment ,motion 
W8S moved in this House bv Sardar Sant Sing:h which had a very chequered 
eBreer and coniillued in various ways for some 'time ~  t ~ :  the Honour-' 
able President ,:ta"e a rulinR in that connection on ~  27th February, 1936. 
What was said by the President at that time was that uilder the existing law 
the question of privilege for publishing-the speech did I)ot, arise, becallse there 
was ftO convention to that effect in "the Assembly itself And the provisions .of the 
law are against it .  .  •  . .-
Mr. Preeident. (The Honourable' Sir Abdur Uabim): The Honourable l\lem-

ber had better read the ruling. ' 
QMi Jlnb&mmad .Ahmad Kumi: I will just read a part of it: 
"If Imy action had been taken in any court allainllt Pandit Krishna Kanta Malaviya for 

~ hra speech In the A hhYllrlayo, he could not plead privilelte as a defence to such 
action. whiother RUoIi act.ion WBII taken in a CTiminal or civil court. Bllt both Mr. Jinnih IUld 
Mr. Hhulabhai Dl'SBi argued that executive action standi on a different footinlf to action in 
a court,. But lIuch action would not raiee a q.e.t.ion -of ~  wherea. in this ca.!'! Ule . 
-"Ilblication i. not 'Privileged., I must further point out that the IIction of the ~  . 
Provinces' Government. wu taken-under certain atatutAlry powers vested in that Government 
and if privilel!'e had been madp out_ .that fact would have entailed t t ~  of aecl.ion 
67(7) aide by Bide with the Indian Preas : ~  Powera) Act before a deel8ioll could be 
arrived at w\lether there hal ~  a breach of privilege or not. II -

~ is the extract and what I want to sav in this connection is that ~  
privilege of'the Houie 'was not established so far as the ~t  b:v another 
person' it· concerned. It was with a view to meet that' Dosition that the flsnend-
ment sought for has been introduced. And it is not only a case of convenienoe 
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or expediency fm: the benefit of be ':'\lembers or the ~  We find that the 
Government t ~  are ~  on propaganda by quoting the speeches of 
the. ~  Members of the ~ t  Ben,ches sometnQ6s in-Papers and 
;;ometimes. on the reldio. Every Party must be pia oed on un equal footing JO fllr 
as the publication of speeches, either in print or orally, is concerned, There 
seems to be no reason why, as it happelled in some ,cases,the spe,eehes of the 
Honourable the Leader of the House or other Members of the Trellsu\'Y Benches 
.should be broadcast on the radiQ but the Membe!S of the Opposition were not 
given equal opportunities in any J'uper whatsoever. What is the justification 
for this? Either Government must· abstain from taking liberty to publish their ' 
-own speeches and carryon' propaganda that such and SHch rf Member said so 
Hnd so; if they do not do so, ~  they must give an opportunity to the Mela· _ 
!bers of the t ~  to publish what they. said in respect. of the statements 
made by Government Members. As_ a matter of fact, there is a litt!e difficulty 
'80 Jar 69 the present conditions ,in India are concerned. because the power vests 
,not in person's who are the elected representatives or "ho are elected by the .. 
,elected representa,tives but nominated by a. Ioreign Government. Any way so -fa' 
as the present Assembly is concerned, we. more or less follow the traditions and 
,conventions thllt. have been established in the ~  of Parliament in England 
so far as different institutions are concem.I. There have heen man v cases in 
England in respect of this and I shall read out the summnry of the p"resent law 
in Engllrlld as given by Halsbury, page 683. Vol. 'Slander and Libel': 
"PersOns, however, who publish under tht' direct authority of either House of Parliament 

have the stat.utory proHction of • aummary stay of proceecimg,eiv.il or criminal, in respect 
-ofnport.a, paper., vote., or proceedings of either HQuae; while those who, although not 
acting under the direct authority of either House, publish a correct copy of Buch reporta, 
.papers, votes or proceedings have a aomewhat similar statutory protection. Further, those 
who publish an. extract only are placed in the position of havill. to plead the statute, and 
'to aver and prove that ,that publication was bona fide and without malice. Section :5 and 4. 
The Parliamentary Papers Act, 1840." . ~ 

This is the statutory provision enacted so far back as 1840 and 'tihe "question 
.' -arises-why should this House ,. or why should the members representing the 
various communities-of India be deprived of their right of propagaq,da and to let 
their constituents know what they have been doing in this Assembly. With 
tnese few word!;, I move my motion for reference of the Bm to a 8eif'et 
Committee. . . 

lit. President (The Honourable Sir Abdur RRhim): Motion moved: 
-"That the Bill further to amend the Indian Penal Code (!II,lJertio7lo! iVCW 8ertio71 9:5A) 
be referred to a Select Committee consisting of the Honourable Sir Asoka Boy, Sir George 
Spence, Sir Muha!'lmad Yamin Khan, Mr. Muhammad Azhar Ali, Mr. K. C. Neogy, Mr. 
Lalchand Navalral, :Mr. P. J. Gl'iffiths, Sardar'Sant Singh, Mr. Amarendra Nath Chatto· 
padhyaya, Mr. Ahdul Qaiyum, Mr. Badri Dutt Pande, Mr. Govind V. Deahmukh llftd the 
Mover and that the number of members whose presence ehall be necesaa.ry to constitute Itt 
1I1eeti9!:: of the Committee shan be five." ~ 

Mr. Il. Anant.hasayanam Ayyangar (Madras cede@. Districts and Chittoor: 
Non-Muhammadan Rural) : Sir, 1 beg to move: \ - _. - . 
"'rhat the Bill be circulated for the purpOIl8 of eliciting opinion thereon by the 15th 

'Septem ber, 1945." , 

It is not that I do not ~  with the pI'ovisions of the Bill. The provisions 
of the B.iJ.I are such that it is unnecessary to elicit public opinion. Four or five 
Assemblies in this country are functioning at present. The others are donnant 
at present and it is ~  for t.he pUllWse of ~ ~  and. ~ ~  the ~
ments in favour of. tOts measure that I want Its Clrculatron ~t D the penod 
m'entioned·, sO ,that we may have the opinions of those legislators also who are 
eompetent to live an opinion on this. Sir, I move. (An Honourable Member, 
"You are ~  it. ") No; I am not. 
lIr. PresIdent (The Honourable Sir Abdur Rahim):. Amendment moved: 
"That t ~ Bill be circulated for the purpoee of eliciting opinion thereon by the 15th 

Septemb8!', 1945." • 

JIl'. Bhulabhai J. 2)88&1 (Bombay Northern Divisions: Non-Muhammadan 
Rural): The question came before t.his House in 1985 when one of the Membel'l 
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of this House who had been duly elected was detained under the provisions 01 
ano.ther ,law and was unable to attend a meeting of this House and a question 
&rOBe as to whether or not there was such a. thmg as a privilege of a Member 
of this House which enabled him in so far as the attendance of the House was 
concerned, notwithstanding his, detention under another law. You might re-
member that it was then elicit8d during the oourse of arguments  and the examl-
llation of law that there was no privUege, of that Kind.. that the only privilege thBi 
any Member of this House had was the statutory privilege to be found in the 
Government of India Act.- It is by reaSOn of that pronouncement, which I 
respectfully agree -is correct, that;. ,this t ~ Bill has become necessary. 
Under the provisions of sub-section (7) of section 67 of the Govermpent of India. 
Act, there is a ver] limited privilege' attaching to the speeches of Members. 
Now, ~  it is a privilege which.is ~  less thah what has been obtaining in 
England, now practicaU,. for u centUl'Y. Section 67 (7)' of the Government of 
"' India Act., 1935, says: 

"Subject. to t.he rules and atanding ordera, aifect.ing the chamber, 'there aball. be freedom of 
apeech in both chambera of.· the India!! legislature. ~ ~  aha'ij be liable to any pro-
ceedinga in any court by realOn of hiS sSlech or vote In either chamber, or by reaaon of 

t ~ contaihed in any offici"l report .of'lbe proceedings of either chamber." 

According ,to the law as it now ,stands, a Member is, privijeged and protected 
only to the extent to which he makes the' speech in the House and secondly to 
the extent to which there is only official report published for all practical pur-
poses by the authority. There is no such word used "by the authority of the 
House or the rules thereunder". In other words, the position today is this. 
If any newspaper publiihes a. rep,?rt in which there is c0!lta.in.ed a t t ~ ~ by 
the Honourable Memblr whIch IS defamatory to any mdlvldual outSide . the 
House, then that newspaper is lia.ble today to an action ,0£ libel. It ~  

fortunately, -that the publication of reports of thls House, other than' official 
publication, has not been brought up before any co.urt of law. I think it is to the 
credit of public opinion that people have realised that without the pUblication 
of an accurate report of th.e proceedings of the House and without such publica-
t ~ t  in any action at law, the proceedings of this House would acquire 
very limitea value.. ~  real value of the publication of the proceeding, of this 
House lies in its education of public opinion bY' reason of what occurs in the 
House, though it may appear somewhat anomalous -at this stage, the fact 
remains, and it has always been ruled to that effect, that the mere repetition of 
alleged libel is no protection merely because somebody else' has said it before. 
'The result, therefq,re, is that a newspaper is liable in the first instance, notwith-
standing the fact. that the report may be perfectly accurate. Secondly, the 
individual speaker in this House is equally liable to action at law, assuming it 
is repeated outside this House by .he-same person. It rarely happens that the 
individual probably repeats it, but there is a limited privilege even at common 
law in England to the t ~ to which he publishes anything bona fide an.l in 
public interest and a 'provision is to be found in one of 'the excep.tions to the 
Indian Penal Code, the section relating to defamation. Hitherto, fortunately, as 
I lIaid, 'no· actual proC;eedings were taken, but I recollect an occasion ''Srose in 
this. House which was referred to by my Honourable frieIJd Qazi Mlihammad 
Ahmad Kazmi. I was not quite able to. follow the details which he gave and I 
think this ~ should know the circumstances t ~ that particular in-
cident. That was with reference to the speech made by Mr. Krishna Kanta 
Malaviya on a motion before this House relating to the question affecting aotion 
which was taken by Government against persons who were generally ~ by a 
short name, "terrorists'. But before he referred to the matter, 'Sir Henry Cra.ik, 
who was then the Home Member referred to them in a language wbich was not 
approved of by Mr. Krishna Kanta ~  ' Bir Henry Craik described t ~  
as meaD and ~  and by many other epithets more or less importing the 
Barne meaning of condemnation. Mr. Krishna Kanta . Malaviya -in replying to 
~ t matter said that they were. misled persons, but in '0 far -8S their motives' 

~  concerned, you could not distinguish them. from the motives of any other 
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patriotic individual. He tnentioned that he had a "friend to whom he gave protec-
tion, notwithstanding the fact-that there was no a.ctual publication like a pro-
clamation of offender, but still he was be1ng shadowed by the poJice. Ire! 
collect on the same occasion, .M-r. Krishna Kanta Malaviya ~  warned by 
those in lluthority at the time that if he dared say that outside the House, they 
would take action against him at law. When the matter was brought to my 
nntice, I thought it my duty to support him in the stand which he took up, 
because I felt that though in law We have been protected in this House, yet it 
was extremely ungenerous, if not entirely wrong on the part of the t ~t  
to deal with Mr. Krishna Kanta Malaviya in the manner in which they purportecf 
to do .. Tpe matter is reported in the proceedings of this House, and.I, on the 
second day followed Mr. Krishna Kanta Malaviya,. who, I regret to ~ is nD 
more with us, 8 courageous Member of the House, even though one may difler-
from him in many other respects, he was a great ~ t  yet I thought it W8& 
'good that if -any action 'Was going to be taken agairist him, it was ~ Detter 
that that was taken against. me. Hence it was that referring to the same Bub-
feet, I made observations perhaps in ranguage a little stronger and in a manner 
a'little more direct than he had done in.reference to the .manner in  which the-" 
terrorists were described by one of the Members of Government at that time. 
I felt then and I feel now, that it is quite necesSary that in. order that one 
m!ly not be exposed ~  any penalties, one .Bhould have that freedom of speech 
not merely confined to the House, but to accurate publication of itR repQI't out-
side or even extracts bonQj fide given by the Membet"'himself. This three-fold 
protection given by statute ip England dates as early as 1840. 
I next wish' to call attention to the statement on this matter t.() be found in 

May's Parliamentary Practice, page 108 l'eferrlngto this question, over whio.h at. 
one time, as you miiht remelllber, there was a great deal of con:fl.ict between 
the Gove.rnment and the courts on the' one hand and sometimes with the Parlia-
menton tIie other. And it h.ad ~ that notwithstanding the fact thati 
the King's Court' had punished a man· the ~ t had its own privilege to 
prevent his arrest not merely while he war in the ~ but a very much wider 
exteflsion and protect.ion was given to him. It was not oonsidered· desirable that 
a conflict of this kind shoUld continue. I am reading from page 108, and the 
case which was decided in. tho year 1868 is the first one of its kind: 
"The Lord Chip-f-J.ustice of I.JIgland, in,.. more recent case, . further laid it down, ,.hat 

'if a member publishes his own.peach, reflecting upon the character of another person, and 
omite to publish the rest of the debate, t.he publication would not be fair, and so would ~ 
be priv:ileged·." - . , 
The intention of -thedeckion being that so long. as jt was a complete publica-

tion of the whole. debate there was no objection to its being regarded aRt 
privileged-.. ... . 
.. "but t.hat a fair and faithful report ot the whole debate would not be actionabJ.iol 
The privilege which protect. debates extends also to reports and other proceedings In 

Parliament. In the. case of Rex .,. Wright, Mr. Home Tooke applied for a criminal informa-
tion against a booksellel' for publishing the copy of a report made by a CommoI\8' Committee, . 

~ appeared to imply ~  charge of high trelllon against Mr. Tooke, after he had been 
tried for t.hat crime and acquitted. The rule, however. ,... diBCharged by the court, part.ly 
because tlie report did not appear to bear the meaning imputed to it, and partly because the 
court would not regard a proceeding of either House of Parliament &. a libel. 
By the Parliamentary Papers Act, 1840 (3 & 4 Vict. c. 9) p.lIIsed in. consequence of the 

decision of the Court of Queen's Bench in the cue of Stockdale ." Hansard, it. was enacted 
that proceedings criminal or civil, againat persons fbr the publieat.ion Q/. papers printed by 
order of either HOUle of Parliament, shall be immediately stayed, on the production of a 
eertificate, verified by affida'tit, to the effect that such. publication is by order of t ~  
House of Parliament. Proceedings are also to be atayed, if commenced on account of the 
publication of a copy of a parliamentary paper, upon tM verificat.ion of the correctness of 
Buch copy; .and in ~  commenced for printill;g any extrac;t ~  !lr abstract 9f, • 
parliamentary repGrt. "or paper, the defendant may gIVe the Report In. eVidence under the 
general issue, and prove that his own extract or abstract Will publilhed bona fide and 
without malice. "_ ..'. ,  , .  . 
This ,:tives in gist the threefold protection of the prOVISJOns of tire Parha. 

mentary Act of 1840. It is not my, intention to worry tbe House at this stage 
by reading out the ~ t t which is sbort but of course ~  in tbe 
language of 1840 which, following the precedents of those days, IS extremely 
involved. But I will take t.he liberty toste.te its ~ t  as far as I am able fu 
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..stat·e it, in perhapsplulllcr words than the statute would COll vey, ~ the statute 
,there is a threefold protection.. The ~ is that any reporL pubhshed by the 
order of the Hothle if! completely pl'lvileged. The second is that ~  report that 
,is published by a newspaper or any public body, ~ t necessanly the order of 
the House, is also ~t  privileged so lo!}g as it is an accurate ~ ~ t  

,record. Thirdly, if an individual member pubHahes 'an extract of hiS speech, 
theoextract may be correct but if it is not an accurate and complete picture of. 
the whole debate, in which case the other side would naturally have to be pre-
sent-ed a,so, he has got to prove t~ t the pubiieation was Dana fide and withollu 
malice, 't'h'at is the t ~ protection given by the statute of. 1840 to speeches 
.made within the House. And even though the actual form of mj' Honourable 
friend Mr. Kazmi's Bill is ' not, sufficiently cOinprehensive ,Ilnd-if he will ' 
.permit me to say sl>-not very accuratelI expressed, the ~ ~ of it, is 
.perfectly ~ It is for t ~ reason that I supeort the circulatIOn motlon 
.aud 1 hope that when we hs've' received the reports we' shaH ~  able to carry 
.. the Bill in the llextSession of the Assembly. It is certainly not right that 
matters of this kind should remaiI,1 in jibe doubtful and mobile condition in 
which they are. And though I COnft1S8 no action has tieen taken either by a 
private illdividual or attbe instance of the Crown, it should he put on a sound_ 
footing as, a matter of privilege. I do not desire to go be.yond the thredold 
privilege, completely limited !is far as the order of the House goes, completely 
limited as far as any journals are concerned so long as it is an accurate report, 
'-and protected in a qualified way so far as ,au ~  ~ t ~ t is concerned, 
in which case it should be protected only d the pubhcabon IS bona fide tlud 
'Without ~  Sir. I support the motion, • , 
The Honourable Sir Asoka Boy (Law Mernbet·): Th€ first point, Sir, which 

I desire to raise on this Bill is' that, properly understood, it has nothing to do 
'witbparliamentary privilege as such. 'I'he law relating to the relevant padia-
mentary priyilege is 'contained in ~ t of the Central Legislature in f:U'l • 
. section (7) of seation (f7 in the'{lth Sphedule to Ule Constitution Act, and in 
'respect of the Provincial Legislatures in sub-section (1) of section 71 of that 
Act. As you, Sir, emphasised in your ruling of the 27th February, 1936,the 
privilege conferred by Parliament does not tt~  to the pUhlicationotherwise 
than in an official report of a speech made in an Indian Legislature and it is not 
'Open to 'the Legislature to extend t.hp.fI('ope of t.hp. ,rf'lev'llnt parliamentary privi-
'lege in this respect. An enlargement of the relevant privilege in the case of" 
,'Provincial Legislatures could only be effect,pd by thol'le Lt'gif-'latul'es in pursuance 
-of sub-section (2) of section 71 'of tue Constit\Wiion Act, ,Honourable Members 
will remember the language of sub-flpdion (2) of section 71. 
HIn other respects the privileges of members of a chamller of the provincial legislature 

.hall be such as may from time to time be defined by an ~ t of ,the provincial legislature; and 
until 80 defined, shall ,be such 81 before the commencement of this part of this Act was 
.enjoyed by membeR of the Legialati'\'eCouncil of the Province." .. ' 

In like 'manner •. with ~ II of the Constitution Act in force, it would be 
'open to the federal legislature to enlarge by legislation, in pursuance of sub-
,section (2) of section ~  the scope of the privilege pdentical with that now 
conferred, by sub-section (7) of section 67 in the Ninth Schedule 1 which would 
then be conferred by subsection (1) of section 28. -: 

'What this Bill seeks to do is to amend the ordinary criminal law of this 
~ ~  b! ~~t  up a general ~ t  with t ~ ~ t  of extinguish,ing .any 
· ~  liablhty whICh would anBe from the pubhcatIOn otherwisE' than in an 
o:f!iCl.al report of any, speech made in the Indian Legislature, It is of ,Course, 
'wlthlO the cotllpetence of the Indian Legislature to amend the Criminal Law 
by setting up a general exception of this nature. just as it would be within its 
,competence to, set up an ~ t  in. favour of publication of speeches made, 
1'Ihall we say" 10 the Calcutta Zoo or lO any other place which the Legislature 
might see. fit to select for special treatment. 

I submit, Sir, that there is no case for the conferment of the proposed 
.wholetlale immunity in, respe:t of the publication of speecl1es made.in an Indian 
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Legislature. You wilL have noticed, Sir, that by hlB Bill the. Mover seeks to hay: 
~t laid ~ that • ~  ~t  made ~ good faith, of any speech or speeches 
1D Imy Indian Legislature, IS an offence. He does not confine himself to the 
question of libel ~ t ~  He ~  to lay down a general immunity. for 
any speech made III any ~ t  in reg,urd to the criminal law of the land. 
I submit, Sir, that no support. for this proposal can be drawn from the law in 
force in the .united Kingdom. The posit.ion in the United ~ was clearl, 
brought uut III the well known caf;e of \Vason v. Walter reported in I,aw Reports. 
4 Queen's Bench, at page 73, where it was held-and I shall quote only from 
the head notes: 
':A faithful report in a puhlic 'newspaper of a debaWl in eiLher House fJf Pnrliamf.\lt., 

containing matrer diaparaging to the character of an individual which had be6ll'" spoken In 
tho course of the debate, is not actiDnable at the suit of the person whose characrer haa been 
called in question. But the publication i. privileged on the same principle as an RccutaM 
report of prOlleedinga in a court of justice ia privileged, VIZ., that the advantage of pub licit.,. 
to the community at large outweighs any private injury resUlting fl'om the publication." '. 

Honourable Members will bear in mind that this was an action for libel and 
the report in the newspaper concerned was held to be privileged on -the same 
principle as an accurate. report of proceedings in a court of justice is privileged. 
The facts, if I may read the head note, were these: 
"The 'plaintiff Pfesented a petition to ·th" HOllae of Lords, charging a high judicial officer 

with havmg, thirty years before, made a statement falae to his own knowledge, in order ~ 
deceive a committee of the House of Commons, and praying inquiry and the removal of the 
'officer if the charge was found true; a deLate ensued on the presentation of the petition, ancl 
the charge WII8 utterly refuted : 

Held, that this was a subject of great public concern on which a wl"iter in a puLlic new.-
~  had full right to ('.omment, and the occasion was therefore 80 far privileged that the 
comments would no! be actionable so long as a jury should think tbem honest and made in a 
fah' spirit, and such as were jU8tified by the-circumstancl!I! aa disdo8t!d in 1\11 ~  raport 
of the debate." 

Sir, I might have to quote certail! further passages from this ~t later on. 

Honourable Members will see that the position in the United Kingdom • 
tha t 119 civil I1ction or criminal proceeding!> will lie for libel in respect of' a. fair 
and faithful uewt>puper report of the proceedings of the Parliament but. that tile-
publication in a newspaper of a speech, the publication of which would. ot)t .. 
wise render the newspaper: liable to prosecution for un' offence other than IiW. 
would lIot bc protect,ed by reason of the Jact thnt the speech wo;; made ... 
Parliament and wus pubJ.ished in the ('(Jurse of a" full a1l(1 fuir report of the 
pruceedingH of Parliament. 

Sir, not only is therfjDu protection ill the United Kiugdom from prosecution. 
in respect of the publication of the proceedings of Porliomen t where such publi. 
cation would otherwise constitute a public crime, but a proposal to insert a 
clause with this effect in the Bill, which bt:.came the IJibel Act, 1848, wae 
rejected and the proposul has never been renewed. 1 wuuld desire to adopt .. 
my own 1\11<1 to cOlDmelJ(l to the C!lrllest attention of tIll' House the argument 
whicQ Lord Brougham used in resisting the insertion ·of the proposed clause. 
I am reading, Sir, from page 80 of the UepOlt to which r have already referred. 
At page 804 in the footnutes, it is stated that Lord Broughum in the course of 
his speech said that he- . -' ..' 

"W1\S decidedly of opinion that parliament could not diticharge its higher t ~ without 
the most entire freedom of debaWl. rn proportion, however, as there should he an abll<olute 
and unrestrained privilege within the walls of parliament for 8IIying whatev.er allY member 
might think proper to say, restrained only by hi! ~ ~  of duty, "0 ill the P1\D"> proportion, 
was the necellllity absolute that there· shonld not be given an ulIT"straincd power 1.0 the prllll 
t.o publish everything thatwll,'l said in parliament. There ~  uo f"-Ilr of ~  pl"oceedin,. 
of parliament not being publiBhed. Practically, therefore, thcre ~ no IlC(·"RRit.y for ~  

provi8ion a8 this. In the coune of all his ~  at the ~  he never r(,membered a 
single prosecut'on or action fOI" thc puLhcat.ion of a ppeech delivered in· parliament. ID 
the case of Wright, publi8her, r.ep<,>rted in 6 Term t~  all ~  :was brought tJy ~ 
Tooke against Wright for pubhshlllg R report  of proceedmgs III parhamt'nt Wbll.h reftectei 
upon Mr. Horne "I:.ooke. The C?urt of. King's Bench held that it W3_ a ~ publica. 
tion, because it was good for parhament Itself and fOl' the country t h"t thl' pubhcatlon .houJd 
be made But the Court never held. on the contrary the rule ~ ~ the other way .. that any 
indemnity whatilver should. be given to tbc publi.her fol' printing pvprything that wal said 
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ill parliamlllt, It was the only cilieck uI'on memb81'. of Pariiarnentthat the publication Ihould 
ret'· on the respousibility of the publisber," ..,.. . .. 
'l'he proposecl clause was uegatived, 

lIr. President (The Honourable Sir A ~  Hahilll): Does the Honourable 
Member propose to finish his speech now? 
'1'heBonoura'tte Sir .A8oka Roy: I would like to go on. Sir. 

Mr. Presldliu (The Honourable Sir Abdur Hnhim): ThcP. I adjourn the . 
. House till 11 O'Clock tomorrow. 
'rhe Assembly ttien adjourned till' Eleven of the Clock on Friday. the· 2nd 

Karch, 1945, 
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